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THE BIHAR PANCHAYAT RAJ ACT, 2006

AN

ACT

to replace the Bihar Panchayat Raj Act, 1993 as amended up to date.
Chapter I

1. Short title, extent and commencement — (i) This Act may be called
the Bihar Panchayat Raj Act, 2006.

(i) It shall extends to the whole of the state of Bihar excepting the
areas to which the provisions of the Patna Municipal Corporation Act, 1951
(Bihar Act XlII of 1952) or Bihar & Orissa Municipal Act, 1922 (Bihar Act VII of
1922) or Cantonment Act, 1924 (Act Il of 1924) apply.

(i) It shall come into force immediately after its notification in the
Official Gazette.
2. Definitions — In this Act, unless there is anything repugnant in the subject

or context,

(a) “Adhyaksha” means an Adhyaksha of Zila Parishad elected under the
provisions of this Act;

(b) “Backward Classes” means and includes the list of Backward Classes
of citizens specified in Annexure 1 of the Bihar Reservation of
Vacancies in Posts and Services (for SC, ST and other Backward
Classes) Act, 1991 (Bihar Act No. -3, 1992);

(c) “Block” means such local area in a district as the State Government

may constitute to be a Block;

(d) “Block Development Officer” means an officer appointed as such by the
State Government;



(e) “Chief Executive Officer” means the Chief Executive Officer of a Zila
Parishad appointed under the provisions of this Act;

(f) “Commission” means the State Election Commission constituted under
Article 243-K read with Article 243-ZA of the Constitution of India.

(g) “Commissioner” means the Divisional Commissioner or such other
officer, as may be especially authorised by the State Government to
discharge the functions of a Commissioner under this Act;

(h)“Criminal Case” means a criminal proceeding in respect of an offence

triable by a bench of the Gram Katchahry;

(i) “District” means a District as notified by the State Government to be a
district;

(j) “District Magistrate” means a District Magistrate of a District so
appointed by the State Government and includes any other officer, who
may be especially appointed by the State Government to discharge all or
any of the functions of the District Magistrate under this Act;

(k) “District Panchayat Raj Officer” means a District Panchayat Raj Officer
of a district so appointed by the State Government and includes any
other officer, who may be especially appointed by the State
Government to discharge all or any of the functions of the District
Panchayat Raj Officer under this Act;

() “Executive Officer” means an Executive Officer of a Panchayat Samiti;

(m) “Gram Sabha” means a body consisting of persons registered in the
electoral rolls relating to a village comprised within the area of the
Panchayat at the village level;

(n) “Gram Katchahry” means a Gram Katchahry established under sub-
section (1) of section 90 of this Act;

(0) “Government” means the State Government of Bihar;



“Member Board of Revenue” means the Member, Board of Revenue or
such other officer, as may be especially authorised by the State
Government to perform the functions of a Member, Board of Revenue
under this Act and includes an Additional Member, Board of Revenue;

“Member of Gram Panchayat” means an elected member of that
Panchayat;

“Mukhiya” means a Mukhiya of Gram Panchayat elected under the
provisions of this Act;

“Municipality” means an institution of self-government constituted under
Article 243-Q of the Constitution of India.

“Munsif” with reference to a Gram Panchayat means the Munsif having
local jurisdiction in the area in which such Gram Panchayat is

constituted and includes a court of small cause cases;

“Notification” means a notification published in the State or District
Gazette;

“Panch of a Gram Katchahry ” means an elected Panch of that Gram
Katchahry;

“Panchayat” means an institution of Self-Government constituted under

Article 243B of the Constitution of India for the rural areas;
“Panchayat Area” means the territorial area of a Panchayat;

“Panchayat Samiti” means a Panchayat Samiti constituted for every
Block under this Act;

“Panchayat Secretary” means the Secretary of a Gram Panchayat
appointed under this Act;

(aa) “Prescribed” means prescribed under this Act or rules or regulations or

notifications or orders made thereunder;



(ab) “Prescribed Authority” means an authority appointed under the
provisions of this Act or any notification or rules or regulations made
thereunder, for all or any of the purposes of this Act;

(ac) “Population” means and includes the population as ascertained at the
last preceding census of which the relevant figures have been
published;

(ad) “Pramukh” means a Pramukh of Panchayat Samiti elected under this
Act;

(ae) “Sarpanch” means the Sarpanch of a Gram Katchahry elected under
this Act;

(af) “Standing Committee” means a Standing Committee constituted by a
Zila Parishad or a Panchayat Samiti or a Gram Panchayat under this
Act;

(ag) “Subdivisional Magistrate” means a Subdivisional Magistrate of a
Subdivision so appointed by the State Government and includes any
other officer, who may be especially authorised by the State
Government to discharge all or any of the functions of the Subdivisional
Magistrate under this Act;

(ah) “Suit” means a suit triable by a bench of the Gram Katchahry;

(ai)“Up-Adhyaksha” means an Up-Adhyaksha of a Zila Parishad elected
under this Act;

(aj)“Up-Mukhiya” means an Up-Mukhiya of a Gram Panchayat elected
under this Act;

(ak) “Up-Pramukh” means an Up-Pramukh of a Panchayat Samiti elected
under this Act;

(al) “Up-Sarpanch” means an Up-Sarpanch of a Gram Katchahry elected
under this Act;



(am)  “Village” means an area defined, surveyed and recorded as
distinct and separate village in revenue records of the district in which it
is situated;

(an) “Zila Parishad” means a Zila Parishad of a district constituted under
this Act.



3.

CHAPTERIII
GRAM SABHA

Period of Meetings — The Gram Sabha shall meet from time to time

but not more than three months shall intervene in between any two

meetings.

Convening of Meetings — (1) A notice of the meeting of the Gram

Sabha shall be pasted in the Office of the Gram Panchayat and the same

shall be brought to the notice of the public by beat of drum or by any other

means of publicity as prescribed.

(@)

(3)

The procedure for convening and conducting the meetings of the
Gram Sabha shall be such as may be prescribed.

It shall be the responsibility of the Mukhiya to convene the meeting of
the Gram Sabha at regular intervals as specified under the Act. In
case he fails to convene the meeting as specified, the Executive
Officer of the Panchayat Samiti may convene such meeting on this
fact being brought to his notice. The Executive Officer may depute a
Government servant to be present in such a meeting on his behalf.
Quorum — (1) The Quorum for a meeting shall be one-twentieth of
the total members of the Gram Sabha.

If at the time appointed for the meeting a quorum is not complete or if
the meeting has begun and attention is drawn towards want of
quorum, the presiding authority shall wait for one hour and if within
such period there is no quorum, the presiding authority shall adjourn
the meeting to such time on the following day or such future day as
he may fix. The business which could not be considered at the
meeting so postponed for want of quorum shall be brought before and

6



disposed of at the subsequent adjourned meeting or meetings for
which a quorum of one fortieth of the total members of the Gram
Sabha shall be required.

6. Presiding Officer — Every meeting of the Gram Sabha shall be
presided over by the Mukhiya of the concerned Gram Panchayat and in
his absence by the Up-Mukhiya.

7. Matters for Consideration — The Gram Sabha shall consider the

following matters:—

(a) The annual statement of accounts of the Gram Panchayat, the report
of administration of the preceding financial year and the last audit
note and replies, if any, made thereto;

(b) The budget of the Gram Panchayat for the next financial year;

(c) The report in respect of development programmes of the Gram
Panchayat relating to the preceding year and development
programmes proposed to be undertaken during the current year;

(d) Reports of the Vigilance Committee.

8. Resolution — Any resolution relating to matters entrusted to the Gram
Sabha under this Act shall have to be passed by a majority of the
members present and voting in the meeting of the Gram Sabha.

9. Functions — The Gram Sabha shall perform the following functions -

(@) Rendering assistance in the implementation of developmental
schemes pertaining to the village;

(b) Identification of beneficiaries for the implementation of developmental
schemes pertaining to the village :
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10.

(9)

(h)

Provided that in case the Gram Sabha fails to identify the
beneficiaries within a reasonable time, the Gram Panchayat shall
identify the beneficiaries;

Procuring voluntary labour and contributions, in kind or in cash or

both, for community welfare programmes;

Providing all assistance in the programmes of mass education and
family welfare within the village;

Promotion of unity and harmony among all sections of society in the
village;

Seeking clarifications from the Mukhiya, Up-Mukhiya and members of
the Gram Panchayat about any particular activity, scheme, income
and expenditure; and

Discussing and recommending appropriate action with regard to
reports of the Vigilance Committee;

Such other matters as may be prescribed.

Vigilance Committee — The Gram Sabha may also form one or more

vigilance committee(s) consisting of persons who are not members of the

Gram Panchayat, to supervise the Gram Panchayat works, schemes and

other activities relating to that village and to put up reports related to them

in its meeting.



CHAPTER Il
GRAM PANCHAYAT

11. Declaration of Gram Panchayat Area — (1) Subject to the general or
special orders of the Government, the District Magistrate may, by
notification in the District Gazette, declare any local area comprising a
village or a group of contiguous villages or part thereof to be a Gram
Panchayat area with a population within its territory as nearly as seven
thousand.

Provided that the District Magistrate may, after consultation with
the Gram Panchayat concerned, by a notification, at any time, include
within or exclude from any Gram Panchayat area any village or part
thereof and alter the name of the Gram Panchayat.

(2) If the State Election Commission, suo motu or on receipt of a written
representation from an aggrieved person, is of the opinion that there
is sufficient reason for doing so, may review the legality and propriety
of any Gram Panchayat declared under sub-section (1) and may call
for the relevant records for this purpose, and subject to the provisions
of this Act, may pass such order which the Commission deems fit and

proper.

Provided that after the notification of the date of Panchayat election
by the Governor under section 124 of the Act, the Commission shall

not consider any such new case.

(3) Every Gram Panchayat shall be a body corporate by the name of its
Gram Panchayat and shall have perpetual succession and a common
seal and subject to such restrictions as are imposed by or under this
Act or any other enactment, shall be vested with the capacity of suing



or being sued in its corporate name, of acquiring, holding and
transferring property, movable or immovable, whether without or
within the limits of the area over which it has authority, or entering into
contracts and of doing all things necessary, proper and expedient for
the purpose for which it is constituted.

12. Composition of Gram Panchayat — (1) The Gram Panchayat shall
consist of —

(@) The Mukhiya elected under the provisions of this Act;

(b) Such number of directly elected members as may be notified
from time to time by the District Magistrate and each of such
members representing as nearly as possible a population of five
hundred of the Panchayat Area.

(2) For the convenience of election, the District Magistrate shall, in
accordance with such rules as may be prescribed in this behalf by the
State Government, divide the area of the Gram Panchayat under the
direction, control and supervision of the State Election Commission
into territorial constituencies in such manner that the population of
each constituency, so far as practicable, be the same throughout the
Panchayat area.

(3) One member from each territorial constituency shall be elected
through direct election in the manner prescribed.

(4) Every Gram Panchayat constituted under this section shall be notified
in the District Gazette and shall come into office with effect from the
date appointed for its first meeting.

13. Reservation of seats — (1) In every Gram Panchayat, as nearly as but
not exceeding fifty percent of the total seats of members of Gram
Panchayat shall be reserved for
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(a) Scheduled Castes;
(b) Scheduled Tribes; and
(c) Backward Classes.

The number of seats so reserved for Scheduled Castes and
Scheduled Tribes shall bear as nearly as may be, the same proportion to
the total number of seats to be filled up by direct election in that Gram
Panchayat as the population of the Scheduled Castes and Scheduled
Tribes bears to the total population of that area and such seats shall be
allotted by rotation to different constituencies in a Gram Panchayat by the
District Magistrate under the direction, control and supervision of the State

Election Commission in the prescribed manner.

After reservation of seats for the Scheduled Castes and the
Scheduled Tribes, the number of seats to be reserved for the Backward
Classes shall be as nearly as possible but not exceeding twenty percent of the
total seats and within the overall limit of fifty percent reservation for the
Scheduled Castes, the Scheduled Tribes and the Backward Classes and shall
be allotted to the remaining constituencies by the District Magistrate in the
prescribed manner. Such seats shall be allotted by rotation to different
constituencies in a Gram Panchayat by the District Magistrate during
subsequent elections under the direction, control and supervision of the State
Election Commission in the manner prescribed by it.

(2) As nearly as but not exceeding fifty percent of the total number of
seats reserved under Sub-section (1) shall be reserved for women
belonging to the Scheduled Castes, the Scheduled Tribes and the
Backward Classes, as the case may be.

(3) As nearly as but not exceeding fifty percent of the total number of
seats not reserved for Scheduled Castes, Scheduled Tribes and
Backward Classes shall be reserved for women.
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(4) Such total number of seats reserved for women belonging to
the Scheduled Castes, the Scheduled Tribes, the Backward
Classes and unreserved category may be allotted by rotation
by the District Magistrate under the direction, control and
supervision of the State Election Commission to different
constituencies in a Gram Panchayat in such manner as may

be prescribed by it.
Explanation - For the removal of doubts it is hereby declared that the

principle of rotation for the purposes of reservation of offices for the Scheduled
Castes and Scheduled Tribes under this sub-section shall commence from the
first election held after the commencement of the Bihar Panchayat Raj Act,
1998.

14. Duration of Gram Panchayat — (1) Every Gram Panchayat unless
sooner dissolved under any law for the time being in force shall continue

for five years from the date appointed for its first meeting and no longer.

(2) No amendment of any law for the time being in force shall have the
effect of causing dissolution of a Gram Panchayat, which is
functioning immediately before such amendment, till the expiration of
its duration specified in clause (1).

(3) An election to constitute a Gram Panchayat shall be completed —
(a) Before the expiry of its duration specified in sub-section (1); and

(b) Before the expiration of a period of six months from the date of its

dissolution :

Provided that where the remainder of the period for which

the dissolved Gram Panchayat would have continued is less than six
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months, it shall not be necessary to hold any election under this sub-
section for constituting the Gram Panchayat for such period.

(4)A Gram Panchayat constituted upon the dissolution of a Gram
Panchayat before the expiration of its duration shall continue only for
remainder of the period for which the dissolved Gram Panchayat
would have continued under Sub-section (1) had it not been so
dissolved.

15. Election of Mukhiya and Up-Mukhiya — (1) A Mukhiya of the Gram
Panchayat shall be directly elected by the voters enrolled in the voters’ list
of that Gram Panchayat.

(2) In the event of vacancy caused by reason of death, resignation,
disqualification, removal or otherwise of the Mukhiya, the Gram
Panchayat shall elect another Mukhiya as soon as possible as per the
provisions of sub-section (1) :

Provided that if the vacancy in the office of Mukhiya is for less than six
months, there shall be no election.

(3) (i) After election every Gram Panchayat shall under the direction,
control and supervision of State Election Commission, elect in its first
meeting one Up-Mukhiya from amongst the members elected under
the provisions of clause (b) of sub-section (1) of section 12 of the Act,
by a majority of votes.

(i) The Mukhiya of the Gram Panchayat shall be a voter in the
election of Up-Mukhiya.

(iii) In the case of equality of votes in the election of Up-Mukhiya, the
result shall be decided by draw of lots.

(4) (i) In the event of the offices of the Mukhiya and Up-Mukhiya falling
vacant simultaneously in any Gram Panchayat, the Executive Officer

13



®)

of the concerned Panchayat Samiti shall call a meeting for election of
Up-Mukhiya within fifteen days of such an eventuality for which a
notice of at least seven clear days shall be given to the members.

(i) The Executive Officer of the concerned Panchayat Samiti shall
preside over such meeting but he shall not have the right to vote.

(ii) In the case of equality of votes, the result shall be decided by
draw of lots.

Reservation of seats — (i) For the post of Mukhiya, as nearly as but
not exceeding fifty percent of the total seats of Mukhiya within every
Panchayat Samiti shall be reserved for :—

(a) Scheduled Castes;
(b) Scheduled Tribes; and
(c) Backward Classes.

Within every Panchayat Samiti, seats shall be reserved for
Scheduled Castes and Scheduled Tribes for the posts of Mukhiya
and the number of seats so reserved shall bear as nearly as possible
the same proportion to the total number of seats of Mukhiya within the
said Panchayat Samiti as the population of the Scheduled
Castes/Scheduled Tribes bears to the proportion of the total
population of that area and such seats shall be allotted by rotation to
different Gram Panchayats within the Panchayat Samiti by the District
Magistrate under the direction, control and supervision of the State

Election Commission in the prescribed manner.

After reservation of seats of Mukhiya for the Scheduled Castes and the

Scheduled Tribes, the number of seats to be reserved for the Backward

Classes shall be as nearly as possible but not exceeding twenty percent

of the total seats and within the overall limit of fifty percent reservation for
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the Scheduled Castes, the Scheduled Tribes and the Backward Classes
and shall be allotted to the remaining Gram Panchayats by the District
Magistrate in the prescribed manner. Such seats shall be allotted by
rotation to different Gram Panchayats within a Panchayat Samiti by the
District Magistrate during subsequent elections under the direction, control
and supervision of the State Election Commission in the manner
prescribed by it.

(ii) As nearly as but not exceeding fifty percent of the total number of
seats so reserved under Sub-section (i) shall be reserved for
women belonging to Scheduled Castes, Scheduled Tribes and
Backward Classes as the case may be.

(i) As nearly as but not exceeding fifty percent of the total number of
seats not reserved for Scheduled Castes, Scheduled Tribes and
Backward Classes shall be reserved for women.

(iv) Such total number of seats reserved for women belonging to the
Scheduled Castes, the Scheduled Tribes, the Backward Classes
and unreserved category shall be allotted by rotation by the
District Magistrate under the direction, control and supervision of
the State Election Commission to different constituencies in a
Gram Panchayat in such manner as may be prescribed by the
State Election Commission.

Explanation - For the removal of doubts it is hereby declared that the

principle of rotation for the purposes of reservation of offices for the
Scheduled Castes and Scheduled Tribes under this sub-section shall
commence from the first election held after the commencement of the
Bihar Panchayat Raj Act, 1993.

16. Term of Office of Mukhiya and Up-Mukhiya — The term of office of
Mukhiya and Up-Mukhiya of the Gram Panchayat shall, save as otherwise
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provided in this Act, cease on the expiry of his term of office as a member
of the Gram Panchayat.

17. Powers, Functions and Duties of Mukhiya and Up Mukhiya — (1)
The Mukhiya shall —

(a) be responsible for convening the meetings of Gram Sabha and
shall preside over its meetings;

(b) be responsible for convening the meeting of Gram Panchayat and
shall preside over its meetings;

(c) be responsible for the proper maintenance of the records of the
Gram Panchayat;

(d) have the general responsibility for the financial and executive
administration of the Gram Panchayat.

(e) exercise administrative control and supervision over the work of
the employees and officers of the Gram Panchayat and
employees whose services may be placed at the disposal of the
Gram Panchayat by any other authority;

(f) for the transaction of business connected with this Act or for the
purposes of making any order authorised thereby, exercise such
powers, perform such functions and discharge such duties as
may be exercised, performed or discharged by the Gram
Panchayat under this Act or the rules made thereunder;

Provided that the Mukhiya shall not exercise such powers or
perform such functions or discharge such duties as may be
required by the rules made under this Act to be exercised,
performed or discharged only by the Gram Panchayat at a

meeting;
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(g) exercise such other powers, perform such other functions and
discharge such other duties as the Gram Panchayat may, by
general or special resolution, direct or as the Government may,

by rules made in this behalf, prescribe.

(2) The Up-Mukhiya shall -- (a) exercise such of the powers, perform
such of the functions and discharge such of the duties of Mukhiya as
the Mukhiya may from time to time, subject to rules made in this
behalf by the Government, delegate to him by order in writing :

Provided that the Mukhiya may at any time withdraw all or any of
the powers, functions and duties so delegated to the Up-Mukhiya ;

(b) during the absence of the Mukhiya exercise all the powers, perform
all the functions and discharge all the duties of the Mukhiya

Provided that as soon as the Mukhiya returns from
absence, he will resume the exercise of all such powers and shall
start performing all the functions and discharging all the duties of
the Mukhiya;

(c) exercise such other powers, perform such other functions and
discharge such other duties as the Gram Panchayat may, by
general or special resolution, direct or as the Government may,

by rules made in this behalf, prescribe.

18. Resignation or Removal of Mukhiya or Up-Mukhiya — (1)The
Mukhiya/ Up-Mukhiya may resign his office by writing under his hand
addressed to the District Panchayat Raj Officer.

(2) Every resignation under Sub-section (1) shall take effect on the expiry
of seven days from the date of its receipt by the District Panchayat

Raj Officer, unless within this period of seven days he withdraws such
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resignation by writing under his hand addressed to the District
Panchayat Raj Officer.

(3) Every Up-Mukhiya shall vacate the Office if he ceases to be a
member of a Gram Panchayat.

(4) (i) Removal of Mukhiya by no confidence motion—Every Mukhiya shall
be deemed to have vacated his office forthwith if a resolution
expressing want of confidence in him is passed by a simple majority
of the total number of voters of the Gram Panchayat at a meeting
especially convened for the purpose. The requisition for such a
special meeting shall be signed by not less than one fifth of the total
number of voters of the Gram Panchayat and shall be delivered to the
District Panchayat Raj Officer. The District Panchayat Raj Officer
shall, within seven days from the date of receipt of the requisition, fix
a meeting of voters of Gram Panchayat at any place within the Gram
Panchayat area. The meeting shall be held within 15 days from the
date of issue of the notice of the meeting. The meeting shall be
presided over by the District Panchayat Raj Officer :

Provided that during the first two year period of the tenure, no
such motion of no confidence shall be moved against the Mukhiya.

Provided further that if the motion of no confidence against the
Mukhiya is once rejected, no fresh motion of no confidence against
the Mukhiya shall be brought within a period of one year from the
date of such rejection of the motion;

Provided further that no motion of no confidence against

Mukhiya shall be brought during the last six months of the term of
Gram Panchayat.

(i) Removal of Up-Mukhiya by no confidence motion—Every Up-

Mukhiya shall be deemed to have vacated his office forthwith if a
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resolution expressing want of confidence in him is passed by a simple
majority of the total number of elected members of the Gram
Panchayat and Mukhiya at a meeting especially convened for the
purpose. The requisition for such a special meeting shall be signed by
not less than one third of the total number of elected members of the
Gram Panchayat and shall be delivered to the Mukhiya. The Mukhiya
shall, within 7 days from the date of receipt of the requisition, convene
a special meeting of the Gram Panchayat in the office of the Gram
Panchayat for discussion on the motion and shall also preside over
the meeting :

Provided that during the first two year period of the tenure, no
such motion of no confidence shall be moved against the Up-
Mukhiya.

Provided further that if the motion of no confidence against the
Up-Mukhiya is once rejected, no fresh motion of no confidence
against the Up-Mukhiya shall be brought within a period of one year
from the date of such rejection of the motion;

Provided further that no motion of no confidence against Up-
Mukhiya shall be brought during the last six months before the expiry
of the term of Gram Panchayat.

Without prejudice to the provisions under this Act, if, in opinion of the
Commissioner having territorial jurisdiction over the Gram Panchayat,
a Mukhiya or an Up-Mukhiya of Gram Panchayat absents himself
without sufficient cause for more than three consecutive meetings or
sittings or willfully omits or refuses to perform his duties and functions
under this Act, or abuses the power vested in him or is found to be
guilty of misconduct in the discharge of his duties or becomes
physically or mentally incapacitated for performing his duties or is
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absconding being an accused in a criminal case for more than six
months, the Commissioner may, after giving the Mukhiya or Up-
Mukhiya a reasonable opportunity for explanation, by order, remove
such Mukhiya or Up-Mukhiya, as the case may be, from office.

The Mukhiya or Up-Mukhiya so removed shall not be eligible for
re-election as Mukhiya or Up-Mukhiya or Member of Gram Panchayat
during the remaining term of office of such Gram Panchayat.

(6) Appeal shall lie before the Member, Board of Revenue against the

order of the Commissioner.

19. Resignation of Members of the Gram Panchayat — A member of Gram

20.

Panchayat may resign his membership in writing under his hand

addressed to the Mukhiya of the Gram Panchayat and his Office shall

become vacant on the expiry of seven days from the date of such

resignation unless within the said period of seven days, he withdraws

such resignation by writing under his hand addressed to the Mukhiya.

Meeting of Gram Panchayat — (1) A Gram Panchayat shall meet for the

transaction of its business at least once in two months at the office of the

Gram Panchayat and at such date and time as the Mukhiya may

determine.

(@)

The Mukhiya may, whenever he thinks fit, and shall upon the written
request of not less than one-third of the total number of elected
members of the Gram Panchayat, on a date within fifteen days from

the receipt of such request, call a special meeting.

Seven clear days’ notice of an ordinary meeting and three clear days’
notice of a special meeting specifying the place, date and time of
such meeting and the business to be transacted thereat, shall be
given by the Panchayat Secretary to the members and to such
officers as the Government may prescribe, and it shall be affixed on
the notice board of the Gram Panchayat.
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21.

(4) The officers to whom notice is given under sub-section (3) and other
Government Officers having jurisdiction over the Gram Panchayat
area or any part thereof shall be entitled to attend every meeting of
the Gram Panchayat and take part in the proceedings but shall not
have the right to vote.

(5) If the Mukhiya fails to call a special meeting as provided in sub-
section (2), the Up-Mukhiya or, in his absence, one-third of the total
number of members may call such a meeting on a day not more than
fifteen days thereafter and require the Panchayat Secretary to give
notice to the members and to take such action as may be necessary

to convene the meeting.

Quorum and Procedure — (1)The quorum for a meeting of the Gram
Panchayat shall be half of the total number of members. If, at the time
appointed for the meeting, a quorum is not complete or if the meeting has
begun and attention is drawn to the want of quorum the presiding officer
shall wait for one hour, and if within such period there is no quorum, the
presiding officer shall adjourn the meeting to such time on the following
day or such future day as he may fix. The business which could not be
considered at the meeting so postponed for want of quorum, shall be
brought before and disposed of at the subsequent adjourned meeting or
meetings for which the same quorum of half of the total number of
members shall be required.

(2) All questions shall, unless otherwise specifically provided, be decided
by a majority of votes of the members present and voting. The
Mukhiya or Up-Mukhiya as the case may be, presiding over the
meeting, unless he refrains from voting, shall give his vote before
declaring the number of votes for and against a question and in case
of equality of votes, he may give his casting vote.
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(3) No member of a Gram Panchayat shall vote on, or take part in the
discussion of, any question coming up for consideration at a meeting
of the Gram Panchayat, if the question is one in which, apart from its
general application to the public, he has any pecuniary or personal
interest and if the person presiding has such an interest, he shall not
preside over the meeting when such question comes up for

consideration.

(4) If any member present at the meeting believes that the person
presiding has any pecuniary or personal interest in any matter under
discussion, and if a motion to that effect be carried, the latter shall not
preside over the meeting during such discussion or vote on or take
part in it. Any member of the Gram Panchayat may be chosen to
preside at the meeting during the continuance of such discussion.

22. Functions of Gram Panchayat — Subject to such condition as may be
prescribed by the Government from time to time, the Gram Panchayat
shall perform the functions specified below :

(i) General Functions. — (1) Preparation of annual plans for the
development of the Panchayat area;

(2) Preparation of annual budget;
(3) Power to take up relief works during natural calamities;
(4) Removal of encroachments on public properties;

(5) Organising voluntary labour and contribution for community

works;

(6) Maintenance of essential statistics of village(s).
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(i)

(i)

Agriculture, including Agriculture Extension. — (1)Promotion and
development of agriculture and horticulture;

(2) Development of waste lands;

(3) Development and maintenance of grazing lands and preventing

their unauthorised alienation and use.

Animal Husbandry, Dairy and Poultry — (1) Improvement of breed of
cattle, poultry and other livestock;

(2) Promotion of dairy farming, poultry and piggery;

(3) Grassland development.

Fisheries. — Development of fisheries in the village(s).

Social and Farm Forestry, Minor Forest Produce, Fuel and Fodde —

(1) Planting and preservation of trees on the sides of roads and other
public lands under its control.

(2) Fuel plantations and fodder development;
(3) Promotion of farm forestry;
(4) Development of Social Forestry.

Khadi, Village and Cottage Industries — (1)Promotion of rural and
cottage industries;

(2)Organisation of awareness camps, seminars and training
programmes, agricultural and industrial exhibitions for the benefit

of rural areas.
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(vii) Rural Housing — (1) Distribution of house sites within its

jurisdiction.

(2)Maintenance of records relating to house sites and other private
and public properties.

(viii) Drinking Water — (1) Construction, repair and maintenance of
drinking water wells, tanks, ponds and hand pumps;
(2) Prevention and control of water pollution;

(8) Maintenance of rural water supply schemes.

(ix) Roads, Buildings, Culverts, Bridges, Ferries, Waterways and other
means of communication — (1) Construction and maintenance of
village roads, drains and culverts;

(2) Maintenance of buildings under its control or transferred to it by
the Government or any public authority;
(3) Maintenance of boats, ferries and waterways.

(x) Rural Electrification, including distribution of electricity and providing
for and maintenance of lighting public streets and other places.

(xi) Non-Conventional Energy Sources — (1) Promotion and

development of non-conventional energy schemes;

(2) Setting up, development and maintenance of community non-

conventional energy devices;
(3) Propagation of other energy efficient devices.

(xii) Poverty Alleviation Programmes — (1) Promotion  of  public
awareness and participation in poverty alleviation programmes for

fuller employment and creation of productive assets;
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(2) Selection of beneficiaries under various programmes through
Gram Sabhas;

(3) Participation in effective implementation and monitoring of

poverty alleviation programmes.

(xiii) Education, including primary and secondary school education — (1)
Promotion of public awareness and participation in primary and

secondary education;

(2) Ensuring full enroliment and attendance in primary schools and

their management.
(xiv) Adult and non-formal education — Promotion of mass literacy.
(xv) Libraries — Village libraries and reading rooms.

(xvi) Cultural and Sports Activities — Promotion of social, cultural and
sports activities.

(xvii) Markets and Fairs. — Regulation and management of fairs (including
cattle fairs) and festivals.

(xviii) Rural Sanitation and Environment — (1)  Maintenance of general
sanitation;
(2) Cleaning of public roads, drains, tanks, wells and other public
places;
Maintenance and regulation of burning and burial grounds;
Construction and maintenance of public latrines;
Disposal of unclaimed corpses and carcasses;
Management and control of washing and bathing ghats.

J3208F 0

Upgradation of environment and prevention of its degradation
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(xix)

(xxi)

Public Health and Family Welfare — (1)  Implementation of family
welfare programmes and Public Health Centers;

(2) Prevention of and taking remedial measures against epidemics;
(38) Regulation of sale of meat, fish and other perishable food

articles;

4
5
6
7

Participation in programmes of human and animal vaccination;
Licensing of eating and entertainment establishments;
Regulation of curing, tanning and dyeing of skins and hides;

(4)
(9)
(6)
(7)

Regulation of offensive and dangerous trades.

Women and Child Development — (1) Participation in the

implementation of women and child welfare programmes;
(2) Promotion of education, health and nutrition programmes.

Social Welfare including welfare of the physically and mentally
challenged

(1) Participation in the implementation of the social welfare
programmes, including welfare of physically and mentally
challenged persons as well as destitutes;

(2) Monitoring of the old-age and widows’ pension schemes.

(xxii) Welfare of the Weaker Sections and in particular the Scheduled

Castes and Scheduled Tribes — (1) Promotion of public awareness
with regard to welfare of Scheduled Castes, Scheduled Tribes and

other weaker sections;

(2) Participation in the implementation of the specific programmes for
the welfare of the weaker sections.
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(xxiii) Public Distribution System — (1) Promotion of public awareness with
regard to the distribution of essential commodities;

(2) Monitoring the public distribution system.

(xxiv) Maintenance of Community Assets — (1) Maintenance of
community assets belonging to the Gram Panchayat;

(2) Preservation and maintenance of other community assets.

(xxv) Construction and maintenance of Dharmshalas, Hostels and similar
institutions.

(xxvi) Construction and maintenance of cattle sheds, pounds and cart
stands.

(xxvii) Construction and maintenance of slaughter houses.
(xxviii) Maintenance of public parks, playgrounds, etc.
(xxix) Regulation of garbage bins in public places.

(xxx) Establishment and control of huts and sheds, and

(xxxi) Such other functions as may be entrusted.

23. Assignment of Functions to Gram Panchayat (1) The Government

may, by notification and subject to such conditions as may be specified

therein —

(a) transfer to any Gram Panchayat the management and maintenance
of a forest situated in the Panchayat area;

(b) make over to the Gram Panchayat the management of waste lands,
pasture lands or vacant lands belonging to the Government, situated
within the Panchayat area;
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(c) Entrust to the Gram Panchayat the collection of land revenue on
behalf of the Government and the maintenance of such records as
are connected therewith; and

(d) Entrust such other functions as may be prescribed :

Provided that no entrustment under clause (c) shall be made
without the concurrence of the Gram Panchayat concerned :

Provided further that when any transfer of the management and
maintenance of a forest is made under clause (a) the Government shall
direct that any amount required for such management and maintenance
or an adequate portion of the income from such forest be placed at the
disposal of the Gram Panchayat.

(2) The Government may, by notification, modify, change or withdraw the
functions assigned under this Section.

General powers of the Gram Panchayat — A Gram Panchayat shall
have powers to do all acts necessary for or incidental to the carrying out
of the functions entrusted, assigned or delegated to it and in particular and
without prejudice to the foregoing powers, to exercise all powers specified
under this Act.

Standing Committees of Gram Panchayat — (1)A Gram Panchayat
shall constitute the following committees by election from among its
members for effective discharge of its functions -

(i) Planning, Co-ordination and Finance Committee: for performing
general functions relating to Gram Panchayat including subjects
mentioned in section 22, co-ordination of the work of other
committees and all residuary functions not under the charge of other

committees.
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(i)

(i)

Production Committee - for performing functions relating to
agriculture, animal husbandry, dairy, poultry and fisheries, forestry-
related areas, khadi, village and cottage industries and poverty
alleviation programmes.

Social Justice Committee: for performing functions relating to :

a. Promotion of educational, economic, social, cultural and other
interests of Scheduled Castes, Scheduled Tribes and other weaker
sections.

b. Protection of such castes and classes from social injustice and all
forms of exploitation.

c. Welfare of women and children.

(iv) Education Committee - for performing functions relating to education,

including primary, secondary and mass education, libraries and
cultural activities.

Committee on Public Health, Family Welfare and Rural Sanitation -
for performing functions relating to public health, family welfare and

rural sanitation.

(vi) Public Works Committee - for performing functions relating to all kinds

(@)

(3)

of constructions and maintenance including rural housing, sources of
water supply, roads and other means of communication, rural
electrification and related works.
Each committee shall consist of not less than three and not more than
five members including the Chairman. Each committee can co-opt not
more than two members from among experts or public spirited persons
for effective discharge of its responsibilities.
The Mukhiya shall be the ex-officio member and chairman of the
Planning, Co-ordination and Finance Committee and shall nominate a
chairman of each committee from among its elected members.

Mukhiya shall not hold charge of chairman of more than three
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committees including the Planning,Co-ordination and Finance

Committee.

Provided that each committee shall have at least one woman
member and further, social justice committee shall have a member
belonging to the Scheduled Castes or Scheduled Tribes, subject to
availability.

(4) As far as possible, no elected member of the Gram Panchayat shall

serve on more than three committees.

(5) Panchayat Secretary shall be the secretary of the Planning, Co-
ordination and Finance Committee. For other Standing Committees
the District Magistrate or any other officer authorised by him in this

behalf shall nominate a Government servant to function as secretary.

(6) The standing committees shall perform the functions referred to
above under the general guidance, supervision and control of the
Gram Panchayat.

Property and Funds of Gram Panchayat : — (1) A Gram Panchayat
shall have the power to acquire, hold and dispose of property and to enter

into contract,

Provided that in all cases of disposal of imnmovable property by the
Gram Panchayat, it shall obtain the prior approval of the Government.

(2) All property within the local limits of the jurisdiction of Gram
Panchayat of the nature hereinafter in this section specified, other
than property belonging to or maintained by the Central or the State
Government or a local authority or any other Gram Panchayat, shall
vest in and belong to the Gram Panchayat, and shall with all other
property of whatsoever nature or kind which may become vested in
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the Gram Panchayat, be under its direction, management and control,
that is to say—

(a) All general properties;

(b) All public streets, including the soil, stones and other materials
thereof and all drains, bridges, culverts, trees, erection materials,
implements and other things provided for such streets;

(c) All public channels, water courses, springs, tanks, ghats,
reservoirs, cisterns, wells, aquaducts, conduits, tunnels, pipes,
pumps and other water works whether made, laid or erected at
the cost of the Gram Panchayat or otherwise, and all bridges,
buildings, engines, work, materials, and things connected
therewith or appertaining thereto and also any adjacent land (not
being private property) appertaining to any public tank :

Provided that water pipes and water works, connected
therewith or appertaining thereto which with the consent of the Gram
Panchayat are laid or set up in any street by the owners of any mill,
factory, industry, workshop or the like, primarily for the use of their
employees shall not be deemed to be public water works by reason of
their being used by the public;

(d) All public sewers and drains and all works, materials and things
appertaining thereto and other conservancy works :

Provided that for the purpose of enlarging, deepening or
otherwise repairing or maintaining any such sewer or drain the sub-
soil appertaining thereto shall also be deemed to vest in the Gram
Panchayat;
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(e) All sewage, rubbish and offensive matter deposited on streets or
collected by the Gram Panchayat from streets, latrines, urinals,
sewers, cesspools and other places;

(f) All public lamps, lamp-posts and apparatus connected therewith
or appertaining thereto; and

(g) All buildings erected by the Gram Panchayat and all lands and
buildings or the property transferred to the Gram Panchayat by
the Central or the State Government or acquired by gift, purchase
or otherwise for local public purposes.

(3) The State Government may, by notification, exclude any street, bridge
or drain from the operation of this Act or of any specified section of
this Act :

Provided that if the cost of the construction of the work had been
paid from the Gram Panchayat Fund, such work shall not be excluded
from the operation of this Act or any specified Section of this Act, except
after consideration of the views of the Gram Panchayat at a meeting.

(4) The Government may allocate to a Gram Panchayat any public
property situated within its local jurisdiction, and thereupon such
property shall vest in and come under the control of the Gram
Panchayat.

(5) For every Gram Panchayat there shall be constituted a Gram
Panchayat Fund bearing the name of the Gram Panchayat and there
shall be placed to the credit thereof —

(a) Contributions and grants, if any, made by the Central or the State

Government;
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(b) Contributions and grants, if any, made by the Zila Parishad,
Panchayat Samiti or any other local authority;

(c) Loans, if any, granted by the Central or the State Government;
(d) All receipts on accounts of taxes, rates and fees levied by it;

(e) All receipts in respect of any schools, hospitals, dispensaries,
buildings, institutions or works vested in, constructed by or placed
under the control and management of the Gram Panchayat;

(f) All sums received as gift or contribution and all income from any

trust or endowment made in favour of the Gram Panchayat;

(g) Such fines and penalties imposed and realised under the
provisions of this Act as may be prescribed; and

All other sums received by or on behalf of the Gram Panchayat.

Every Gram Panchayat shall set apart and apply annually such sum
as may be required to meet—

(@) The cost of its own administration including the payment of
salary, allowances, provident fund and gratuity to the officers and
employees.

(b) Every Gram Panchayat shall have the power to spend such sums
as it thinks fit for carrying out the purposes of this Act.

(c) The Gram Panchayat Fund shall be vested in the Gram
Panchayat and the balance to the credit of the Fund shall be kept
in such custody as may be prescribed.
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27. Taxation by Gram Panchayat : — (1) Subject to such rules as may be
made in this behalf and the maximum rates specified by the Government,
a Gram Panchayat may impose yearly —

(a) Tax on occupants of holdings;

(b) On professions, trades, callings and employments carried on or held
within the local limits of its jurisdiction a tax on the basis of total
annual income accrued from such profession, trades, callings and

employments.

(2) Subject to such maximum rates as the Government may prescribe, a
Gram Panchayat may realize the following fees and rates, namely —

(a) Fees on the registration of vehicles which are not registered
under any other law in force at that time;

(b) Fee for providing sanitary arrangements at such places of
pilgrimage, haats, melas and public use within its jurisdiction as
may be specified by the Government by notification;

(c) Water Rate, where arrangement for the supply of water for
drinking, irrigation or any other purpose is made by or on behalf
of the Gram Panchayat within its jurisdiction;

(d) Lighting Fee, where arrangement for lighting of public streets and
places is made by or on behalf of the Gram Panchayat within its

jurisdiction;

(e) Conservancy Rate, where arrangement for cleaning private latrines,
urinals and cesspools is made by or on behalf of the Gram Panchayat

within its jurisdiction.
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28.

29.

30.

31.

Financial Assistance to Gram Panchayats — Subject to the
provisions of this section, every Panchayat shall, after an appropriation
made by law in this behalf, be entitled to receive grants in aid from the
Consolidated Fund of the State as recommended by the State Finance
Commission, constituted under the provisions of this Act, and as approved
and notified by the State Government.

Budget of the Gram Panchayat — Every Gram Panchayat shall, at such
time and in such manner as may be prescribed, prepare in each year,
corresponding to the financial year of the State Government, a budget of
its estimated receipts and disbursements for the following year and shall
get it approved in its meeting by a majority of members present and for
which the quorum shall be not less than fifty per cent of its total numbers

of members.

Accounts. —The income and expenditure account of every Gram
Panchayat shall be maintained in such form and manner as prescribed.

Audit. — (1) The audit of the accounts of a Gram Panchayat shall be
carried out by the authority as may be prescribed by the Government and
a copy of the audit report shall be forwarded to the Gram Panchayat
within one month of the completion of the audit.

(2) On receipt of the audit report referred to in sub-section (1), the Gram
Panchayat shall either remedy the defects or irregularities which have
been pointed out in the audit and send to the Panchayat Samiti within
three months an intimation of its having done so or shall, within the
said period, supply any further explanation to the prescribed authority
in regard to such defects or irregularities as it may wish to give.
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(3) Apart from audit conducted by the prescribed authority mentioned in
sub-section (1) above, concurrent audit or special audit of a Gram
Panchayat may be made in the manner prescribed for this purpose.

32. Staff of Gram Panchayat. — (1)There shall be a Panchayat Secretary in
Gram Panchayat to be appointed in the manner as may be prescribed.

(2) The Panchayat Secretary shall be in charge of the office of the Gram
Panchayat and shall perform all the duties and exercise all the
powers imposed or conferred upon him by or under this Act or any
rules or bye-laws made thereunder or under any other Act or Rules
for the time being in force.

(8) Subject to such rules as may be made by the State
Government in this behalf, a Gram Panchayat may from time to time
engage such number of paid or honorary functionaries or professionals as

may be required by it for carrying out its functions.

33. Organisation of Gram Raksha Dal — For general watch and ward and
for meeting emergent events like fire, flood, breach of embankment,
collapse of bridge, outbreak of epidemic, to encounter burglary or dacoity
etc. or in order to perform such other duties that may be imposed by the
Government from time to time and for maintenance of public peace and
order, a Gram Raksha Dal shall be organised under a Dalpati, appointed in
the prescribed manner, for every Gram Panchayat and all able-bodied
persons of a village between the ages of 18 and 30 years shall be
members of the said Dal. The Government may make rules for the
organisation, duty and utilisation of Gram Raksha Dal.
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CHAPTER IV
PANCHAYAT SAMITI

34. Establishment of Panchayat Samiti-

(1) For every Block there shall be a Panchayat Samiti having
jurisdiction save as otherwise provided in this Act, over the entire Block
excluding such portions of the Block as are included in or are under the
authority of a Municipality or a Cantonment Board constituted under any law
for the time being in force.

(2) Every Panchayat Samiti shall be a body corporate by the name of
its Panchayat Samiti and shall have perpetual succession and a common seal
and subject to such restrictions as are imposed by or under this Act or any
other enactment, shall be vested with the capacity of suing or being sued in its
corporate name, of acquiring, holding and transferring property, movable or
immovable, whether without or within the limits of the area over which it has
authority, or entering into contracts and of doing all things necessary, proper
and expedient for the purpose for which it is constituted.

35. Declaration of Blocks — For the purposes of this Act, the State
Government may, by notification in the official Gazette declare any area, within
the district to be a Block and name that Block; and

(a) include any area within that district in the Block so declared;

(b) exclude any area from any such Block, or
(c) transfer any area from one Block to another within the same district.
36. Composition of Panchayat Samiti- (1) A Panchayat Samiti shall consist

of-
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(a) directly elected members from the Panchayat Samiti’s territorial
constituencies, as determined under this Act;

(b) members of Lok Sabha and members of the Legislative Assembly of
the State, representing constituencies which fall either wholly or partly
in the Panchayat Samiti area;

(c) members of Rajya Sabha and members of the State Legislative
Council, who are registered as electors within the Panchayat Samiti
area;

(d) All the Mukhiyas of the Gram Panchayats falling within the Panchayat

Samiti area.

(2) Every member of the Panchayat Samiti shall have the right to vote in its
meeting, but in case of election and removal of Pramukh and Up-
Pramukh, only members elected under clause (a) of sub-section (1) shall
have the right to vote.

37. Elected Members — (1) The number of elected members of a Panchayat
Samiti shall be such as may be notified from time to time by the District
Magistrate and each of such members shall represent as nearly as may
be a population of five thousand of the Panchayat Samiti area as far as
possible

(2) For the convenience of election, the District Magistrate shall, in accordance
with such rules as may be prescribed in this behalf by the State
Government, divide the area of the Panchayat Samiti under the direction,
control and supervision of the State Election Commission into territorial
constituencies in such manner that the ratio between the population of
each constituency, so far as practicable, be the same throughout the
Panchayat Samiti area.

(3) From each territorial constituency one member shall be directly elected

in the manner prescribed.
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38. Reservation of Seats- (1) In every Panchayat Samiti, as nearly as but not
exceeding fifty percent of the total seats of the member of Panchayat
Samiti shall be reserved for

(a) Scheduled Castes;
(b) Scheduled Tribes; and
(c) Backward Classes.

The number of seats so reserved for Scheduled Castes and
Scheduled Tribes shall bear as nearly as may be, the same proportion to
the total number of seats to be filled up by direct election in that
Panchayat Samiti as the population of the Scheduled Castes and
Scheduled Tribes bears to the total population of that area and such seats
shall be allotted by rotation to different constituencies in a Panchayat
Samiti by the District Magistrate under the direction, control and
supervision of the State Election Commission in the prescribed manner.

After reservation of seats for the Scheduled Castes and the Scheduled
Tribes, the number of seats to be reserved for the Backward Classes shall
be as nearly as possible but not exceeding twenty percent of the total
seats and within the overall limit of fifty percent reservation for the
Scheduled Castes, the Scheduled Tribes and the Backward Classes
taken together and shall be allotted to the remaining constituencies by the
District Magistrate in the prescribed manner. Such seats shall be allotted
by rotation to different constituencies in a Panchayat Samiti by the District
Magistrate during subsequent elections under the direction, control and
supervision of the State Election Commission in the manner prescribed by
it.

(2) As nearly as but not exceeding fifty percent of the total number of
seats reserved under sub-section (1) shall be reserved for women
belonging to the Scheduled Castes, the Scheduled Tribes and the
Backward Classes, as the case may be.
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(3) As nearly as but not exceeding fifty percent of the total number of
seats not reserved for Scheduled Castes, Scheduled Tribes and
Backward Classes shall be reserved for women.

(4) Such total number of seats reserved for women belonging to the
Scheduled Castes, the Scheduled Tribes, the Backward Classes and
unreserved category may be allotted by rotation by the District
Magistrate under the direction, control and supervision of the State
Election Commission to different constituencies in a Panchayat Samiti
in such manner as may be prescribed by it.

Explanation - For the removal of doubts it is hereby declared that the

principle of rotation for the purposes of reservation of offices for the
Scheduled Castes and Scheduled Tribes under this sub-section shall
commence from the first election held after the commencement of the
Bihar Panchayat Raj Act, 1993.

39. Duration of Panchayat Samiti — (1) Every Panchayat Samiti, save as
otherwise provided in this Act, shall continue for a term of five years from
the date appointed for its first meeting and no longer.

(2) No amendment of any law for the time being in force shall have the
effect of causing dissolution of Panchayat Samiti which is functioning
immediately before such amendment, till the expiration of its duration
specified in sub-section (1).

(3) The election to constitute a Panchayat Samiti shall be completed in the

following manner —

(a) before the expiry of its duration as specified in sub-section (1);
(b) in case of dissolution, before the expiration of a period of six
months from the date of such dissolution;

Provided that where the remainder of the period for which the dissolved
Panchayat Samiti would have continued is less than six months, it shall
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not be necessary to hold any election under this clause for constituting the
Panchayat Samiti for such period.

(4) A Panchayat Samiti constituted consequent upon the dissolution of an
earlier Panchayat Samiti before the expiration of its duration, shall
continue only for the remainder of the period for which the dissolved
Panchayat Samiti would have continued under Sub-section(1), had it
not been so dissolved.

Election of Pramukh and Up-Pramukh - (1) Under the supervision,

control and direction of the State Election Commission :

(a) The elected members of the Panchayat Samiti referred to in clause
(a) of sub-section (1) of section 36 shall, as soon as may be, elect two
members from among themselves to be the Pramukh and Up-
Pramukh respectively of the Panchayat Samiti;

(b) If any subsequent vacancy is caused in the office of Pramukh
or Up-pramukh, the elected members of the Panchayat Samiti
shall elect another member from among themselves to be the
Pramukh or Up-pramukh as the case may be :

Provided that no such election shall be held if the vacancy is for a
period of less than one month.

(2) Reservation of Seats - For the post of Pramukh, as nearly as but not
exceeding fifty percent of the total seats of Pramukh in every district
shall be reserved for

(a) Scheduled Castes;
(b)  Scheduled Tribes; and
(c) Backward Classes.

Within every district, seats shall be reserved for Scheduled
Castes and Scheduled Tribes for the post of Pramukh and the number of
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seats so reserved shall bear as nearly as possible the same proportion to
the total number of seats of Pramukh within the said district as the
population of the Scheduled Castes/Scheduled Tribes bears to the
proportion of the total population of that area and such seats shall be
allotted by rotation to different Panchayat Samitis within the district by the
District Magistrate under the direction, control and supervision of the State
Election Commission in the manner prescribed by it.

After reservation of seats of Pramukh for the Scheduled Castes
and the Scheduled Tribes, the number of seats to be reserved for the
Backward Classes shall be as nearly as possible but not exceeding
twenty percent of the total seats and within the overall limit of fifty percent
reservation for the Scheduled Castes, the Scheduled Tribes and the
Backward Classes and shall be allotted to the remaining Panchayat
Samitis by the District Magistrate in the prescribed manner. Such seats
shall be allotted by rotation to different Panchayat Samitis in a district by
the District Magistrate during subsequent elections under the direction,
control and supervision of the State Election Commission in the manner

prescribed by it.

(i)  As nearly as but not exceeding fifty percent of the total number of
seats of Pramukh so reserved under Sub-section (i) shall be
reserved for women belonging to Scheduled Castes, Scheduled
Tribes and Backward Classes as the case may be.

(iii)As nearly as but not exceeding fifty percent of the total number of seats of

Pramukh not reserved for Scheduled Castes, Scheduled Tribes and Backward

Classes shall be reserved for women.

(iv) Such total number of seats of Pramukh reserved for women belonging to
the Scheduled Castes, the Scheduled Tribes, the Backward Classes and
unreserved category may be allotted by rotation by the District Magistrate
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under the direction, control and supervision of the State Election Commission
to different Panchayat Samitis in a district in such manner as may be
prescribed by it.

Explanation - For the removal of doubts it is hereby declared that the

principle of rotation for the purposes of reservation of offices for the
Scheduled Castes and Scheduled Tribes under this sub-section shall
commence from the first election held after the commencement of the
Bihar Panchayat Raj Act, 1993.

(3) The term of office of Pramukh and Up-Pramukh of a Panchayat Samiti
shall, save as otherwise provided in this Act, cease on the expiry of his term
of office as a member of the Panchayat Samiti.

(4) The election of Pramukh and Up-pramukh, filling up of vacancies in the
said offices and determination of disputes relating to such election shall be in
accordance with such rules or procedure as may be prescribed by the State

Election Commission.

41. Allowances to the Pramukh, Up-Pramukh and other members-
Pramukh, Up-Pramukh and other members of the Panchayat Samiti shall
be entitled to receive such sitting fee and allowances as may be
prescribed.

42. Powers, Functions and Duties of the Pramukh- The Pramukh shall-

(@) convene, preside and conduct the meetings of the Panchayat
Samiti;
(b) exercise supervision and control over the Executive Officer for securing
implementation of resolutions or decisions of the Panchayat Samiti or of the
Standing Committees, which are not inconsistent with the provisions of this Act
or any general or special directions issued under this Act;
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(c) exercise overall control over the financial and executive
administration of the Panchayat Samiti and place before the
Panchayat Samiti all questions connected therewith which shall
appear to him to require its orders and for this purpose may call for
records of Panchayat Samiti; and

(d) have power to accord sanction upto a total sum of twenty five
thousand rupees in a year for the purposes of providing immediate
relief to those who are affected by any natural calamity in the
Panchayat Samiti area :

Provided that the Pramukh shall place at the next meeting of the

Panchayat Samiti the details of such sanctions for its ratification.

43. Powers, Functions and Duties of Up- Pramukh- The Up-Pramukh of the
Panchayat Samiti shall-

(@) inthe absence of the Pramukh, preside over the meetings of the
Panchayat Samiti;

(b) exercise such powers and perform such duties of the Pramukh of
the Panchayat Samiti as the Pramukh from time to time may, subject to the
rules made by the Government in that behalf, delegate to him by an

order in writing; and

(c) pending the election of the Pramukh, or during the absence
of the Pramukh from the Panchayat area or by reason of the
Pramukh being on leave for a period exceeding fifteen days,
exercise the powers and perform the duties of the Pramukh;
Provided that as soon as the Pramukh returns from absence, he will
resume the exercise of all such powers and shall start performing all the
functions and discharging all the duties of the Pramukh.
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44. Resignation and Removal of Pramukh and Up- Pramukh-

(1) The Pramukh may resign his office by writing under his hand and
addressed to the Subdivisional Magistrate and the Up-Pramukh may resign his
office by writing under his hand addressed to the Pramukh and in the absence
of Pramukh to the Subdivisional Magistrate and the said office shall be
deemed to be vacant on the expiry of seven days from the date of such
resignation unless within the said period of seven days he withdraws such
resignation by writing under his hand addressed to the Subdivisional
Magistrate or the Pramukh, as the case may be.

(2) A Pramukh or Up- Pramukh shall vacate office if he ceases to be a
member of the Panchayat Samiti.

(3) (i) A Pramukh/Up-Pramukh of the Panchayat Samiti shall be deemed
to have vacated his office forthwith if a resolution expressing want of
confidence in him is passed by a majority of the total number of elected
members of the Panchayat Samiti at a meeting specially convened for the
purpose.

The requisition for such a special meeting shall be presented to the
Pramukh in writing with a copy to the Executive Officer of the Panchayat
Samiti, by not less than one third of the total number of members elected
directly from the territorial constituencies of the Panchayat Samiti. The
Executive Officer shall immediately bring the requisition to the notice of the
Pramukh. The Pramukh shall convene such meeting on a date falling within 15
days of such requisition. If the Pramukh fails to call the special meeting, the
Up-Pramukh or one third of the total number of directly elected members may
fix a date for such meeting and require the Executive Officer to give notice to
the members and to take such action as may be necessary to convene the
meeting. The Executive Officer shall necessarily issue such notice in time and
convene the meeting. No such meeting shall be postponed once the notice for
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the same has been issued. No quorum shall be required for the special

meeting convened to discuss no confidence motion.

(i)  No confidence motion shall not be moved against the Pramukh or the
Up-Pramukh within the first two year period of their tenure.

(i) If the motion of no confidence brought against the Pramukh or the Up-
Pramukh or both is once rejected, no fresh motion of no confidence
against the Pramukh or the Up-pramukh or both, as the case may be,
shall be brought before the Panchayat Samiti within a period of one year
from the date of such rejection of the motion.

(iv) No confidence motion against the Pramukh or Up-Pramukh or both, as the
case may be, shall not be brought during the last six months of the term
of the Panchayat Samiti as mentioned in section 39 (1) of this Act.

(v) Such reasons/charges, on the basis of which no confidence motion has to
be moved against the Pramukh or Up-Pramukh, shall be clearly
mentioned in the notice of meeting called to consider the no confidence
motion.

(vi) As soon as the meeting called under this section begins, the presiding

member of this meeting shall read out the motion on which the meeting has

been called to consider before the members present and declare it open for
discussion. Any discussion on the motion shall not be adjourned.

(vii) During discussion, opportunity shall be given to the Pramukh/Up-Pramukh
against whom no confidence motion has been moved for his defence before
the Panchayat Samiti. The motion shall be put to vote on the same day after

discussion and shall take place by secret ballot in the prescribed manner.

(viii) In case of no confidence motion against a Pramukh, the meeting
shall be presided by the Up-Pramukh; in case of motion against Up-Pramukh
by the Pramukh and in case of motion against both Pramukh and Up-
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Pramukh, by any member elected from among the members of the Panchayat
Samiti present in the meeting.

In case of the post of Up-Pramukh being vacant or his absence
from the meeting convened for discussion on no confidence motion against
the Pramukh or the post of Pramukh being vacant or his absence from the
meeting convened for discussion on no confidence motion against the Up-
Pramukh, as the case may be, shall be presided over by any member elected
from amongst the directly elected members from the territorial constituency of
the Panchayat Samiti present in the meeting.

(4) Without prejudice to the provisions under this Act, if in opinion of the
Commissioner having territorial jurisdiction over the Panchayat Samiti, a
Pramukh or an Up-Pramukh of Panchayat Samiti absents himself without
sufficient cause for more than three consecutive meetings or sittings or willfully
omits or refuses to perform his duties and functions under this Act, or abuses
the power vested in him or is found to be guilty of misconduct in the discharge
of his duties or becomes physically or mentally incapacitated for performing
his duties or is absconding being an accused in a criminal case for more than
six months, the Commissioner may, after giving the Pramukh or Up-Pramukh,
as the case may be, a reasonable opportunity for explanation, by order,
remove such Pramukh or Up-Pramukh, as the case may be, from office;

The Pramukh or Up-Pramukh so removed shall not be eligible for re-
election as Pramukh or Up-Pramukh of Panchayat Samiti during the remaining
term of office of such Panchayat Samiti;

Appeal shall lie before the Member, Board of Revenue against the order

of the Commissioner.

(5) A Pramukh or Up- Pramukh removed from his office under sub-
section (4) may also be removed by the Government from membership of the
Panchayat Samiti.
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45. Resignation of Member- An elected member of a Panchayat Samiti
may resign his membership in writing under his hand and addressed to the
Pramukh of the Panchayat Samiti and his seat shall become vacant on the
expiry of seven clear days from the date of such resignation unless within the
said period of seven days he withdraws such resignation by writing under his
hand addressed to the Pramukh.

46. Meetings of Panchayat Samiti — (1) A Panchayat Samiti shall hold
a meeting for the transaction of business at least once in two months
(hereinafter in this section called the ordinary meeting) and shall subject to the
provisions of the following sub-sections, make regulations in conformity with
this Act or with any rules made thereunder with respect to the day, hour,
notice, management and adjournment of its meetings and generally with

respect to the transaction of business thereto.

(2) Every meeting of the Panchayat Samiti shall ordinarily be held at the
headquarters of the Panchayat Samiti.

(3) The date of the first meeting of the Panchayat Samiti after its constitution
shall be fixed by the Subdivisional Magistrate who shall preside at such
meeting and date of each subsequent ordinary meeting shall be fixed at the
previous meeting of the Panchayat Samiti, provided that the Pramukh may for
sufficient reason alter the day of the meeting to a subsequent date. The
Pramukh may, whenever he thinks fit and upon the written request of not less
than one third of the total number of members and on a date within fifteen
days from the receipt of such request shall call a special meeting. Such
request shall specify the object for which the meeting is proposed to be called.
If the Pramukh fails to call a special meeting, the Up-Pramukh or one-third of
the total number of members may call the special meeting for a day not more
than fifteen days after presentation of such request and require the Executive
Officer to give notice to the members and to take such action as may be

necessary to convene the meeting.
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(4)

Ten clear days’ notice of an ordinary meeting and seven clear days’
notice of a special meeting specifying the time at which such meeting
is to be held and the business to be transacted thereat shall be sent
to the members and affixed at the office of the Panchayat Samiti.
Such notice shall include in case of a special meeting any motion or
proposition mentioned in the written request made for such meeting.
Half of the total number of members of the Panchayat Samiti shall
form a quorum for transacting business at a meeting of the Panchayat
Samiti. If at the time appointed for the meeting a quorum is not
present, the person presiding shall wait for one hour and if within
such period there is a quorum, proceed with the meeting, but if within
such period there is no quorum, the person presiding shall adjourn
the meeting to such hour on some future day as he may deem fit. He
shall similarly adjourn the meeting at any time after it has begun if his
attention is drawn to the want of quorum. At such adjourned meetings
a quorum of at least one fifth of the total number of member shall be
required and the business which would have been brought before the
original meeting shall be transacted.

Every meeting shall be presided over by the Pramukh or if he is
absent by the Up-Pramukh and if both are absent or if the Pramukh is
absent and there is no Up-Pramukh the members present shall elect
one from among themselves to preside.

All questions shall, unless otherwise especially provided, be decided
by a majority of votes of the members present and voting. The
presiding member, unless he refrains from voting, shall give vote
before declaring the number of votes for and against a question and
in case of equality of votes he may give his casting vote.

(8) No member of a Panchayat Samiti shall vote on, or take part in

the discussion of, any question coming up for consideration at a
meeting of the Panchayat Samiti, if the question is one in which, apart
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from its general application to the public, he has any pecuniary or
personal interest and if the person presiding has such an interest, he
shall not preside over the meeting when such question comes up for

consideration.

(9) If the person presiding is believed by any member present at the
meeting to have any such pecuniary or personal interest in any matter
under discussion and if a motion to that effect be carried, he shall not
preside at the meeting during such discussion or vote on or take part
in it. Any member of the Panchayat Samiti may be chosen to preside
at the meeting during the continuance of such discussion.

(10) No proposition shall be discussed at any ordinary meeting unless it
has been entered in the notice convening such meeting or in the case of a
special meeting in the written request for such meeting. A member may
propose any resolution connected with or incidental to the subjects included in
the list of business. The Pramukh may propose any urgent subject of a routine
nature not included in the list of business if no member objects to it. No
permission shall be given in the case of a motion or proposition to modify or
cancel any resolution within three months after passing thereof except in
accordance with sub-section (12). The order in which any business or
proposition shall be brought forward at such meeting shall be determined by
presiding authority who in case it is proposed by any member to give particular
proposition shall put the proposal to the meeting and be guided by the majority
of votes given for or against the proposal.

(11) Any ordinary meeting may with the consent of a majority of the
members present be adjourned from time to time but no business shall be
transacted at any adjourned meeting other than that left or undisposed at that
meeting.

(12) No resolution of Panchayat Samiti shall be modified or cancelled

within six months after passing thereof except by a resolution passed by not
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less than one-half of the total number of members at an ordinary or special
meeting the notice whereof shall have been given fulfilling the requirements of
sub-section (4) and setting forth fully the resolution which it is proposed to
modify fully or cancel at such meeting and motion or proposition for
modification or cancellation of such resolution.

(13) The proceeding of every meeting shall be recorded in the minutes
book immediately after the deliberations of the meeting and shall after being
read over by the presiding authority of the meeting be signed by him. The
action taken on the decisions of the Panchayat Samiti shall be reported at the
next meeting of the Panchayat Samiti. The minutes book shall always be kept
in the office of the Panchayat Samiti. The Executive Officer shall be the
custodian of the minute book.

(14) The Panchayat Samiti may require the presence of Government
officers at its meeting. If it appears to a Panchayat Samiti that the attendance
of any officer of the Government having jurisdiction over an area of a district or
part of a district and not working under the Panchayat Samiti is desirable at a
meeting of the Panchayat Samiti, the Executive Officer shall by a letter
addressed to such officer not less than fifteen days before the intended
meeting request that officer to be present at the meeting and the officer shall,
unless prevented by sickness or other reasonable cause, attend the meeting :

Provided that the officer on receipt of such letter may if he for any of the
reasons aforesaid is unable to be present thereat himself, instruct his deputy
or other competent subordinate officer to represent him at the meeting.

47. Functions and power of Panchayat Samiti — (1) Subject to such
conditions as may be prescribed by the Government from time to time, the
Panchayat Samiti shall undertake the following :-

(i)  Preparation of annual plans in respect of the schemes entrusted to it by
virtue of this Act and those assigned to it by the Government or the Zila
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Parishad and submission thereof to the Zila Parishad within the
prescribed time for integration with the district plan;

(i) Consideration and consolidation of annual plans of all Gram
Panchayats in the Samiti and submission of the consolidated plan to the
Zila Parishad;

(iii) Preparation of annual budget of the Panchayat Samiti and

submission of  consolidated plan to the Zila Parishad;

(iv) Performing such functions and executing such works as may be
entrusted to it by the Government or the Zila Parishad;

(v)  Providing relief to victims of natural calamities.

(2)  Agriculture (including Agricultural Extension)-

(i)  Promotion and development of agriculture and horticulture;

(i)  Maintenance of agricultural seed farms and horticultural nurseries;

(i)  Storage and distribution of insecticides and pesticides;

(iv) Propagation of improved methods of cultivation;

(v)  Promotion of cultivation and marketing of vegetables, fruits, herbal plants
and flowers;

(vi) Training of farmers and extension activities.

(3) Land Improvement and Soil Conservation —  Assisting the Government
and Zila Parishad in  the implementation of land improvement and soil

conservation programmes of the Government.

(4)  Minor Irrigation, Water Management and Watershed Development —

(i)  Assisting the Government and Zila Parishad in the construction and
maintenance of minor irrigation works;

(i)  Implementation of schemes for community and individual irrigation.

(5) Poverty Alleviation Programmes — Planning and Implementation of
poverty alleviation programmes and schemes.

(6) Animal Husbandry, Dairy and Poultry-
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(i)  Maintenance of veterinary and animal husbandry services;
i) Improvement of breed of cattle, poultry and other livestock;
iii)  Promotion of dairy farming, poultry and piggery;

(
(
(i)  Prevention of epidemics and contagious diseases.
(7) Fisheries — Promotion of fisheries development.

(

8) Khadi, Village and Cottage Industries —

(i)  Promotion of rural cottage industries;

(i)  Organisation of conferences, seminars and training programmes,
agricultural and industrial exhibitions.

(9) Rural Housing — Implementation of housing schemes and distribution of
house sites.

(10) Drinking Water -

(i)  Establishment, repairs and maintenance of rural water supply schemes;
(i) Prevention and control of water pollution;
(

iii)  Implementation of rural sanitation schemes.

(11) Social and Farm Forestry, Minor Forest Produce, Fuel and Fodder —

(i)  Planting and preservation of trees on the sides of roads and other
public lands under its control;

(i)  Fuel plantation and fodder development;

(i)  Promotion of farm forestry.

(12) Roads, Buildings, Bridges, Ferries, Waterways and other means of
communication-

(i)  Construction and maintenance of public roads, drains, culverts and other
means of communications which are not under the control of any other local
authority or the Government;

(i) Maintenance of any building or other property vested in the Panchayat
Samiti;
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(i)  Maintenance of boats, ferries and waterways.

(13) Non-Conventional Energy Sources- Promotion and development of non-
conventional energy sources.

(14) Education, including Primary and Secondary Schools-

(i)  Promotion of Primary and secondary Education;

(i)  Construction, repair and maintenance of primary school buildings.

(15) Technical Training and Vocational Education- Promotion of rural artisan
and technical and vocational training.

16) Adult and Non-formal education-Implementation of mass literacy.

17)  Cultural Activities- Promotion of social, cultural and sports activities.
18) Market and fairs- Regulation of fairs and festivals.
19) Health and Family Welfare —

i)  Promotion of health and family welfare programmes;

i) Promotion of immunization and vaccination programmes;

~ o~ o~ o~ o~ o~ o~

iii)  Health and sanitation at fairs and festivals.

(20) Women and Child Development-
(i)  Promotion of programmes relating to development of women and

children;
(i)  Promotion of health and nutrition programmes in the schools;

(i) Promotion of participation of voluntary organizations in women and child

development programmes.

(21) Social Welfare including welfare of the physically and mentally
challenged -

(i)  Social welfare programmes including welfare of physically and mentally
challenged and destitutes;

(i)  Monitoring the old age and widows’ pensions and pensions for the
physically and mentally challenged.
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(22) Welfare of the weaker sections and in particular of the Scheduled
Castes and Scheduled Tribes-

(i)  Promotion of welfare of Scheduled Castes, @ Scheduled Tribes and

other weaker sections;
(i)  Protecting such castes and classes from social injustice and exploitation.

(23) Maintenance of Community assests-
(i)  Maintaining all community assets vested in it or transferred by the

Government or any local authority or organization;

(i)  Preservation and maintenance of other community assets.

(24) Public Distribution System — Distribution of  essential commodities.
(25) Rural Electrification- Promotion of rural electrification.

(26) Co-operation- Promotion of co-operative activities.

(27) Libraries — Promotion of libraries

(28) Such other functions as may be entrusted.

48. Assignment of functions —

The Government may assign to a Panchayat Samiti functions in relation to any
matters to which the executive authority of the Government extends or the
functions which have been assigned to State Government by the Central
Government.

The Government may, by notification, withdraw or modify the functions
assigned under this section.

49. General powers of the Panchayat Samiti-

(i)  The Panchayat Samiti shall have power to do all acts necessary
for or incidental to the carrying out of the functions entrusted or delegated to it
and in particular and without prejudice to the foregoing powers to exercise all

powers specified under this Act.
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(i) The Panchayat Samiti may by notification delegate to the
Executive Officer or any other Officer the powers conferred by or under this
Act on Panchayat Samiti.

50. Standing Committees-
(1) A Panchayat Samiti shall constitute the following committees by election
from among its members for effective discharge of its functions :

(i) General Standing Committee

(i) Finance, Audit & Planning Committee

(iii) Production Committee

(iv) Social Justice Committee

(v) Education Committee

(vi) Committee on Public Health, Family Welfare & Rural Sanitation

(vii) Public Works Committee

(2) Each committee shall consist of not less than three and not more
than five members including the chairman from among the elected members.
Each committee can co-opt not more than two members from among experts

or public spirited persons for effective discharge of its responsibilities.

(8) The Pramukh shall be the ex-officio member and chairman of the
General standing committee and the Finance, Audit & Planning committee and
shall nominate a chairman for each of the other committees. The Up Pramukh
shall be the chairman of the Social Justice committee. The Pramukh shall not
hold charge of chairman of more than three committees including the two as
abovementioned :

Provided that each committee shall have at least one woman member
and further, social justice committee shall have a member belonging to the
Scheduled Castes or Scheduled Tribes.
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(4) As far as possible, no elected member of the Panchayat Samiti

shall serve on more than three committees.

(5) The Executive Officer shall be the ex-officio secretary of the General
Standing Committee and Finance, Audit & Planning Committee. For other
standing committees, the District Magistrate or any other officer authorised by
him in this behalf shall nominate an officer who may be ordinarily in charge of
the concerned department at the block level to function as secretary.

(6) The standing committees shall perform the functions, as referred to in
Section 51 under the general guidance, supervision and control of Panchayat
Samiti.

51. Functions of the Standing Committees -

(1) The General Standing Committee shall perform general functions
relating to Panchayat Samiti including co-ordination of the works of other
committees and all residuary functions not under the charge of other
committees.

(2) Finance, Audit & Planning Committee shall perform functions relating
to finance, audit, budget & planning.

(3) Production Committee shall perform functions relating to agriculture,
land improvement, minor irrigation & water management, animal husbandry,
dairy, poultry& fisheries, forestry-related areas, khadi, village & cottage

industries and poverty alleviation programmes.

(4) Social Justice Committee shall perform functions relating to -

(a) Promotion of educational, economic, social, cultural and other
interests of Scheduled Castes, Scheduled Tribes and other weaker section,

(b) Protection of such castes and classes from social injustice and all
forms of exploitation and

(c) welfare of women and children
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(5) Education Committee shall perform functions relating to education,
including primary, secondary and mass education, libraries and cultural
activities

(6) Committee on Public Health, Family Welfare & Rural Sanitation shall
perform functions relating to public health, family welfare and rural sanitation

(7) Public Works Committee shall perform functions relating to all kinds
of constructions and maintenance including rural housing, sources of water
supply, roads & other means of communication, rural electrification and related

works.

52. Procedures of Committees -

(1) The Panchayat Samiti may frame regulations relating to election of
members of committees, conduct of business therein and all other matters
relating to them.

(2) The Chairman of every Committee shall in respect of the work of
the Committee be entitled to call for any information, return, statement,
account or report from the office of the Panchayat samiti and to enter on and
inspect any immovable property of the Panchayat Samiti or work in progress
connected with the work of the Committee.

(3) Each committee shall be entitled to require attendance at its
meeting of any officer of the Panchayat Samiti who is connected with the work
of the Committee. The Secretary shall under instruction of the Committee
issue notices and secure the attendance of the officer.

53. Power to acquire, hold and dispose of Property - (1) A Panchayat
Samiti shall have the power to acquire, hold and dispose of property and to
enter into contracts :

Provided that in all cases of disposal of immovable property, the
Panchayat Samiti shall obtain the prior approval of the Government.
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(2) All roads, buildings or other works constructed by a Panchayat
Samiti with its own funds shall vest in it.

(3) The State Government may allocate to a Panchayat Samiti any
public property situated within its jurisdiction and thereupon such property
shall come under the control of the Panchayat Samiti.

(4) Where a Panchayat Samiti requires land to carry out any of the
purposes of this Act, it may negotiate with the person or persons having
interest in the said land, and if it fails to reach an agreement, it may make an
application to the District Magistrate for the acquisition of the land, who may, if
he is satisfied that the land is required for a public purpose, take steps to
acquire the land under the provisions of the Land Acquisition Act, 1894 (Act 1,
1894) and such land shall, on acquisition, vest in the Panchayat Samiti.

54. Panchayat Samiti Fund - (1) For every Panchayat Samiti there shall be
constituted a Panchayat Samiti Fund, bearing the name of the Panchayat
Samiti and the same shall be placed to the credit thereof-

(a) contributions and grants, if any, made by the Central or the State
Government including such part of the land revenue collected in the State
as may be determined by the Government;

(b) contributions and grants, if any, made by the Zila Parishad or any other

local authority;

(c) loans, if any, granted by the Central or the State Government or raised
by the Panchayat Samiti on security of its assets;

(d) all receipts on account of tolls, rates and fees levied by it;

(e) all receipts in respect of any schools, hospitals, dispensaries, buildings,
institutions or works vested in, constructed by or placed under the control
and management of the Panchayat Samiti;

(f)  all sums received as gift or contributions and all income from any

trust or endowment made in favour of the Panchayat Samiti;
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(g) such fines or penalties imposed and realized under the provisions of
this Act or of the bye-laws made thereunder, as may be prescribed;
and

(h) all other sums received by or on behalf of the Panchayat Samiti.

(2) Every Panchayat Samiti shall set apart and apply annually such
sums as may be required to meet the cost of its own administration including
the payment of salary, allowances, provident fund and gratuity to the officers
and employees.

(3) Every Panchayat Samiti shall have power to spend sums as it
thinks fit for fulfilling the purposes of this Act.

(4) The Panchayat Samiti Fund shall be vested in the Panchayat
Samiti and the balance to the credit of the Fund shall be kept in such custody
as the Government may, from time to time, direct.

(5) Subject to such general control as the Panchayat Samiti may
exercise from time to time, all orders and cheques for payments from the
Panchayat Samiti Fund shall be singed by the Executive Officer.

55. Taxation —

(1)  Subject to such rules and the maximum rates as the Government
may prescribe, a Panchayat Samiti may-

(@) levy tolls in respect of any ferry established by it or under its

management;

(b) levy the following fees and rates, namely-

(i)  fee on the registration of vehicles, which are not registered under

any other law for the time being  in force;

(i)  afee for providing sanitary arrangements at such  places of

pilgrimage, haats and melas within its jurisdiction as may be specified by

the Government by notification;

(i) a fee for license for a haat or market;
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(iv) a water rate, where arrangement for the supply of water for drinking,
irrigation or any other purpose is made by or on behalf of the Panchayat
Samiti within its jurisdiction;

(v)  alighting rate, where arrangement for lighting of public streets and
places is made by or on behalf ~ of the Panchayat Samiti within its
jurisdiction.

(2) The Panchayat Samiti shall not undertake registration of vehicle or
levy fee there for and shall not provide sanitary arrangements at places of
pilgrimage, haats and melas within its jurisdiction or levy fee there for, if any
such vehicle has already been registered by any other authority under any law
for the time being in force or if such provisions for sanitary arrangement have
already been made by any other local authority.

(3) The scale of fees or rates and the terms and conditions for the
imposition thereof shall be such as may be provided under by bye-laws.

(4) Such bye-laws may provide for exemption from all or any of the

fees or rates in any class of cases.
56. Loans and Sinking Funds — (1) A Panchayat Samiti may subject to the
provisions of any law relating to the raising of loans by local authorities for the
time being in force raise from time to time with the approval of the State
Government, loans for the purposes of this Act and create a sinking fund for
the repayment of such loans.

(2) A Panchayat Samiti may borrow money from the Government or,

with the previous sanction of the Government from banks or other financial
institutions for furtherance of its objective on the basis of specific schemes as
may be drawn up by the Panchayat Samiti for the purpose.
57. Budget of the Panchayat Samiti- Every Panchayat Samiti shall at such
time and in such manner as may be prescribed, prepare in each year a budget
of its estimated receipts and disbursements for the following year and shall get
it approved in its meeting by a majority of members present and for which the
quorum shall be not less than fifty percent of its total number of members.
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58. Accounts- The Panchayat Samiti shall keep accounts in such form as
may be prescribed.

59. Audit - (1) The audit of the accounts of the Panchayat Samiti shall be
carried out by the authority as may be prescribed by the Government and a
copy of the audit report shall be forwarded to the Panchayat Samiti within one
month of the completion of the audit.

(2) On receipt of the audit report referred to in sub-section (1) the
Panchayat Samiti shall either remedy any defects or irregularities which have
been pointed out in the audit and send an intimation to the prescribed authority
within three months of the action taken or to be taken and furnish any further
explanation to the prescribed authority in regard to such defects or
irregularities as it may wish to give.

(8) Apart from audit conducted by the prescribed authority mentioned
in sub-section (1) above, concurrent audit or special audit of a Panchayat
Samiti may be carried out in the manner prescribed for this purpose.

60. Staff of Panchayat Samiti — (1) The Government shall appoint an
officer not below the rank of a Deputy Collector to be the Executive Officer of
the Panchayat Samiti.

(2) The Government may post from time to time such number of
officers and staff of the State Government to serve under the Panchayat
Samiti as the Government may consider necessary.

(3) Subject to such rules as may be made by the State Government in
this behalf, a Panchayat Samiti may from time to time engage such number of
paid or honorary functionaries or professionals as may be required by it for
carrying out its functions.

61. Powers and Functions of the Executive Officer and other Officers- (1)

Save as otherwise expressly provided by or under this Act the Executive

Officer shall-
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(a) exercise all the powers specifically imposed or conferred upon him by or

under this Act or under any other law or rules for the time being in
force;

(b) lay down the duties of, supervise and control the  officers and staff

holding office under the Panchayat Samiti in accordance with rules made

by the Government;

(c) supervise and control the execution of all works of the Panchayat Samiti;

(d) take necessary measures for the speedy execution of all works and
developmental schemes of the Panchayat Samiti;

(e) have custody of all papers and documents connected with the

proceedings of the meeting of the Panchayat Samiti and its committees ;

(f)  draw and disburse money out of the Panchayat Samiti Fund ;and

(g) exercise such other powers and discharge such other functions as may

be prescribed.

(2) The Executive officer shall attend every meeting of the Panchayat
Samiti and shall have the right to attend the meeting of Committees thereof
and to take part in the discussion but shall not have the right to move any
resolution or to vote. If in the opinion of the Executive Officer any proposal
before the Panchayat Samiti is violative of or inconsistent with the provisions
of this Act or any other law, rule or order made thereunder, it shall be his duty
to bring the same to the notice of the Panchayat Samiti.
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Chapter -V
ZILA PARISHAD

62. Establishment of Zila Parishad-

(1)For every district there shall be a Zila Parishad having jurisdiction, save
as otherwise provided in this Act, over the entire district excluding such
portion of the district as are included in or under the authority of a
Municipality or Cantonment Board constituted under any law for the time
being in force.

(2) Every Zila Parishad shall be a body corporate by the name of its Zila
Parishad, shall have perpetual succession and a common seal and, subject to
such restrictions as are imposed by or under this Act or any other enactment,
shall be vested with the capacity of suing or being sued in its corporate name,
of acquiring, holding and transferring property movable or immovable, whether
without or within the limits of the area over which it has authority of entering
into contracts and of doing all things necessary, proper or expedient for the
purpose for which it is constituted.

63. Composition of Zila Parishad -(1) The Zila Parishad shall consist of-

(@) the members directly elected from territorial constituencies in the
district as determined under this Act;

(b) the Pramukhs of all Panchayat Samitis in the District;

(c) such members of the Lok Sabha and the members of the State
Legislative Assembly who represent any part which falls wholly or
partly within the district and whose constituency falls within the
district;

(d) the members of the Rajya Sabha and the members of the State
Legislative Council who are registered as electors within the district.
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64.

65.

(2) Every member of the Zila Parishad shall have the right to vote in its
meeting, but in case of election and removal of Adhaksha and Up-
Adhyaksha, only the members elected under clause(a) of sub-
section(1) shall have the right to vote.

Elected Members-

(1) The District Magistrate may, by notification in the District Gazette,
determine the number of directly elected members from Zila
Parishad’s territorial constituencies, keeping in view the overall
population of the district, at a rate of one member, as nearly as
possible for every fifty thousand population.

(2) For the convenience of election the District Magistrate shall in
accordance with such rules as may be prescribed in this behalf by
the State Government divide the area of the Zila Parishad under the
direction, control and supervision of the State Election Commission
into territorial constituencies in such manner that the population of
each territorial constituency, so far as practicable, be the same
throughout the Zila Parishad area.

(3) One member from each territorial constituency shall be elected
through direct election in the manner prescribed.

Reservation of seats — (1) In every Zila Parishad, as nearly as but not

exceeding fifty percent of the total seats of the member of Zila Parishad

shall be reserved for

(a) Scheduled Castes;

(b) Scheduled Tribes; and

(c) Backward Classes.

The number of seats so reserved for Scheduled Castes and Scheduled

Tribes shall bear as nearly as may be, the same proportion to the total

number of seats to be filled up by direct election in that Zila Parishad as

the population of the Scheduled Castes and Scheduled Tribes bears to
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the total population of that area and such seats shall be allotted by

rotation to different constituencies in a Zila Parishad by the District

Magistrate under the direction, control and supervision of the State

Election Commission in the prescribed manner.

After reservation of seats for the Scheduled Castes and the Scheduled

Tribes, the number of seats to be reserved for the Backward Classes shall

be as nearly as possible but not exceeding twenty percent of the total

seats and within the overall limit of fifty percent reservation for the

Scheduled Castes, the Scheduled Tribes and the Backward Classes and

shall be allotted to the remaining constituencies by the District Magistrate

in the prescribed manner. Such seats shall be allotted by rotation to

different constituencies in a Zila Parishad by the District Magistrate during

subsequent elections under the direction, control and supervision of the

State Election Commission in the manner prescribed by it.

(2)

As nearly as but not exceeding fifty percent of the total number of
seats reserved under Sub-section (1) shall be reserved for women
belonging to the Scheduled Castes, the Scheduled Tribes and the
Backward Classes, as the case may be.

As nearly as but not exceeding fifty percent of the total number of
seats not reserved for Scheduled Castes, Scheduled Tribes and
Backward Classes shall be reserved for women.

Such total number of seats reserved for women belonging to the
Scheduled Castes, the Scheduled Tribes, the Backward Classes
and unreserved category may be allotted by rotation by the District
Magistrate under the direction, control and supervision of the State
Election Commission to different constituencies in a Zila Parishad
in such manner as may be prescribed by it.

Explanation - For the removal of doubts it is hereby declared that the

principle of rotation for the purposes of reservation of offices for the
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66.

67.

Scheduled Castes and Scheduled Tribes under this sub-section shall
commence from the first election held after the commencement of the
Bihar Panchayat Raj Act, 1993.

Duration of Zila Parishad -

(1)

Every Zila Parishad, save as otherwise provided in this Act, shall
continue for a term of five years from the date appointed for its first
meeting and no longer.

No amendment of any law for the time being in force shall have the
effect of causing dissolution of a Zila Parishad which is functioning
immediately before such amendment till the expiration of its duration
as specified in sub-section(1)

An election to constitute a Zila Parishad shall be completed in the
following manner;-

(a) before the expiry of its duration specified in sub-section(1);

(b) in case of dissolution before the expiration of period of six
months from the date of such dissolution;

Provided that where the remainder of the period for which
the dissolved Zila Parishad would have continued is less than six
months, it shall not be necessary to hold any election under this
clause for constituting the Zila Parishad for such period.

(4) A Zila Parishad constituted upon the dissolution of a Zila Parishad and

before the expiration of its duration, shall continue only for the

remainder of the period for which the dissolved Zila Parishad would

have continued under sub section (1), had it not been so dissolved.

Election of Adhyaksha and Upadhyaksha -

(1)

Under the supervision, control and direction of the State Election
Commission, the elected members of the Zila Parishad referred to in
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clause (a) of sub-section (1) of section 63, as soon as may be, elect
two members from amongst them to be respectively Adhayaksha
and Up-Adhayaksha thereof, and if casual vacancy is caused in the
office of Adhayaksha or Up-Adhayaksha, they shall elect another
member from amongst them to be Adhayaksha or Up-Adhayaksha
as the case may be :

Reservation of seats - (i) For the post of Adhayaksha, as nearly as
but not exceeding fifty percent of the total seats of Adhayaksha in
the State shall be reserved for

(a) Scheduled Castes;

(b) Scheduled Tribes; and

(c) Backward Classes.

Within the State, seats shall be reserved for Scheduled
Castes and Scheduled Tribes for the posts of Adhayaksha and the
number of seats so reserved shall bear as nearly as possible the
same proportion to the total number of seats of Adhayaksha within
the State as the population of the Scheduled Castes/Scheduled
Tribes bears to the proportion of the total population of the State
and such seats shall be allotted by rotation to different Zila
Parishads by the State Election Commission in the prescribed

manner.

After reservation of seats of Adhyaksha for the Scheduled
Castes and the Scheduled Tribes, the number of seats to be
reserved for the Backward Classes shall be as nearly as possible
but not exceeding twenty percent of the total seats and within the
overall limit of fifty percent reservation for the Scheduled Castes, the
Scheduled Tribes and the Backward Classes and shall be allotted to
the remaining Zila Parishads by the State Election Commission in
the prescribed manner. Such seats shall be allotted by rotation to
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different Zila Parishads in the State by the State Election
Commission in subsequent elections in the manner prescribed by it.

(i) As nearly as but not exceeding fifty percent of the total number
of seats of Adhayaksha so reserved under Sub-section (i) shall be
reserved for women belonging to Scheduled Castes, Scheduled
Tribes and Backward Classes as the case may be.

(iii) As nearly as but not exceeding fifty percent of the total number of
seats of Adhayaksha not reserved for Scheduled Castes, Scheduled
Tribes and Backward Classes shall be reserved for women.

(iv) Such total number of seats of Adhayaksha reserved for women
belonging to the Scheduled Castes, the Scheduled Tribes, the
Backward Classes and unreserved category may be alloted by
rotation by the State Election Commission to different Zila Parishads
in the State in the manner as may be prescribed by it.

Explanation - For the removal of doubts it is hereby declared that the

principle of rotation for the purposes of reservation of offices for the
Scheduled Castes and Scheduled Tribes under this sub-section shall
commence from the first election held after the commencement of the Bihar
Panchayat Raj Act, 1993.
(8) The term of office of Adhyaksha and Up-Adhyaksha of a Zila Parishad
shall, save as otherwise provided in this Act, cease on the expiry of his term
of office as a member of the Zila Parishad.

(4) The election of the Adhayaksha or the Up-Adhayaksha of Zila
Parishad and filling up of vacancies in the said offices and
determination of disputes relating to such election shall be in
accordance with such rules or procedures as may be prescribed by
the State Election Commission.
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68.

Allowances to the Adhyaksha or Upadhyaksha and other Members-
The Adhyaksha, Upadhyaksha and every member of the Zila Parishad
shall be entitled to receive such sitting fee and allowances as may be
prescribed.

Powers, Functions and duties of the Adhyaksha and Upadhyaksha -
The Adhyaksha shall-

Convene and preside over and conduct meeting of Zila Parishad;
Exercise supervision and control over the Chief Executive Officer and
through him all officers and other employees of the Zila Parishad and the
officers and employees whose services may be placed at the disposal of
the Zila Parishad by the State Government.

Exercise such other powers, perform such other functions and discharge
such other duties as the Zila Parishad may by general resolution direct
or as the Government may by its rules made in this behalf prescribe;

(d) Exercise overall supervision over the financial and executive
administration of the Zila Parishad and place before the Zila
Parishad all question connected therewith which shall appear
to him to require its orders and for this purpose may call for
records of the Zila Parishad; and

(e) Have power to accord sanction up to a total sum of rupees one
Lakh in a year for the purpose of providing immediate relief to
those who are affected by natural calamities in the district :

Provided that the Adhaksha shall place at the next meeting of the
Zila Parishad for its ratification the details of such sanctions.

The Up-adhyaksha shall-
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70.

In the absence of Adhyaksha of the Zila Parishad preside over the
meetings of the Zila Parishad;

Exercise such powers and perform such duties of the Adhyaksha as
the Adhyaksha may from time to time, and subject to the rules as
may be prescribed, delegate to him by order in writing; and

Pending the election of an Adhyaksha or during the absence of the
Adhyaksha from the district or by reason of the Adhyaksha being on
leave for a period exceeding fifteen days exercise the powers and
perform the duties of the Adhyaksha :

Provided that as soon as the Adhyaksha returns from absence, he
will resume the exercise of all such powers and shall start
performing all the functions and discharging all the duties of the
Adhyaksha;
Resignations or Removal of Adhyaksha and Up-adhyaksha-
(1) The Adhyaksha may resign his office by writing under his hand
addressed to the District Magistrate and the Up-adhyaksha may resign his
office by writing under his hand addressed to the Adhyaksha.

Every resignation under sub-section (1) shall take effect on the expiry of
seven days from the date of such resignation, unless within the said
period of seven days he withdraws such resignation by writing under his
hand addressed to the District Magistrate or the Adhyaksha, as the case
may be.

(38) Adhyaksha or Up-adhyaksha shall vacate the office if he ceases to be
a member of the Zila Parishad.

(4) (i) Adhayaksha and Up-Adhayaksha shall be deemed to have
vacated his office forthwith if a resolution expressing want of
confidence in him is passed by a majority of the total number of
directly elected members from territorial constituencies of the Zila
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Parishad at a meeting specially convened for the purpose. The
requisition for such a special meeting shall be signed by not less than
one fifth of the total number of directly elected members of the Zila
Parishad and shall be delivered to the Adhyaksha with a copy to the
District Magistrate. The Adhyaksha shall within seven days from the
date of receipt of such requisition convene a special meeting of the
Zila Parishad. The meeting shall be held on a day not later than
fifteen days from the date of issue of the notice of the meeting. The
meeting shall be presided over by the Adhyaksha if the motion is
against the Up-adhayaksha; if it is against the Adhyaksha the Up-
adhyaksha shall preside over the meeting and if it is against
Adhyaksha and Upadhyaksha both then the District Magistrate shall
preside over the meeting.

In case of the post of Up-adhyaksha being vacant or his
absence from the meeting convened for discussion on no confidence
motion against the Adhyaksha or the post of Adhyaksha being vacant
or his absence from the meeting convened for discussion on no
confidence motion against the Up-adhyaksha, as the case may be,
the meeting shall be presided over by any member elected from
amongst the directly elected members from the territorial
constituencies of the Zila Parishad present in the meeting.

In case of failure to convene the meeting by the Adhyaksha, the
District Magistrate shall convene the meeting in the same manner and
the meeting shall be presided by him.

No such meeting shall be postponed once the notice for the
same has been issued. No quorum shall be required for the special
meeting convened to discuss no confidence motion.

(i) During the first two year period of the tenure, no confidence motion
shall not be moved against the Adhyaksha or the Upadhyaksha.
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(i) No-confidence motion against the Adhyaksha or Upadhyaksha or

both, shall not be brought within six months of the expiry of the term
of the Zila Parishad.

(iv) Such reasons/charges, on the basis of which no confidence motion is

to be moved against the Adhyaksha or Upadhyaksha, shall be clearly
mentioned in the notice of the meeting called to consider the no
confidence motion.

As soon as the meeting called under this section commences, the
presiding member at the meeting shall read out the motion on which
the meeting has been called to consider, before the present members
and declare it open for discussion. Any discussion on the motion
under this section shall not be adjourned.

(vi)During discussion, opportunity shall be given to the Adhyaksha or

Upadhyaksha or both against whom no confidence motion is moved,
for his defence before the Zila Parishad. The motion shall be put to
vote on the same day after discussion which shall take place by
secret ballot in the prescribed manner by the District Magistrate.

(vi)lf the motion of no confidence against the Adhyaksha or the

Upadhyaksha or both is once rejected, no fresh motion of no
confidence against the Adhyaksha or the Upadhyaksha or both, as
the case may be shall be brought before the Zila Parishad within a
period of one year from the date of rejection of such motion.

Without prejudice to the provisions under this Act, if in opinion of the
Commissioner having territorial jurisdiction over the Zila Parishad, a
Adhyaksha or the Upadhyaksha of Zila Parishad absents himself
without sufficient cause for more than three consecutive meetings or
sittings or willfully omits or refuses to perform his duties and functions
under this Act, or abuses the power vested in him or is found to be
guilty of misconduct in the discharge of his duties or becomes
physically or mentally incapacitated for performing his duties or is
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absconding being an accused in a criminal case for more than six
months, the Commissioner may, after giving the Adhyaksha or the
Upadhyaksha, as the case may be, a reasonable opportunity for
explanation, by order, remove such Adhyaksha or the Upadhyaksha,

as the case may be, from office.

The Adhyaksha or Upadhyaksha so removed shall not be eligible
for re-election as Adhyaksha or Up-adhyaksha during the remaining

term of office of such Zila Parishad.

Appeal shall lie before the Member, Board of Revenue against

the order of the Commissioner.

(2) An Adhyaksha or Up-adhyaksha removed from the office under sub-
section (1) may also be removed by the Government from the

membership of the Zila Parishad.

71. Resignation of Members- An elected member of Zila Parishad may

72.

resign his membership in writing under his hand addressed to the
Adhyaksha of the Zila Parishad and his seat shall become vacant on the
expiry of seven clear days from the date of such resignation unless within
the said period of seven days he withdraws such resignation by writing
under his hand addressed to the Adhyaksha.

Meeting of the Zila Parishad-
The Zila Parishad shall hold its meetings at least once in every three
months, at such time and at such place within the local limit of the district
concerned as the Zila Parishad may fix at the immediately preceding
meeting :

Provided, that the first meeting of a newly constituted Zila Parishad
shall be held at such time and at such place within the local limits of the
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district concerned, as the District Magistrate may fix and shall be presided
over by him;

Provided further that the Adhyaksha when required in writing by
one-fifth of the members of the Zila Parishad to call a meeting shall do so
within ten days failing which the aforesaid members may call a meeting
after giving intimation to the District Magistrate and seven clear days
notice to the Adhyaksha and the other members of the Zila Parishad.

(2)One-third of the total number of members of the Zila Parishad shall
form a quorum for transacting the business at the meeting of the Zila
Parishad.

(3) All questions coming before the Zila Parishad shall be decided by a
majority of votes; in case of equality of votes the Adhyaksha or the
member presiding shall have casting vote.

(4) Every meeting shall be presided over by the Adhyaksha or if he is
absent, by the Up-adhyaksha and if both the Adhyaksha and Up-
adhyaksha are absent or if the Adhyaksha is absent and there is no
Up-adhyaksha, the members present shall elect one from among
themselves to preside.

(5) No member of Zila Parishad shall vote on or take part in the
discussion of any question coming up for consideration at a meeting
of the Zila Parishad or any Committee if the question is one in which
apart from its general application to the public he has any direct
pecuniary or personal interest and if the person presiding has such an
interest, he shall not preside over the meeting when such question
comes up for consideration.

(6) If the person presiding is believed by any member present at the
meeting to have any such pecuniary or personal interest in any matter
under discussion and if a motion to that effect be carried, he shall not
preside over at the meeting during such discussion or vote on or take
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(8)

part in it. Any member of the Zila Parishad may be chosen to preside
at the meeting during the continuance of such discussion.

No proposition shall be discussed at any ordinary meeting unless it
has been entered in the notice convening such meeting or in the case
of a special meeting in the written request for such meeting. A
member may propose any resolution connected with or incidental to
the subjects included in the list of business. The Adhyaksha may
propose any urgent subject of a routine nature not included in the list
of business if no member objects to it. No permission shall be given in
the case of a motion or proposition to modify or cancel any resolution
within three months after the passing thereof except in accordance
with sub-section (9). The order in which any business or proposition
shall be brought forward at such meeting shall be determined by
presiding authority which in case it is proposed by any member to
give particular proposition shall put the proposal to the meeting and
be guided by the majority of votes given for or against the proposal.
Any ordinary meeting may, with the consent of a majority of the
members present, be adjourned from time to time, but no business
shall be transacted at any adjourned meeting other than left
undisposed at the meeting from which the adjournment took place.

No resolution of Zila Parishad shall be modified or cancelled within six
months after the passing thereof except by a resolution passed by not
less than one-half of the total number of members at an ordinary or
special meeting any notice whereof shall have been given fulfilling the
requirement of sub-section (4) and setting forth fully resolution which
it is proposed to modify fully or cancel at such meeting and motion or
proposition for the modification or cancellation of such resolution.

(10) The proceedings of every meeting shall be recorded in the minutes

book immediately after the deliberations of the meeting and shall after

being read over by the presiding authority of the meeting be signed
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by him. The action taken on the decisions of Zila Parishad shall be
reported at the next meeting of the Zila Parishad. The minutes book
shall always be kept in the office of the Zila Parishad. The Chief
Executive Officer shall be the custodian of the minute book.
(11) The Zila Parishad may require the presence of Government
officers at its meetings. If it appears to a Zila Parishad that the
attendance of any field officer having jurisdiction over an area of a
district or part of a district and not working under the Zila Parishad is
desirable at a meeting of the Zila Parishad, the Chief Executive Officer
shall by a letter addressed to such officer not less than fifteen days
before the intended meeting, request that officer to be present at the
meeting and the officer shall, unless prevented by sickness or other
reasonable cause, attend the meeting :

Provided that the officer on receipt of such letter may if he for any of the
causes aforesaid is unable to be present at the meeting himself,
instruct his deputy or other competent subordinate officer to represent
him at the meeting.

73. Functions and powers of Zila Parishad- (1) Subject to such condition
as may be prescribed by the Government from time to time, the Zila
Parishad shall perform following functions —

Agriculture — (i) Promotion of measures to increase agricultural production

and to popularize the use of improved agricultural practices;

(i) Opening and maintenance of agricultural seed farms and commercial
farms;

(iii) Establishment and maintenance of godowns;

(iv) Conducting agricultural fairs and exhibitions;
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(i)

(i)

(v) Management of agricultural and horticultural extension training
centres;
(vi) Training of farmers;

(vii) Land Improvement and Soil Conservation.

Irrigation, Ground water resources and Watershed Development-

(i) Construction, renovation and maintenance of minor irrigation
works and lift irrigation;

Providing for timely and equitable distribution and full use of water

under irrigation schemes under the control of the Zila Parishad;

(iii) Development of ground water resources;

(iv) Installation of community pump sets;

(v) Watershed development programme.

3. Horticulture —

(i) Rural parks and gardens;

(ii) Cultivation of fruits and vegetables;

Farms.

4. Statistics-

Publication of statistical and other information relating to activities of

Panchayat Samiti and Zila Parishad;

Co-ordination and use of statistics and other information required for

the activities of the Panchayat Samiti and Zila Parishad;

Periodical supervision and evaluation of projects and Programmes

entrusted to the Panchayat Samiti and Zila Parishad.

5. Rural Electrification.

6. Distribution of Essential Commodities.

7. Soil Conservation-

(ii)
8.

(i) Soil conservation measures;
Land reclamation and land development works.
Marketing —
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(ii)
9.

(i)

(i) Development of regulated markets and marketing yards;
Grading and quality control of agriculture products.

Social Forestry-

(i) Organise campaign for tree planting;

Planting and maintenance of trees.

10. Animal Husbandry and Dairy-

11.

(i) Establishment of Veterinary Hospitals and Dispensaries;

(il) Setting up of mobile diagnostic and clinic laboratories;

(iii) Breeding farms for cows and pigs;

(iv) Poultry farms, duck farms and goat farms;

(v) Common cold storage facility for dairy, poultry and marine
products;

(vi) Fodder development programmes;

(vii) Promotion of dairy farming, poultry and piggery;

(viii) Prevention of epidemics and contagious diseases.

Minor Forest Produce, Fuel and Fodder-

(i) Promotion of social and farm forestry, fuel plantation and fodder
development;

(i) Management of minor forest produce of the forests raised in

community lands;

(iii) Development of wasteland.

12. Fisheries —

(i)

Fish seed production and distribution.

(i) Development of pisciculture in private and community tanks;

(iii) Development of inland fisheries;

(iv) Fish curing and drying;

(v) Assistance to traditional fishing;

(vi) Organising fish marketing co-operatives;

(vii) Welfare schemes for the upliffment and development of

fishermen.
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13. Household and Small Scale Industries (including food processing) —

(i) Identification of traditional skills in the locality and developing household

industries;

(il) Assessment of raw material requirements so as to ensure its timely

supply;

iif) Design and production to suit the changing consumer demands;

iv) Organisation of training programmes for craftsmen and artisans;

vi) Population and marketing of finished products;

(
(
(v) Liaison to tap bank credit for this programme;
(
(

vii) Industrial Estates;

(viii)

Organising Khadi, Handloomm, Handicraft and Village and

Cottage Industries.

14. Rural Roads and Inland Waterways —

15.

(i)

Construction and maintenance of roads other than National and
State Highways.

Bridges and culverts coming under roads other than National and
State Highways.

Construction and maintenance of office building of the Zila
Parishad.

Identification of major link roads connecting markets, educational
institutes, health centres and link roads;

Organising voluntary surrender of lands for new roads and

widening of existing roads.

Health and Hygiene-

(i)

Establishment and maintenance of Hospitals, Primary Health
Centres and Dispensaries except Medical college Hospitals, T.B.
Sanitoriums, Leprosy and Mental Hospitals;

Implementation of immunization and vaccination programmes;
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16.

17.

18.

(iii) Health education activities;

(iv) Maternity and child health avtivities;

(v) Family welfare activities;

(vi) Organising health camps with Panchayat Samiti and Gram
Panchayat;

(vii) Measures against environment pollution

Rural Housing-

(i) Identification of houseless families;

(i) Implementation of house building programme in the district;

(iii) Popularising low cost housing.

Education-

(i) Promotion of educational activities including the establishment
and maintenance of primary and secondary schools;

(i) Organisation of programmes for mass education and library
facilities;

(iii) Extension work for propagation of science and technology to rural
areas;

(iv) Survey and evaluation of educational activities;

(v) Establishment and maintenance of general hostels, ashrams,
schools and orphanages

Social Welfare and Welfare of the weaker Section-

(i) Extension of educational facilities to the Scheduled Castes,
Scheduled Tribes and Backward Classes by giving scholarships,
stipends, boarding grants and other grants for the purchase of
books and other accessories;

(i) Managing hostels for the benefit of Scheduled Castes and
Scheduled Tribes.

(iii) Organising Nursery Schools, Balwadis, Night schools and

libraries to eradicate illiteracy and impart general education;
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(iv) Conduct of model welfare centers and craft centers to train
Scheduled Castes and Scheduled Tribes in cottage and rural
industries;

(v) Managing residential basic schools for Scheduled Castes and
Scheduled Tribes;

(vi) Providing facilities for marketing of goods produced by members
of the Scheduled Castes and the Scheduled Tribes.

(vii) Organising co-operative societies of Scheduled Castes and
Scheduled Tribes.

(viii) Other welfare schemes for the upliffment and development of
Scheduled Castes and Scheduled Tribes.

Poverty Alleviation programmes - Planning, Supervision,

Monitoring and Implementation of Poverty alleviation programmes.

Social Reform Activities-

() Women’s organization and welfare;

(i) Children’s organization and welfare;

(iii) Local vagrancy relief;

(iv) Maintenance of social welfare institutions such as orphanages,
rescue shelters, etc.;

(v) Sanctioning and distribution of pension for widows, old and
physically disabled, destitutes and allowances for unemployed
and couples of inter-caste marriages in which one party is a
member of a Scheduled Caste or a Scheduled Tribe;

(vi) Control of fire outbreaks;

(vii) Campaign against superstition, casteism, untouchability,
alcoholism, expensive marriages and social functions, dowry and
conspicuous consumption;

(viii) Encouraging community marriages and inter-caste marriages;

(ix) Vigilance against economic offences such as smuggling, tax
evasion, food adulteration;
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X) Assistance for developing lands assigned to landless labourers;
xi) Resumption of land alienated by tribals.;

(
(
(xii) Identify, free and rehabilitate bonded labour;
(xiii) Organise cultural and recreational activities;
(xiv)Encouragement of sports and games and construction of rural
stadia;
(xv) Give new form and social content to traditional festivals;
(xvi) Promotion of thrift and savings through:
(@) Promotion of saving habits;
(b) Small savings campaign;
Fight against money lending practices and rural indebtedness
In addition, the Zila Parishad may-
(@) Manage or maintain any work of public utility or any institution
vested in it or under its control and management;
b
c
d

e

Acquire and maintain village haats and markets;
Make grants to Panchayat Samiti or Gram Panchayat;
Adopt measures for the relief of distress;

(b)

(c)

(d)

(e) Coordinate and integrate the development plans and schemes

prepared by Panchayat Samitis in the district;

() Examine and sanction the budget estimates of Panchayat
Samitis in the district;

(g) undertake or execute any scheme extending to more than one
Block;

(h) Take over the maintenance and control of any Rural bridge, tank,
ghat, well channel or drain, belonging to a private owner or any
other authority on such term as may be agreed upon.

All such matters, as enumerated in the Eleventh Schedule of the

Constitution of India and which are not mentioned anywhere under

this Act.
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23. The Zila Parishad may be vested by the State Government with such
powers under any Act as the Government may deem fit.

24. The Zila Parishad of two or more adjacent districts may jointly
undertake and execute any development scheme on such terms and

25. Preparation of annual budget of the Zila Parishad.

General powers of Zila Parishad- (1) Subject to the general or special

orders of the Government, the Zila Parishad may —

(a) incur expenditure on education or medical relief outside its
jurisdiction;

(b) provide for carrying out any work or measures likely to promote
health, safety, education, comfort, convenience or social or

(c) contribute to Association of All India, State or Inter-State level
concerned with the promotion of Local Self Government and to
exhibitions, seminars and conferences within the district related
to the activities of Panchayat Samiti and Zila Parishad; and

(d) render financial or other assistance to any person or body for
carrying on in the district any activity which is related to any of the
functions of the State.

(2) The Zila Parishad shall have powers to do all acts necessary for or
incidental to the carrying out of the functions entrusted or delegated
to it and in particular, and without prejudice to the foregoing powers to
exercise all powers specified under this Act.

Assignment of Functions - (i) The Government may assign to a Zila

Parishad, functions in relation to any matters to which the executive

authority of the Government extends or in respect of functions which have

been assigned to the State Government by the Central Government;

(i) The Government may by notification withdraw or modify the functions
assigned under this section.
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76. Delegation of Powers - The Zila Parishad may, by notification delegate
to the Chief Executive Officer or other officer any of the powers conferred
by or under this Act on the Zila Parishad.

77. Standing Committees - (1)The Zila Parishad shall constitute the following
committees by election for effective discharge of its functions :

(i) General Standing Committee

(i) Finance, Audit & Planning Committee

(iii) Production Committee

(iv) Social Justice Committee

(v) Education Committee

(vi) Committee on Public Health, Family Welfare & Rural Sanitation

(vii) Public Works Committee

(2) Each committee shall consist of not less than three and not more than
five members including the chairman from among the elected
members. Each committee can co-opt not more than two members

from among experts or public spirited persons for effective discharge
of its responsibilities.

(3) The Adhyaksha shall be the ex-officio member and chairman of
General Standing Committee and Finance, Audit & Planning
Committee and shall nominate a Chairman for each of the other
committees. The Adhyaksha shall not hold charge of chairman for
more than three committees including the two as abovementioned.

Provided that each committee shall have at least one woman
member and further, Social Justice Committee shall have a member
belonging to the Scheduled Caste or Scheduled Tribes.

(4) As far as possible, no elected member of the Zila Parishad shall serve
on more than three committees.

(5) The Chief Executive Officer shall be the ex-officio secretary of the
General Standing Committee and the Finance, Audit & Planning

Committee. For each of the other standing committees the District
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Magistrate shall nominate a gazetted officer who may be ordinarily in
charge of the concerned department at the district level function as
secretary.

78. Functions of the Standing Committees -

(1)

The General Standing Committee shall perform general functions

relating to Zila Parishad including establishment matters, co-

ordination and all residuary functions not under the charge of other

committees.

Finance, Audit & Planning Committee shall perform functions relating

to finance, audit, budget & planning.

Production Committee shall perform functions relating to agriculture,

land improvement, minor irrigation & water management, animal

husbandry, dairy, pouliry & fisheries, forestry-related areas, khadi,

village & cottage industries and poverty alleviation programmes.

Social Justice Committee shall perform functions relating to

a. Promotion of educational, economic, social, cultural and other
interests of Scheduled Castes, Scheduled Tribes and other weaker
classes,

b. Protection of such castes and classes from social injustice and all
forms of exploitation and

c. welfare of women and children

Education Committee shall perform functions relating to education,

including primary, secondary, mass and non-formal education,

libraries and cultural activities.

Committee on Public Health, Family Welfare & Rural Sanitation shall

perform functions relating to public health, family welfare and rural

sanitation.

Public Works Committee shall perform functions relating to all kinds of

constructions and maintenance including rural housing, sources of
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water supply, roads & other means of communication, rural
electrification and related works.

Procedure of Committees - (1) The Zila Parishad may frame regulations

relating to election of members of Committees, conduct of business

therein, and all other matters relating to them.

(2) The Chairman of every Committee shall in respect of the work of that
Committee be entitled to call for any information, return, statement or
report from the officer of the Zila Parishad and to enter on and inspect
any movable property of the Zila Parishad or any work in progress

concerning the Committee.

(3) Every Committee shall be entitled to require attendance at its
meetings any officer of the Zila Parishad who is connected with the
work of the Committee. The Chief Executive Officer shall under
instruction of the Committee, issue notices and secure the attendance
of the Officer.

Power to acquire, hold and dispose of property - (1) A Zila Parishad

shall have the power to acquire, hold and dispose of property and to enter

into contracts:
Provided that in all cases of disposal of immovable property, the

Zila Parishad shall obtain the previous approval of the Government.

(2) All roads, buildings or other works constructed by a Zila Parishad with

its own funds shall vest in it.

(3) The Government may allocate to a Zila Parishad any public property
situated within its jurisdiction and thereupon, such property shall vest
in and come under the control of the Zila Parishad.

(4) Where a Zila Parishad requires land to carry out any of the purposes
of this Act, it may negotiate with the person or persons having interest
in the said land, and if it fails to reach an agreement, it may make an
application to the District Magistrate for the acquisition of the land and
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the District Magistrate may, if he is satisfied that the land is required

for a public purpose, take steps to acquire the land under the

provisions of the Land Acquisition Act. 1894 (1 of 1894) and such

land shall, on acquisition, vest in the Zila Parishad.
81. Zila Parishad Fund - (1) For every Zila Parishad there shall be
constituted a Zila Parishad Fund bearing the name of the Zila Parishad

and the following shall be placed to it the credit thereof-

(a)

(i)

contributions and grants, if any made by the Central or the State
Government including such part of land revenue collected in the
State as may be determined by the Government;

contributions and grants, if any made by a Panchayat Samiti or
any other local authority;

Loans if any, granted by the Central or State Government or raised
by the Zila Parishad on security of its assets;

Share in the proceeds of road cess levied in the district;

all receipts on account of rates and fees levied by the Zila
Parishad;

all receipts in respect of any school, hospital, dispensaries,
buildings, institutions or works, vested in, constructed by or placed
under the control and management of the Zila Parishad;

all sums received as qift or contribution and all income from any
trust or endowment made in favour of Zila Parishad;

such fines or penalties imposed and realized under the provisions
of this Act or the bye-laws made thereunder, as may be
prescribed.

all other sums received by or on behalf of the Zila Parishad.

(2) Every Zila Parishad shall set apart and apply annually such sum as

may be required to meet the cost of its own administration including

the payment of salary, allowances, provident fund and gratuity to the

officers and employees.
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(3) Every Zila Parishad shall have the power to spend such sums as it
thinks fit for carrying out the purposes of this Act.

(4) The Zila Parishad Fund shall be vested in the Zila Parishad and the
amount standing to the credit of the fund shall be kept in such
custody or invested in such manner as the State Government may,
from time to time, direct.

82. Taxation - (1) Subject to such maximum rates as the Government may
prescribe a Zila Parishad may-
(a) levy tolls in respect of any ferry established by it or under its
management.
(b) levy the following fees and rates, namely-

(i) fees on the registration of boats or vehicles;

(i) a fee for providing sanitary arrangements at such places of
pilgrimage, fairs and melas within its jurisdiction as may be
specified by the Government by notification;

(iii) a fee for licence for fair or mela;

(iv) a lighting rate where arrangement for lighting of public streets
and places is made by the Zila Parishad within its jurisdiction;
and.

(v) Water rate where arrangement for the supply of water for
drinking, irrigation or any other purpose is made by the Zila
Parishad within its jurisdiction.

(2) The Zila Parishad, within its jurisdiction, shall not levy fee on such
vehicles which have already been registered by any other authority
under any law for the time being in force, or at the places of
pilgrimage, melas etc. if provisions for sanitary arrangement has
already been made by any other local authority.

(8) The fees or rates and the terms and conditions for the imposition
thereof shall be such as may be provided by bye-laws. Such bye-laws
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may provide for exemption from all or any of the tolls, fees or rates in
any class of cases.

Financial Arrangements for Zila Parishad - (1) A Zila Parishad may,

subject to the provisions of any law relating to the raising of loans by

local authorities for the time being in force, raise from time to time , with
the approval of the State Government, loans for the purposes of the Act
and create a sinking fund for the repayment of loans.

(2) Notwithstanding anything contained in this Act, a Zila Parishad may
borrow money from the Government or, with the previous sanction
of the Government from banks or other financial institutions, for
furtherance of its objective on the basis of specific schemes as may
be drawn up by the Zila Parishad for the purpose.

Budget - Every Zila Parishad shall at such time and in such manner as
may be prescribed, prepare in each year a budget of its estimated
receipts and disbursements for the following year and the same will be
passed by the majority of members present in the meeting and quorum
for such meeting shall not be less than fifty percent of the total number of

members.

Accounts - Zila Parishad shall keep its accounts in such manner as
may be prescribed.

Audit - (1) The audit of the accounts of the Zila Parishad shall be carried
out by the authority as may be prescribed by the Government and a
copy of the audit note shall be forwarded to the Zila Parishad within one
month of the completion of the audit.

(2) On receipt of the audit report referred to in sub section (1), the Zila

Parishad shall either remedy any defects or irregularities which have
been pointed out in the audit and send to the Government within
three months an intimation of its having done so or shall, within the
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said period, supply any further explanation to the prescribed authority
in regard to such defects or irregularities as it may wish to give.

(3) Apart from audit conducted by the prescribed authority mentioned in
sub-section (1) above, concurrent audit or special audit of a Zila
Parishad may be made in the manner prescribed for this purpose.

Staff of Zila Parishad - (1) An officer of the rank of the District Magistrate
or such Additional District Magistrate, as may be specified by the State
Government, shall be the Chief Executive Officer of the Zila Parishad and
who shall be appointed by the Government. The Government may appoint
an Additional Chief Executive Officer for a Zila Parishad on such terms
and conditions as may be prescribed.
(2) The Government shall, from time to time, post or depute in every Zila
Parishad such number of officers and staff, as the Government

considers necessary.

(3) Subject to such rules as may be made by the State Government in this
behalf, a Zila Parishad may from time to time engage such number of
paid or honorary functionaries or professionals as may be required by

it for carrying out its functions.

Functions of the Chief Executive Officer and other Officers - (1) Save
as otherwise expressly provided by or under this Act, the Chief Executive
Officer shall:-

(a) carry out the policies and directions of the Zila Parishad, and take
necessary measures for the speedy execution of all works and
development schemes of Zila Parishad;

(b) discharge the duties imposed upon him by or under this Act or the

rules and regulations made thereunder:
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(c) control the officers and servants of the Zila Parishad subject to the
general superintendence and control of the Adhyaksha and such
rules as may be prescribed;

(d) have custody of all papers and documents relating to Zila
Parishad; and

(e) draw and disburse money of the Zila Parishad funds and exercise
such other powers and perform such other functions as may be
prescribed.

The Chief Executive Officer shall attend every meeting of the Zila
Parishad and may take part in the discussion but shall not have the
right to move any resolution or to vote. If in the opinion of the Chief
Executive Officer any proposal before the Zila Parishad is violative of
or inconsistent with the provision of this Act or any other law or the
rules or order made thereunder, it shall be his duty to bring the same
to the notice of the Zila Parishad.

The Chief Accounts Officer shall advise the Zila Parishad in matters
of financial policy and shall be responsible for all matters relating to
the accounts of the Zila Parishad including preparation of annual
accounts and the budget.

The Chief Accounts Officer shall ensure that no expenditure is
incurred except under proper sanction and in accordance with this Act
and the rules and regulations thereunder and shall disallow any
expenditure not warranted by the Act or rules and regulation or for
which no provision is made in the budget.

The Additional Chief Executive Officer shall assist the Chief Executive
Officer in the performance of his duties.

The Chief Planning Officer shall advise the Zila Parishad in matters of
plan formulation and shall be responsible for all matters relating to
planning of Zila Parishad including the preparation of plans of
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economic development and social justice and annual plan of the
district.

89. Right to requisition records - (1) Every person in possession of money,
accounts, records or other property pertaining to a Gram Panchayat or
Panchayat Samiti or Zila Parishad shall on the requisition in writing of the
Chief Executive Officer for this purpose, forthwith hand over such money
or deliver up such accounts, records or other property to the Chief
Executive Officer or the person authorised in the requisition to receive the
same.

(2) The Chief Executive Officer may also take steps to recover any money

due by such person in the same manner and for the recovery of the arrears of

land revenue from defaulters and for the purpose of recovering the accounts,
records or other property appertaining to the Gram Panchayat or Panchayat

Samiti or Zila Parishad, may issue a search warrant and exercise all such

powers with respect thereto as may lawfully be exercised by a Magistrate

under the provisions of Chapter VII of the Code of Criminal Procedure, 1973

(Act 2 of 1974).

(3) Every person knowing where any money, accounts, records or other

property appertaining to a Gram Panchayat or Panchayat Samiti or Zila

Parishad are concealed, shall be bound to give information of the same to the

Chief Executive Officer.

(4) An appeal shall lie against the order of the Chief Executive Officer,

under the section, to the Commissioner.
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CHAPTER VI

ESTABLISHMENT, POWERS, DUTIES AND PROCEDURE OF GRAM
KATCHAHRY AND BENCHES THEREOF.

90. Constitution of Gram Katchahry and election of Sarpanch and

91.

Panches —

(1)There shall be a Gram Katchahry in every Gram Panchayat area for
the purposes of discharging the judicial functions imposed upon it by
or under this Act and the Gram Katchahry shall consist of-

(@) A Sarpanch of the Gram Katchahry elected under the
provisions of this Act, and

(b) Such number of directly elected Panches as may be notified
from time to time by the District Magistrate and each Panch
representing as nearly as five hundred population of the
Panchayat area. Its territorial constituency will be the same as
those of the members of the Gram Panchayat.

(2) Each territorial constituency shall directly elect one Panch in the
manner prescribed under the provisions of this Act.

(3) Every Gram Katchahry constituted under the provisions of this
section shall be published in the District Gazette and shall come into

force from the date fixed for its first meeting.

Reservation of seats — (1) In every Gram Katchahry, as nearly as but
not exceeding fifty percent of the total seats of the Panches of Gram
Katchahry shall be reserved for

(a) Scheduled Castes;

(b) Scheduled Tribes; and

(c) Backward Classes.
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The number of seats so reserved for Scheduled Castes and
Scheduled Tribes shall bear as nearly as may be, the same proportion to
the total number of seats to be filled up by direct election in that Gram
Katchahry as the population of the Scheduled Castes and Scheduled
Tribes bears to the total population of that area and such seats shall be
allotted by rotation to different constituencies in a Gram Katchahry by the
District Magistrate under the direction, control and supervision of the
State Election Commission in the prescribed manner.

After reservation of seats for the Scheduled Castes and the
Scheduled Tribes, the number of seats to be reserved for the Backward
Classes shall be as nearly as possible but not exceeding twenty percent of the
total seats and within the overall limit of fifty percent reservation for the
Scheduled Castes, the Scheduled Tribes and the Backward Classes and shall
be allotted to the remaining constituencies by the District Magistrate in the
prescribed manner. Such seats shall be allotted by rotation to different
constituencies in a Gram Panchayat by the District Magistrate during
subsequent elections under the direction, control and supervision of the State
Election Commission in the manner prescribed by it.

(2) As nearly as but not exceeding fifty percent of the total number of
seats reserved under Sub-section (1) shall be reserved for women
belonging to the Scheduled Castes, the Scheduled Tribes and the
Backward Classes, as the case may be.

(3) As nearly as but not exceeding fifty percent of the total number of
seats not reserved for Scheduled Castes, Scheduled Tribes and
Backward Classes shall be reserved for women.

(4) Such total number of seats reserved for women belonging to the
Scheduled Castes, the Scheduled Tribes, the Backward Classes
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and unreserved category may be allotted by rotation by the District
Magistrate under the direction, control and supervision of the State
Election Commission to different constituencies in a Gram

Katchahry and in such manner as may be prescribed by it.

92. Duration of Gram Katchahry - (1) Every Gram Katchahry, unless

sooner dissolved under any law for the time being in force, shall continue

for five years from the date appointed for the first meeting and no longer.
(2) The election to constitute a Gram Katchahry shall be completed-
(a) before the expiration of its duration specified in sub-section (1);

(b) in case of dissolution, before the expiration of the period of six
months from the date of its dissolution.

Provided that where the remainder of the period for which the

dissolved Katchahry would have continued is less than six months it shall not

be necessary to hold any election under this sub-section for constituting the

Gram Katchahry for such period.

93.

(3) A Gram Katchahry constituted upon the dissolution of a Gram
Katchahry before the expiration of its duration shall continue only for
the remainder of the period for which the dissolved Gram Katchahry
would have continued under sub-section (1), had it not been so
dissolved.

Election of Sarpanch and Up-Sarpanch - (1) A Sarpanch of the Gram
Katchahry shall be directly elected by a majority of votes by the voters
enrolled in the voters’ list of that Gram Panchayat.

(2) In the event of vacancy caused by reason of death, resignation,
disqualification, removal or otherwise of the Sarpanch, another
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Sarpanch shall be elected as soon as possible as per the provisions
of sub-section (1)

Provided that if the vacancy of the office of Sarpanch is for less
than six month, there shall be no election.

(3) (i) After election every Gram Katchahry shall under the direction,
control and supervision of State Election Commission, elect in its
first meeting one Up-Sarpanch from amongst the members elected
under the provisions of clause (b) of sub-section (1) of section 90 of
the Act, by a majority of votes.

(i) The Sarpanch of the Gram Katchahry shall be a voter in the
election of Up-Sarpanch.

(iii) In the case of equality of votes in the election of Up-Sarpanch,
the result shall be decided by draw of lots.

(4) (i) In the event of the offices of the Sarpanch and Up-Sarpanch falling
vacant simultaneously in any Gram Katchahry, the Executive Officer
of the concerned Panchayat Samiti shall call a meeting for election
of Up-Sarpanch within fifteen days of such an eventuality for which a
notice of at least seven days shall be given to the Panches.

(ii) The Executive Officer of the concerned Panchayat Samiti shall
preside over such meeting but he shall not have the right to vote.

(iii) In the case of equality of votes in the election of Up-Sarpanch,
the result shall be decided by draw of lots.

(5) Reservation of seats — (i) For the post of Sarpanch, as nearly as but
not exceeding fifty percent of the total seats of Sarpanch in every Panchayat
Samiti shall be reserved for -

(a) Scheduled Castes;

(b) Scheduled Tribes; and
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(c) Backward Classes.

Within every Panchayat Samiti, seats shall be reserved for Scheduled Castes
and Scheduled Tribes for the post of Sarpanch and the number of seats so
reserved shall bear as nearly as possible the same proportion to the total
number of seats of Sarpanch within the said Panchayat Samiti as the
population of the Scheduled Castes/Scheduled Tribes bears to the total
population of that area and such seats shall be allotted by rotation to different
Gram Kachaharis within the Panchayat Samiti by the District Magistrate under
the direction, control and supervision of the State Election Commission in the

manner prescribed.

After reservation of seats for the Scheduled Castes and the Scheduled Tribes,
the number of seats to be reserved for the Backward Classes shall be as
nearly as possible but not exceeding twenty percent of the total seats and
within the overall limit of fifty percent reservation for the Scheduled Castes, the
Scheduled Tribes and the Backward Classes and shall be allotted to the
remaining Gram Kachaharis by the District Magistrate in the prescribed
manner. Such seats shall be allotted by rotation to different Gram Kachaharis
in a Panchayat Samiti by the District Magistrate during subsequent elections
under the direction, control and supervision of the State Election Commission
in the manner prescribed by it.

(i) As nearly as but not exceeding fifty percent of the total number of seats
so reserved under Sub-section (i) shall be reserved for women belonging to
Scheduled Castes, Scheduled Tribes and Backward Classes as the case may
be.

(iii) As nearly as but not exceeding fifty percent of the total number of seats
not reserved for Scheduled Castes, Scheduled Tribes and Backward Classes

shall be reserved for women.
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(iv) Such total number of seats reserved for women belonging to the
Scheduled Castes, the Scheduled Tribes, the Backward Classes and
unreserved category shall be allotted by rotation by the District Magistrate
under the direction, control and supervision of the State Election Commission
to different Gram Katchaharis in such manner as may be prescribed by the

State Election Commission.

94. Assistance to Gram Katchahry— (1) There shall be a secretary in
every Gram Katchahry to be appointed in the manner as may be

prescribed.

(2) There shall be a person called Nyaya Mitra having at least a three year
Law Degree from a recognised Institution or University to assist the
Gram Katchahry or any bench thereof in the discharge of its duties.

Such Nyaya Mitra shall be appointed in the prescribed manner.

(3) In order to enable the Gram Katchahry to perform its functions
effectively, the State Government shall, in the prescribed manner,
make arrangements for training of the Sarpanch, the Up-Sarpanch
and Panches of the Gram Katchahry.

95. Term of Office of Sarpanch and Up-Sarpanch - The term of office of
Sarpanch and Up-Sarpanch of the Gram Katchahry shall, save as
otherwise provided in this Act, cease on the expiry of his term of office

as a member of the Gram Katchahry.

96. Powers and functions of Sarpanch and Up-Sarpanch - Subject to the
provisions of this Act and rules made thereunder, the Sarpanch shall -

(a)be the President of Gram Katchahry and benches thereof;
(b)entertain suits and cases on application of parties and police reports;
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(3)

(c)have the powers of a Civil Court under the Code of Civil
Procedure, 1908 to take evidence and to compel attendance of the
parties, witnesses and such other persons as may be required and
production of documents or instruments for disposal of such suits or

cases; and

(d)exercise such other powers and perform such other duties as may be

prescribed;

(2) The Up-Sarpanch shall during the vacancy in the office of the
Sarpanch or the incapacity or temporary absence of the Sarpanch,
perform all his duties and exercise all his powers and exercise or
perform any other powers or duties which may be prescribed.

Resignation or Removal of Sarpanch or Up-Sarpanch - (1) The
Sarpanch or Up-Sarpanch may resign his office by writing under his
hand addressed to the District Panchayat Raj Officer.

(2) Every resignation under Sub-Section (1) shall take effect on the
expiry of seven days from the date of its receipt by the District
Panchayat Raj Officer, unless within this period of seven days he
withdraws such resignation by writing under his hand addressed to
the District Panchayat Raj Officer.

Every Up-Sarpanch shall vacate the office if he ceases to be a member

of a Gram Katchabhri.

(4)() Removal of Sarpanch by no confidence motion—Every Sarpanch shall

be deemed to have vacated his office forthwith if a resolution expressing want

of confidence in him is passed by a simple majority of the total number of

voters of the Gram Panchayat at a meeting especially convened for the

purpose. The requisition for such a special meeting shall be signed by not less

than one fifth of the total number of voters of the Gram Panchayat and shall be

delivered to the District Panchayat Raj Officer. The District Panchayat Raj
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Officer shall, within seven days from the date of receipt of the requisition, fix a
date for the meeting of Gram Panchayat at any place within the Gram
Panchayat area. The meeting shall be held within fifteen days from the date of
issue of the notice of the meeting. The meeting shall be presided over by the
District Panchayat Raj Officer :

Provided that during the first two year period of the tenure, no such
motion of no confidence shall be moved against the Sarpanch.

Provided further that if the motion of no confidence against the Sarpanch
is once rejected, no fresh motion of no confidence against the Sarpanch shall
be brought within a period of one year from the date of such rejection of the

motion;

Provided further that no motion of no confidence against Sarpanch shall
be brought during the last six months of the term of Gram Katchahry.

(i) Removal of Up-Sarpanch by no confidence motion—Every Up-Sarpanch
shall be deemed to have vacated his office forthwith if a resolution expressing
want of confidence in him is passed by a simple majority of the total number of
elected Panches of the Gram Katchahry and Sarpanch at a meeting especially
convened for the purpose. The requisition for such a special meeting shall be
signed by not less than one third of the total number of elected Panchs of the
Gram Katchahry and shall be delivered to the Sarpanch. The Sarpanch shall,
within seven days from the date of receipt of the requisition, convene a special
meeting of the Gram Katchahry in the office of the Gram Katchahry for
discussion on the motion and shall also preside over the meeting :

Provided that during the first two year period of the tenure, no such
motion of no confidence shall be moved against the Up-Sarpanch.

Provided further that if the motion of no confidence against the Up-
Sarpanch is once rejected, no fresh motion of no confidence against the Up-
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Sarpanch shall be brought within a period of one year from the date of such
rejection of the motion;

Provided further that no motion of no confidence against Up-Sarpanch
shall be brought during the last six months before the expiry of the term of
Gram Katchahry.

(5) Without prejudice to the provisions under this Act, if, in opinion of the
Commissioner having territorial jurisdiction over the Gram Panchayat, a
Sarpanch or an Up-Sarpanch of Gram Katchahry absents himself without
sufficient cause for more than three consecutive sittings or willfully omits or
refuses to perform his duties and functions under this Act, or abuses the
power vested in him or is found to be guilty of misconduct in the discharge of
his duties or becomes physically or mentally incapacitated for performing his
duties or is absconding being an accused in a criminal case for more than six
months, the Commissioner may, after giving the Sarpanch or Up-Sarpanch, as
the case may be, a reasonable opportunity for explanation, by order, remove
such Sarpanch or Up-Sarpanch, as the case may be, from office.

The Sarpanch or Up-Sarpanch so removed shall not be
eligible for re-election as Sarpanch or Up-Sarpanch or Panch of Gram
Katchahry during the remaining term of office of such Gram Katchahry.

(6) Appeal shall lie before the Member, Board of Revenue against the order

of the Commissioner.

98. Resignation of Panch- A Panch of Gram Katchahry may resign his
office in writing under his hand addressed to the Sarpanch of the Gram
Katchahry and his office shall become vacant on the expiry of seven
days from the date of such resignation unless within the said period of
seven days he withdraws such resignation by writing under his hand
addressed to the Sarpanch.
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99.

100.

101.

Filling of casual vacancies of Panches - When the place of a Panch
becomes vacant by his removal, resignation, death or otherwise a new
Panch shall be elected in the manner prescribed and he shall hold office
so long as the Panch whose place he fills would have been entitled to
hold office if such vacancy had not occured.

Sarpanch, Up-Sarpanch or Panches not to take part in certain
proceeding - No Sarpanch, Up-Sarpanch or Panch shall take part in
any proceedings in which he is personally interested.

Provided that the fact that the Sarpanch, Up-Sarpanch or a Panch
has got personal knowledge of the facts of a case or suit shall not by
itself disqualify him from taking part in the proceedings.

Institution and hearing of suits and cases - (1) Every suit or case
instituted under this Act shall be instituted before the Sarpanch or where
the services of Sarpanch are not available before the Up-Sarpanch and
shall be heard and determined by a bench of the Gram Katchahry
consisting of the Sarpanch and two Panches from amongst the Panches
of the Gram Katchahry to be named by the respective parties to the suit
or case and two other Panches selected by the Sarpanch in such
manner as may be prescribed :

Provided that

(i) if a party does not nominate a Panch within such time as may be
prescribed, the Sarpanch, or in the case of his non-availability, the
Up-Sarpanch shall nominate Panch from amongst the Panches of
the Gram Katchahry;

(ii) If in any suit or case, the Sarpanch is precluded from taking part in
the proceedings, the Up-Sarpanch, or if he is also so disqualified in
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(i)

the opinion of the Sarpanch, another Panch shall be selected by the
Panches from amongst its own number and the Up-Sarpanch or as
the case may be the Panch so selected shall discharge all the
functions of the Sarpanch for the purposes of the said suit or case;

If the services of the Sarpanch are not available at any time after the
institution, but before the determination of the suit or case, the Up-
Sarpanch or if the Up-Sarpanch is either precluded under section
100 from taking part in the proceedings or has been nominated by
any party to the suit in case, a Panch to be nominated by the panel
of Panches or where no such nomination has been made, the senior

most Panch of the Gram Katchahry shall act for the Sarpanch; and

(iv) If the services of a Panch ceases to be available at any time after the

institution but before the determination of the suit or case or he is
precluded under section 100 from taking part in the proceedings,
another Panch shall be nominated by the Party concerned or
selected by the Sarpanch, as the case may be.

Not less than three Panches including the Sarpanch and the two
Panches named by the respective parties shall form a quorum for
the purpose of hearing and determining a suit or case under sub-
section (1).

Explanation- For the purposes of this sub-section, the expression

"Sarpanch" includes the Up-Sarpanch or any other Panch acting for the

Sarpanch and the expression "Panches" named by the respective

parties, includes Panches nominated under clause (i) of the provision to

sub-section(1).
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102.

103.

104.

Duty of a bench of the Gram Katchahry to bring about amicable
settlement of dispute - A bench of the Gram Katchahy, while hearing a
suit or trying a case under the provisions of this Act, shall after giving
such notice to the parties and in such manner as it thinks fit, endeavour
to bring about an amicable settlement between the parties, and for this
purpose the bench shall, in such manner as it thinks fit and without
delay, investigate the suit or case and all matters affecting the merits
thereof and the right settlement thereof and in so doing may do all such
lawful things as it thinks fit for the purpose of inducing the parties to
come to a fair and amicable settlement, and where such a settlement is
brought about, the bench shall record the same and give its decision

accordingly.

A bench of the Gram Ktchahry to inquire into and decide the
dispute in case no amicable settlement is reached - Where a bench
of Gram Katchahry does not succeed in bringing about an amicable
settlement under the preceding section or otherwise takes up the
hearing or trial of a suit or case, it shall make an enquiry, receive such
evidence as it considers necessary and record its judgment and in the
event of the members of the bench disagreeing, the decision of the

majority shall prevail;

Provided that nothing herein before contained shall be deemed to
prevent any member of the bench from placing on record in writing his
dissent against such decision.

Proceeding to be followed by a bench of the Gram Katchahry -

Subiject to the provisions of this Act and to any rules or directions that may be

issued by the Government in this behalf the procedure to be followed by a

bench of the Gram Katchahry shall be such as it considers just and convenient
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and the bench shall not be bound to follow any laws of evidence or procedure;

other than the procedure prescribed by or under this Act.

105.

106.

Form of decision - The decision of a bench of the Gram Katchahry shall
be in writing and shall be signed by all members of such bench. It shall
contain such particulars as may be prescribed by rules made by the
Government in this behalf:

Provided that the failure on the part of any member of the bench to
sign the decision shall not affect the validity of such decision.

Criminal Jurisdiction - Notwithstanding anything contained in the Code
of Criminal Procedure, 1973 (2 of 1974) and subject to the provisions of
this Act a bench of the Gram Katchahry shall have jurisdiction within the
local limits of the Gram Panchayat for the trial of the following offences
as well as abetment of and attempts to commit any such offence if

committed within the local limits of its jurisdiction, namely :-

(a) offences under the Indian Penal Code, 1860 (45 of 1860), sections
140, 142, 143, 145, 147, 151, 153, 160, 172, 174, 178, 179, 269,
277, 283, 285, 286, 289, 290, 294, 294A, 323, 334, 336, 341, 352,
356, 357, 358, 374, 403, 426, 428, 430, 447, 448, 502, 504, 506,
510;

(b) offences under the Bengal Public Gambling Act, 1867 (Ben. Act 2
of 1867);

(c) offences under sections 24 and 26 of the Cattle Trespass Act,
1871 (1 of 1871)

(d) except as otherwise provided offences under this Act; or under any

rule or bye-law made there under, and

(e) any other offence under any other enactment, if empowered in this
behalf by the Government:
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Provided further that the Gram Katchahry shall not take cognizance of
any offence in respect of which any proceeding is pending before a court of
competent jurisdiction prior to the coming into effect of this Act.

Provided that the bench shall not take cognizance of any offence under
section, 379, 380, 381 or 411 of the Indian Penal Code, 1860 (45 of 1860) in
which the value of the property alleged to be stolen exceeds ten thousand
rupees or in which the accused-

(i)  has been previously convicted of an offence punishable
under Chapter XVII of the Indian Penal Code, 1860 (45 of
1860) with imprisonment of either description for a term of
three years or up-wards; or

(i)  has been previously fined for theft by any bench of the Gram
Katchahry;

(ii)  has been bound over to be of good behaviour in proceedings
instituted under sections 109 or 110 of the Code of Criminal
Procedure, 1973 (2 of 1974):

Provided further that the Gram Katchahry shall not take
cognizance of any offence in respect of which a complaint has been
filed against the Gram Panchayat a Mukhiya or any other member of
the Executive Committee, Sarpanch or a Panch.

107. Criminal powers of a bench of the Gram Katchahry -

(1) A bench of the Gram Katchahry shall, after hearing the parties and after
considering the evidence adduced by the parties, record its decision in
writing, and may sentence any offender convicted by it to pay a fine not
exceeding one thousand rupees:

Provided that if the members of the bench present during the trial of
a case fail to come to a unanimous decision, the decision of the majority

of such members shall be the decision of the bench :
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Provided further that in the case of equality of votes of the members
of a bench present during the trial of a case, the Sarpanch shall have a
second or casting vote and the decision of the bench shall be in
accordance with such second or casting vote.

(2) No sentence of imprisonment, simple or rigorous, whether substantive or
in default of payment of fine shall be awarded by any bench.

(3) When a bench imposes a fine under sub-section (1), it may, when passing
the order, direct that the whole or any part of the fine recovered shall be
applied in payment of compensation for any loss or injury caused by the
offence.

(4) When any person is sentenced by a bench of the Gram Katchahry, the
bench shall, on the request of the person so sentenced , either in writing
or orally , suspend the operation of such sentence for a period prescribed
for filing appeal under this Act . A copy of the order passed by a Gram
Katchahry or bench thereof shall be made available free of cost to the
parties within one week from the date of passing of such order in the

manner prescribed for this purpose.

108. Compensation to be paid by a complainant in case of false,
frivolous, or vexatious accusation - If in any case instituted upon
complaint, the bench of the Gram Katchahry discharges or acquits all or
any of the accused and is of the opinion that the accusation against any
of the accused was false or frivolous or vexatious, such bench may, for
reasons to be recorded in writing, direct that compensation of an amount
not exceeding five hundred rupees be paid by the complainant to such
accused, and the compensation, if not paid shall be recoverable as if it

were a fine imposed by the bench.

109. Criminal powers of Sarpanch - (1) Whenever the Sarpanch has reason
to believe that a breach of the peace or disturbance of the public

tranquility is imminent and immediate prevention or speedy remedy is
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110.

desirable, he may, by a written order stating the material facts of the
case and served in the prescribed manner, direct any person to abstain
from a certain act or to take action with respect to a certain property in

his possession or under his management.

(2) As soon as the Sarpanch has issued an order under sub-section (1)
he shall submit the proceedings of the case to the Sub-divisional
Magistrate who may either confirm the order or discharge the notice
after hearing the parties to the dispute, if they so desire.

(8) An order passed under sub-section (1) shall remain in force for thirty
days.

(4) Any order passed under sub-section (1) shall be promptly given
effect to by the concerned local authorities.

Exclusive civil jurisdiction of a bench of the Gram Katchahry -
Notwithstanding anything contained in the Bengal, Agra and Assam Civil
Courts Acts, 1887 (13 of 1887), the Provincial Small Cause Courts Act,
1887 (9 of 1887) and the Code of Civil Procedure, 1908 (5 of 1908) and
subject to the provisions of this Act a bench of the Gram Katchahry shall
have jurisdiction to hear and determine the following classes of suits :-

(@) When the value of the suit does not exceed ten thousand rupees,

namely -
(i)  suits for money due on contracts;

(ii)  suits for the recovery of movable property or the value of such
property ;
(i) suits for the recovery of rent; and

(iv) suits for compensation for wrongfully taking or injuring
movable property, or for damaged property caused by cattle
trespass;
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(b) All suits of partition except wherein complicated question of law or
title is involved;

But where the Gram Katchahry is of the view that where in a suit for
partition, complicated question of law or title is involved, Gram Katchahry
shall transfer such suit to the court of competent jurisdiction :

Provided that the parties to a suit of the above description under
clauses (a) and (b) may by a written agreement refer the suit to the
bench for decision irrespective of the value of the suit and the bench
shall, subject to such rules as may be prescribed as to court-fees and
other matters, have jurisdiction to hear and determine the said suit under
this Act:

111. Certain suits not to be heard by a bench of the Gram Katchahry -
Notwithstanding anything to the contrary contained in section 110, no
suit shall lie in any bench of the Gram Katchahry —

(@) on abalance of partnership account, or

(b) for a share or part of a share under an intestacy or for a legacy or
part of a legacy under a will, or

(c) by or against the Central or State Government or servants of such
Government in their official capacity or

(d) by or against minors or persons of unsound mind, or

(e) for the assessment, enhancement, reduction, abatement or
apportionment of rent of immovable property, or

()  of a mortagee of immovable property for the enforcement of the
mortgage by foreclosure or sale of the property for the redemption
of the mortgage or

(g) for determining the right, title and interest in immovable property,
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112.

113.

(h)  with regard to any matter in which proceeding is pending before a
court of competent jurisdiction prior to coming into effect of this
Act.

(i)  against the Gram Panchayat Mukhiya or any other member of the
Executive Committee, a Sarpanch or a Panch.

Appeals - (1) An appeal against any order or decision of a bench of the
Gram Katchahry shall be preferred within the period of thirty days after
the date of the passing of such order or decision to the full bench of the
Gram Katchahry and shall be heard by it in the prescribed manner.

(2) Not less than seven Panches shall form the quorum for the purpose
of constituting a full bench for hearing an appeal under sub-section
(1):

(3) An appeal against any order or decision of a full bench of the Gram
Katchahry shall be preferred within a period of 30 days after the
date of the passing of such order or decision to a Sub-Judge in case
of civil cases and to a District and Session Judge in case of criminal

cases.

(4) The order under challenge in appeal shall be not given effect to till
the appeal is finally disposed of in the manner prescribed ,

(5) A copy of the order passed by the full bench of Gram Katchahry
shall be made available free of cost to the parties within one week
from the date of passing of such order in the manner prescribed for
this purpose.

No Court to take cognizance of case or suits taken cognizance of
by a bench of the Gram Katchahry - (1) Notwithstanding anything
contained in any law for the time being in force, no Court shall take
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114.

cognizance of any case or suit which is cognizable under the Act by a
bench of the Gram Katchahry.

(2) Every information relating to the commission of an offence triable by
a bench of the Gram Katchahry given to an officer-in-charge of a
police station shall be reported within fifteen days of the receipt of
the information to the bench of the Gram Katchahry in the

jurisdiction of which the offence has been committed.

(3) When a case relating to any offence triable by a bench of the Gram
Katchahry is pending before such bench and a charge sheet is
submitted by Police Officer, or a complaint is made to any
Magistrate in respect of the same offence, such Police Officer or the
complainant shall mention in the charge-sheet or the complaint
petition, as the case may be, that such a case is so pending and in
such circumstances the concerned Magistrate shall direct the bench
of the Gram Katchahry to proceed with the trial of the case.

Transfer of case or suits to a bench of the Gram Katchahry by
Magistrate or Munsifs - If at any stage of proceedings in a case or suit
pending before a Magistrate or Munsif or a court of competent
jurisdiction, it appears that the case or suit is one triable by a bench of
the Gram Katchahry the Chief/Additional/Sub-Divisional Judicial
Magistrate, the Munsif or the court of competent jurisdiction, as the case
may be, shall, at once transfer the case or suit to the bench having
jurisdiction.

115. Withdrawal of case - The Chief Judicial Magistrate/
Additional Judicial Magistrate/ Sub-Divisional Judicial Magistrate,
the Munsif or a court of competent jurisdiction as the case may be,
either on his own motion or on information received, withdraw any
case or suit pending before a bench of the Gram Katchahry if for
reasons to be recorded by him in writing, he is of the opionion that
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such case or suit ought not to be tried or heard by such bench and
may try or hear the case or suit either himself or transfer it to
another competent Magistrate, Munsif or the court of competent
jurisdiction or any other bench of Gram Katchahry for disposal.

116.No legal practitioner to appear - No legal practitioner shall appear,
plead or act on behalf of any party in any suit or case before the Gram
Katchahry or a bench thereof without the consent of contesting parties
and permission of Gram Katchahry or the bench thereof.

117. Appearance in person or by representatives - (1) Subject to the
provisions of section 116 any party to a suit may appear before a bench
of the Gram Katchahry either in person or by such personal relation,
friend or any other person duly authorised by him as the bench may
admit as a fit person to represent him.

(2) Whenever the Sarpanch issues a summons in a case, he may, for
reasons to be recorded in writing, dispense with the personal
attendance of the accused and, subject to the provisions of section
116 permit him to appear by his personal relation, friend or any
other person duly authorised by him :

Provided that the bench enquiring into or trying the case may at
any stage of the proceedings direct the personal attendance in the

prescribed manner.

(3) Subject to the provisions of section 116, a bench enquiring into or
trying a case may at any stage of the proceedings, for reasons to be

recorded in writing :-

(i) direct the personal attendance of the accused, and if necessary,

enforce such attendance in the prescribed manner or;
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(4) permit such accused persons to be represented by his personal
relations, friend or any other person duly authorised by him.

118. Power of Chief Judicial Magistrate/ Additional Chief Judicial
Magistrate/ Sub- divisional Judicial Magistrate and Munsif over the
bench of Gram Katchahry -

(1) If there has been a miscarriage of justice, or there be an
apprehension of miscarriage of justice, in any case or suit, the Chief
Judicial Magistrate/ Additional Chief Judicial Magistrate/ Subdivisional
Judicial Magistrate, as the case may be, and the Munsif in respect of any
suit, may on the application of any party or of his own motion, at any
time during the pendency of the suit or case and within sixty days from
the date of a decree or order, call for the record from a bench of a Gram
Katchahry and may for reasons to be recorded in writing. -

(a) transfer the case and order it to be heard by another bench of the
Gram Katchahry within the local limits of the jurisdiction of the
Panchayat or within the local limits of the jurisdiction of the
Panchayat Samiti area; or

(b) quash any proceeding of the bench at any stage or cancel any order
or decree passed by such bench and either remand the suit or case
to the same bench for retrial or direct the complainant or plaintiff, as
the case may be, to institute the case or suit afresh to any other
bench of the Gram Katchahry within the local limits of the Panchayat

Samiti area:

Provided that before passing any order under this sub-
section the Chief Judicial Magistrate/ Additional Chief Judicial
Majistrate/ Subdivisional Judicial Magistrate/ Judicial Magistrate or
the Munsif, as the case may be, shall call for a report from the
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119.

(2)

bench of a Gram Katchahry and give an opportunity to the parties to
be heard.

Explanation - For the purposes of sub-section (1) the word "bench"

includes a "full bench".

Where order has been passed by a Munsif or Chief Judicial
Magistrate/ Additional Chief Judicial Magistrate/ Sub- Divisional
Judicial Magistrate, as the case may be, under sub-section (1) in
respect of any suit or case, as the case may be, the complainant or
plaintiff may institute the case or suit afresh before a court of

competent jurisdiction.

Any suit or case transferred under clause (a) of sub-section (1) shall
be disposed of as if such suit or case has been instituted before the
bench to which it has been so transferred.

Explanaton- For the purpose of sub-section (1) the word

"bench" includes a "full bench".

Procedure for execution of decrees and orders and apprehension

of accused in certain cases - If a bench of the Gram Katchahry is

unable for any reason to execute a decree passed by it in any suit the

bench shall transfer such decree for execution to the Munsif who shall

execute the decree as if it were a decree passed by the Munsif.

(2)

If a bench of the Gram Katchahry is unable for any reason to realise
any fine imposed by it in any case the bench shall send the order
imposing such fine for execution to the Chief/ Additional/ Sub-
Divisional Judicial Magistrate who shall realise the fine from the
person against whom such order was passed as if the order were an
order passed by such Magistrate in a case tried by him.

If a bench of Gram Katchahry is unable to secure the attendance of
any accused for the trial of any case it may forward a bailable

115



warrant for the apprehension of such accused (with a report about
the whereabouts of the accused) to the Chief/Additional/Sub-
Divisional Judicial Magistrate who shall countersign and forward the
warrant to the officer in-charge of the police-station within whose
jurisdiction the accused is to be found and such officer shall execute
the warrant and take necessary steps for the production of the
accused before the bench to stand his trial.

120. Limitation of suits - No suit shall be entertained by a bench of the

121.

Gram Katchahry after the expiration of three years from the date when
the right to sue first accrued:

Provided that the period of limitation for suits specified in the first
column of the Table when instituted before a bench of the Gram
Katchahry shall be the period specified in the corresponding entry of the

second column thereof.

Re judicata and pending suits - No bench of the Gram Katchahry shall
try any suit in which the matter directly and substantially in dispute has
been heard and decided by a Court of competent jurisdiction in a former
suit between the same parties or between parties under whom they or
any of them claim, or is pending for decision in the same Court or in any
other Court in a previously instituted suit between the same parties or
between parties under whom they or any of them claim.

122. Power of District Judge to inspect proceedings and records - The

District Judge, or any other Judicial Officer especially authorised by him,
shall have power at all reasonable time to inspect the proceedings and
records of a Gram Katchahry or benches thereof.

TABLE

(See section 120)
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Period of limitation for certain suits

Description of suit Period of | Time from which period begins to
limitation run.

1. For the wages of a | One year When the wages accrued are

house-hold  servant, due.

artisan or labourer.

2. For the price of food | One year When the food or drink was

or drink supplied by a delivered.

keeper of a hostel,

tavern or lodging

house.

3. For the rent of |Oneyear When the rent became payable.

lodging.

4. For money due on | Three years | When the money became due to

contract. the plaintiff.

5. For the recovery of | One year When the plaintiffs became

the movable property entitted to the delivery of the

or the value thereof. movable property.

6. For compensation | One year When the movable property was

for wrongfully taking or wrongfully taken or when injury

injuring  a movable was done to it.

property.

7. For  damages | Six months When the damage was caused

caused by cattle by the cattle trespass.

trespass.
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CHAPTER VII
ELECTIONS

123. State Election Commission - (1) There shall be a State Election

124.

Commission for superintendence, direction and control of the
preparation of electoral rolls for, and the conduct of, all elections to the
Panchayat bodies in the State under this Act and the rules made
thereunder. The Commission shall consist of a State Election
Commissioner to be appointed by the Governor.

(2) The conditions of service and tenure of office of the State Election
Commissioner shall be such as the Governor may by rule

determine:

Provided that the State Election Commissioner shall not be
removed from his office except in like manner and on the like
grounds as a Judge of the High Court and the conditions of service
of the State Election Commissioner shall not be varied to his
disadvantage after his appointment.

(3) The Government shall, when so requested by the State Election
Commission, make available to the State Election Commission such
officers and staff as may be necessary for the discharge of the
functions conferred on the State Election Commission under this
Act.

Notification of Panchayat Election — The Governor on the
recommendation of the State Election Commission, for constituting the
Panchayats and the Gram Katchahry, fix date or dates through
notification published in the State Gazette and it shall be expected that
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125.

(3)

(4)

(9)

the electors may elect the office bearers of the Panchayats and the
Gram Katchahry in accordance with the provisions of this Act :
Provided that no such notification shall be issued prior to six

months before the date fixed for election.

Administrative machinery for the conduct of election -- (1) The State
Government shall, when so required, for the conduct of election of
Panchayats, make available to the State Election Commission, the
services of officers and staff in the required numbers.
The State Election commission for the conduct of Panchayat election,
shall designate or nominate the District Magistrate as a District Election
Officer (Panchayat) for each district and shall designate or nominate
one or more Deputy District Election Officer (Panchayat) for the
assistance of District Election Officer (Panchayat) who shall not be
below the rank of a Deputy Collector .

Provided that the District Election Officer (Panchayat) subject to
direction, control and supervision of the State Election Commission, shall
co-ordinate and supervise all works relating to conduct of election in the
area within his jurisdiction.

For the Panchayat election the State Election Commission or on being
authorised by it the District Election officer (Panchayat) shall appoint
Returning Officer (Panchayat) who shall not be below the rank of Block
Development officer/Circle Officer/Deputy Collector.

The State election Commission or on being authorised by it, the District
Election Officer (Panchayat) to assist the Returning Officer (Panchayat)
in the discharge of his functions shall appoint one or more Assistant
Returning Officer (Panchayat) who shall be an officer of the State
Government.

The District Election Officer (Panchayat) for every polling station, shall
appoint a Presiding Officer (Panchayat) and to assist the Presiding
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Officer (Panchayat) shall appoint as many polling officer or officers as
he deems necessary :

Provided that any person who is a Government servant or a
servant of Government Company or servant of Government aided
institutions may be appointed as Presiding Officer (Panchayat)/Polling
Officer :

Provided further that a poling officer on being absent from the
polling station, the presiding officer (Panchayat) may, under above
proviso, appoint any person who is present at the polling station other
than the persons appointed by the candidate or on his behalf or has
been doing other work for him as polling officer and shall accordingly
inform the District Election Officer (Panchayat) :

Provided further also that the polling officer subject to the direction
of the State Election Commission, on being authorised by the presiding
officer (Panchayat), perform all or any of the functions of presiding
officer (Panchayat) under this Act and the rules framed thereunder.

(6) If the presiding officer (Panchayat) owing to illness or any other
unavoidable reason is compelled to be absent from the polling station
then his functions shall be performed by such polling officer who has
been so authorised previously by Returning Officer (Panchayat) to
perform such functions during such absence.

(7) It shall be the general duty of the presiding officer (Panchayat) to
maintain order at the polling station and see that the poll is properly
going on.

(8) It shall be the duty of a polling officer of a polling station to assist the
presiding officer (Panchayat) of such polling station in discharge of his
functions.

126. Electors of Panchayat - All such persons who are enrolled as electors
in the electoral roll or that part of the rolls of the State Legislative

121



127.

128.

Assembly Constituency for the time being in force which is concerned
with the territorial constituency of any Gram Panchayat shall be the
electors for concerned Panchayat Elections.

Provided that the State Election Commission suo motu or on
receipt of written representation from on aggrieved person, is of the
opinion that there is sufficient reason for doing so, may direct such
changes to be made in the electoral rolls of the concerned territorial
constituency of the Panchayat, as it may deem proper.

Provided further that no such change of the electoral roll shall be

made after the notification of the date of Panchayat election by the
Governor under section- 124 of the Act.
Determination of Elected Members after Census- Upon the
publication of figures of each Census, the number of elected members of
a Panchayat shall be determined by the State Government on the basis
of the population of the Panchayat area as ascertained at that Census:

Provided that the determination of the number as aforesaid shall
not affect the then composition of the Panchayat unit until the expiry of
the term of office of the elected members then in office.

Provided further that notwithstanding any other provision contained
in this Act, until the relevant figures for the census taken in the year 2011
are published, it shall not be necessary for the Government to re-
determine the number of elected members on the basis of population of
the Panchayat area ascertained at the 2001 census.

Observers.- (1) The State Election Commission may nominate an
Observer who shall be an officer of State Government to watch the
conduct of election or elections in a constituency or a group of
constituencies and to perform such other functions as may be entrusted
to him by the State Election Commission.
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129.

(2) The Observer nominated under sub-section (1) shall have the power
to direct the Returning Officer for the constituency or for any of the
constituencies for which he has been nominated, to stop the
counting of votes at any time before the declaration of the result or
not to declare the result, if in the opinion of the Observer, booth
capturing has taken place at a large number of polling stations or at
places fixed for the poll or counting of votes or any ballot papers
used at a polling station or at a place fixed for the poll are unlawfully
taken out of the custody of the Returning Officer or are accidentally
or intentionally destroyed or lost or are damaged or tampered with
to such an extent that the result of the poll at that polling station or
place cannot be ascertained.

(3) Where an Observer has directed the Returning Officer under this
section to stop counting of votes or not to declare the result, the
Observer shall forthwith report the matter to the State Election
Commission and thereupon the State Election Commission shall,
after taking all material circumstances into account, issue
appropriate directions.

Explanation - For the purposes of sub-section (2) and sub-section (3),

“Observer” shall include any such officer of the State Election
Commission as has been assigned under this section the duty of
watching the conduct of election or elections in a constituency or group
of constituencies by the State Election Commission.

District Election Officer (Panchayat), Returning Officer, presiding officer,
etc. deemed to be on deputation to State Election Commission - The
District Election Officer (Panchayat),. Returning Officer, Assistant
Returning Officer, presiding officer, polling officer and any other officer
related with election work of rural local bodies and any police officer
designated for the time being by the State Government, for the conduct
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130.

of such election shall be deemed to be on deputation to the State

Election Commission for the period commencing on and from the date

of the natification calling for such election and ending with the date of

declaration of the result of such election and accordingly, such officers
shall, during that period, be subject to the control, superintendence and
discipline of the State Election Commission.

ELECTORAL OFFENCES -

(1) Promoting enmity between classes in connection with
election.- Any person who in connection with an election under this
Act promotes or attempts to promote on grounds of religion, race,
caste, community or language, feelings of enmity or hatred, between
different classes of the citizens of India shall be punishable with
imprisonment for a term which may extend to three years, or with
fine, or with both.

(2) Prohibition of public meetings during period of forty-eight
hours ending with hour fixed for conclusion of poll - (I) No
person shall-

(a) convene, hold, attend, join or address any public meeting or
procession in connection with an election; or

(b) display to the public any election matter by means of
cinematograph, television or other similar apparatus; or

(c) propagate any election matter to the public by holding, or by
arranging the holding of, any musical concert or any theatrical
performance or any other entertainment or amusement with a
view to attracting the members of the public thereto, in any
polling area during the period of forty-eight hours ending with
the hour fixed for the conclusion of the poll for any election in
that polling area.
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(Il) Any person who contravenes the provisions of sub-section (1)
shall be punishable with imprisonment for a term which may
extend to two years, or with fine, or with both.

(lll) In this section, the expression “election matter” means any
matter intended or calculated to influence or affect the result of
any election.

(3) Disturbances at election meetings.- (1) Any person who at a
public meeting to which this section applies acts, or incites others to
act, in a disorderly manner for the purpose of preventing the
transaction of the business for which the meeting was called
together, shall be punishable with imprisonment for a term which
may extend to six months or with fine which may extend to two
thousand rupees or with both.

An offence punishable under clause (1) shall be cognizable.

(2) This section applies to any public meeting of a political character held in
any constituency between the date of the issue of a notification under this Act
calling upon the constituency to elect a member or members and the date on

which such election is held.

(3) if any police officer reasonably suspects any person of committing an
offence under clause (1), he may, if requested so to do by the chairman of the
meeting require that person to declare to him immediately his name and
address and, if that person refuses or fails so to declare his name and
address, or if the police officer reasonably suspects him of giving a false name
or address, the police officer may arrest him without warrant.

(4) Restrictions on the printing of pamphlets, posters, etc.- (1) No
person shall print or publish, or cause to be printed or published, any election
pamphlet or poster which does not bear on its face the names and address of

the printer and the publisher thereof.
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(2) No person shall print or cause to be printed any election pamphlet or
poster-

(a)unless a declaration as to the identity of the publisher thereof, signed
by him and attested by two persons to whom he is personally known,
is delivered by him to the printer in duplicate; and

(b)unless, within a reasonable time after the printing of the document,
one copy of the declaration is sent by the printer, together with one
copy of the document, -

(i) where it is printed in the capital of the State, to the State Election
Commission, and

(i) in any other case, to the District Magistrate of the district in which it
is printed.

(3)For the purposes of this section -

(a)any process for multiplying copies of a document, other than copying
it by hand, shall be deemed to be printing and the expression “printer”
shall be construed accordingly; and

(b)“election pamphlet or poster” means any printed pamphlet, hand-bill
or other document distributed for the purpose of promoting or
prejudicing the election of a candidate or group of candidates but
does not include any handbill, placard or poster merely announcing
the date, time, place and other particulars of an election meeting or
routine instructions to election agents or workers.

(4)Any person who contravenes any of the provisions of clause (1) or
clause (2) shall be punishable with imprisonment for a term which
may extend to six months, or with fine which may extend to two
thousand rupees, or with both.

(5) Maintenance of secrecy of voting - (1) Every officer, clerk, agent

or other person who performs any duty in connection with the
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(4)

recording or counting of votes at an election shall maintain, and aid
in maintaining, the secrecy of the voting and shall not (except for
some purpose authorised by or under any law) communicate to any

person any information calculated to violate such secrecy.

(2) Any person who contravenes the provisions of clause (1) shall be

(6)

punishable with imprisonment for a term which may extend to three
months or with fine or with both.

Officers etc., at elections not to act for candidates or to
influence voting - (1) No person who is a District Election Officer
(Panchayat) or a Returning Officer, or an Assistant Returning
Officer, or a presiding or polling officer at an election, or an officer or
clerk appointed by the Returning Officer or the presiding officer to
perform any duty in connection with an election shall in the conduct
or the management of the election do any act (other than the giving
of vote) for the furtherance of prospects of the election of a
candidate.
(2) No such person as aforesaid, and no member of a police force,
shall endeavor -
(a) to persuade any person to give his vote at an election, or
(b) to dissuade any person from giving his vote at an election,
or
(c) to influence the voting of any person at an election in any
manner.
(8) Any person who contravenes the provisions of clause (1) or
clause (2) shall be punishable with imprisonment which may
extend to six months or with fine or with both.

An offence punishable under clause (3) shall be cognizable.
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(7) Prohibition of canvassing in or near polling stations - (1) No

(8)

person shall, on the date or dates on which a poll is taken at polling

station, commit any of the following acts within the polling station or

in any public or private place within a distance of one hundred

meters of the polling station, namely:

(a)
(b)
(c)

(3)

canvassing for votes; or

soliciting the vote of any elector; or

persuading any elector not to vote for any particular candidate;
or

persuading any elector not to vote at the election; or

exhibiting any notice or sign (other than an official notice)
relating to the election.

Any person who contravenes the provisions of clause (1) shall
be punishable with fine which may extend to five hundred
rupees, by the Magistrate having the local jurisdiction.

An offence punishable under this sub-section shall be
cognizable.

Penalty for disorderly conduct in or near polling stations - (1)

No person shall, on the date or dates on which a poll is taken at any

polling station,-

(a) use or operate within or at the entrance of the polling station, or

in any public or private place in the neighborhood thereof, any
apparatus for amplifying or reproducing the human voice such
as megaphone or a loudspeaker or

(b) shout, or otherwise act in a disorderly manner, within or at the

entrance of the polling station or in any public or private place
in the neighborhood thereof, so as to cause annoyance to any
person visiting the polling station for the poll, or so as to
interfere with the work of the officers and other persons on duty
at the polling station.
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(9)

(2)Any person who contravenes, or willfully aids or abets the
contravention of, the provisions of clause (1) shall be punishable
with imprisonment which may extend to three months or with fine
or with both.

(3)If the presiding officer of a polling station has reason to believe
that any person is committing or has committed an offence
punishable under this section, he may direct any police officer to
arrest such person, and thereupon the police officer shall arrest
him.

(4)Any police officer may take such steps, and use such force, as
may be reasonably necessary for preventing any contravention of
the provisions of clause (1), and may seize any apparatus used
for such contravention.

Penalty for misconduct at the polling station - (1) Any person
who during the hours fixed for the poll at any polling station
misconducts himself or fails to obey the lawful directions of the
presiding officer may be removed from the polling station by the
presiding officer or by any police officer on duty or by any person
authorised in this behalf by such presiding officer.

(2) The powers conferred by clause (1) shall not be exercised so as
to prevent any elector who is otherwise entitled to vote at a
polling station from having an opportunity of voting at that
station.

(3) if any person who has been so removed from a polling station
re-enters the polling station without the permission of the
presiding officer, he shall be punishable with imprisonment for a
term which may extend to three months or with fine or with both.

(4) An offence punishable under clause (3) shall be cognizable.
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(10) Penalty for failure to observe procedure for voting.-If any elector

to whom a ballot paper has been issued, refuses to observe the

procedure prescribed for voting the ballot paper issued to him shall

be liable for cancellation.

(11)Penalty for illegal hiring or procuring of conveyance at

elections - If any person is guilty of any such corrupt practice as is

specified in clause (vi) of Section 141 at or in connection with an

election, he shall be punishable with imprisonment which may

extend to three months and with fine.

(12) Breaches of official duty in connection with election - (1) If any

person to whom this section applies is without reasonable cause

guilty of any act or omission in breach of his official duty, he shall be

punishable with fine which may extend to five hundred rupees.

(1-A) An offence punishable under clause (1) shall be cognizable.

(@)

No suit or other legal proceedings shall lie against any such
person for damages in respect of any such act or omission as
aforesaid.

The persons to whom this section applies are the District
Election Officers (Panchayat), Returning Officers, Assistant
Returning Officers, presiding officers, polling officers and any
other person appointed to perform any duty in connection with
the receipt of nominations or withdrawal of candidatures, or the
recording or counting of votes at an election; and the
expression “official duty” shall for the purposes of this section
be construed accordingly, but shall not include duties imposed
otherwise than by or under this Act.

(13) Penalty for Government servants for acting as election agent,

polling agent or counting agent - If any person in the service of

the Government acts as an election agent or a polling agent or a

130



counting agent of a candidate at an election, he shall be punishable

with imprisonment for a term which may extend to three months, or

with fine, or with both.

(14) Prohibition of going armed to or near a polling station - (1) No

(15)

person, other than the Returning Officer, the presiding officer, any

police officer and any other person appointed to maintain peace and

order, at a polling station who is on duty at the polling station, shall,

on a polling day, go armed with arms, as defined in the Arms Act,
1959 (54 of 1959), of any kind within the neighborhood of a polling
station.

(2) If any person contravenes the provisions of clause (1), he shall

(4)

be punishable with imprisonment for a term which may extend

to two years, or with fine, or with both.

Notwithstanding anything contained in the Arms Act, 1959 (54
of 1959), where a person is convicted of an offence under this
section, the arms as defined in the said Act found in his
possession shall be liable to confiscation and the licence
granted in relation to such arms shall be deemed to have been
revoked under Sec. 17 of that Act.

An offence punishable under clause (2) shall be cognizable.

Removal of ballot papers from polling station to be an offence -

(1) Any person who at any election takes, or attempts to take, a

ballot paper out of a polling station, or willfully aids or abets the
doing of any such act, shall be punishable with imprisonment for
a term which may extend to one year or with fine which may

extend to five hundred rupees or with both.
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(16)

(2) If the presiding officer of a polling station has reason to believe
that any person is committing or has committed an offence
punishable under clause (1), such officer may, before such
person leaves the polling station, arrest or direct a police officer
to arrest such person and may search such person or cause
him to be searched by a police officer:

Provided that when it is necessary to cause a woman to be
searched, the search shall be made by another woman with

strict regard to decency.

(3) Any ballot paper found upon the person arrested on search
shall be made over for safe custody to a police officer by the
presiding officer, or when the search is made by a police officer,

shall be kept by such officer in safe custody.

(4) An offence punishable under clause (1) shall be cognizable.
Offence of booth capturing - Whoever commits an offence of
booth capturing shall be punishable with imprisonment for term
which shall not be less than one year but which may extend to three
years and with fine, and where such offence is committed by a
person in the service of the Government, he shall be punishable
with imprisonment for a term which shall not be less than three
years but which may extend to five years and with fine;

Explanation -(1) For the purposes of this clause and section 97(b)

“booth capturing” includes, among other things, all or any of the

following activities, namely:

(a)seizure of a polling station or a place fixed for the poll by any
person or persons, making polling authorities surrender the ballot
papers or voting machines and doing of any other act which
affects the orderly conduct of elections;
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(17)

(b)taking possession of a polling station or a place fixed for the poll
by any person or persons and allowing only his or their own
supporters to exercise their right to vote and preventing others
from free exercise of their right to vote;

(c)coercing or intimidating or threatening directly or indirectly any
elector and preventing him from going to the polling station or a
place fixed for the poll to cast his vote;

(d)seizure of a place for counting of votes by any person or persons,
making the counting authorities surrender the ballot papers or
voting machines and the doing of anything which affects the
orderly counting of votes;

(e)doing by any person in the service of Government, of all or any of
the aforesaid activities or aiding or conniving at, any such activity
in the furtherance of the prospects of the election of a candidate.

(2) An offence punishable under clause (1), shall be cognizable.

Other offences and penalties therefor - (1) A person shall be
guilty of an electoral offence if at any election he —

(a) fraudulently defaces or fraudulently destroys any nomination
paper; or

(b) fraudulently defaces, destroys or removes any list, notice or
other document affixed by or under the authority of a Returning

officer; or

(c) fraudulently defaces or fraudulently destroys any ballot paper
or the official mark on any ballot paper or any declaration of
identity or official envelope used in connection with voting by
postal ballot; or
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(d)

(2)

without due authority supplies any ballot paper to any person or
receives any ballot paper from any person or is in possession
of any ballot paper; or

fraudulently puts into any ballot box anything other than the
ballot paper which he is authorised by law to put in; or

without due authority destroys, takes opens or otherwise
interferes with any ballot box or ballot papers therein used for
the purposes of the election; or

fraudulently or without due authority, as the case may be,
attempts to do any of the foregoing acts or wilfully aids or abets
the doing of any such acts.

Any person guilty of an electoral offence under this section shall

(a) if he is a Returning Officer or an Assistant Returning Officer
or a presiding officer at a polling station or any other officer
or clerk employed on official duty in connection with the
election, be punishable with imprisonment for a term which
may extend to two years or with fine or with both;

(b) if he is any other person, be punishable with imprisonment
for a term which may extend to six months or with fine or
with both.

For the purposes of this section, a person shall be-deemed to
be on official duty if his duty is to take part in the conduct of an
election or part of any election including the counting of votes or
to be responsible after an election for the used ballot papers
and other documents in connection with such election, but the
expression “official duty” shall not include any duty imposed
otherwise than by or under this Act.
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132.

(4) An offence punishable under Sub-sec. (2) shall be cognizable.

Grant of paid holiday to employees on the day of poll - (1) Every

person employed in any business, trade, industrial undertaking or any

other establishment and entitled to vote at an election to the Panchayats
of the State shall, on the day of poll, be granted a holiday.

(2) No deduction or abatement of the wages of any such person shall
be made on account of a holiday having been granted in
accordance with sub-section (1) and if such person is employed on
the basis that he would not ordinarily receive wages for such a day,
he shall nonetheless be paid for such day the wages he would have
drawn had not a holiday been granted to him on that day.

(3) If an employer contravenes the provisions of clause (1) or clause
(2), then such employer shall be punishable with fine which may
extend to five hundred rupees.

(4) This section shall not apply to any elector whose absence may
cause danger or substantial loss in respect of the employment in
which he is engaged.

Liquor not to be sold, given or distributed on polling day - (1) No,
spirituous, fermented or intoxicating liquors or other substances of a like
nature shall be sold, given or distributed at a hotel, eating-house, tavern,
shop or any other place, public or private, within a polling area during the
period of forty-eight hours ending with the hour fixed for the conclusion
of the poll for any election in that polling area.

(2) Any person who contravenes the provisions of sub-section (1) shall
be punishable with imprisonment for a term which may extend to six
months, or with fine, which may extend to two thousand rupees, or
with both.
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133.

134.

(3) Where a person is convicted of an offence under this section, the
spirituous, fermented or intoxicating liquors or other substances of a
like nature found in his possession shall be liable to confiscation and
the same shall be disposed off in such manner as may be
prescribed.

Account of Election Expenses and maximum thereof -- (1) Every
candidate at a panchayat election shall, either by himself or by his
election agent, keep a separate and correct account of all expenditures
in connection with the election, incurred or authorised by him or by his
election agent between the dates on which he has been nominated and
the date of declaration of the result thereof, both dates inclusive.

(2) The account shall contain such particulars, as may be prescribed.
(3) The total of said expenditure shall not exceed such amount as may
be prescribed.

Disqualification on failure to lodge account of election expenses - If

the State Election Commission is satisfied that a person (a) has failed to

lodge an account of election expenses within the time and manner

required by or under this Act and

(b)has no good reason or justification for the failure, the State Election
Commission shall by order declare him to be disqualified and any
such person shall be disqualified for a period of three years from the
date of the order.

135. Qualification for Membership- Every person whose name is in the list

of voters of any Panchayat constituency shall, unless disqualified under
this Act or under any other law for the time being in force, be qualified to
be elected as a member or office bearer of the Panchayat :

Provided that in the case of seats reserved for Scheduled Castes
or Scheduled Tribes or Backward Classes or Women, no person who is
not a member of any of the Schedule Castes or Scheduled Tribes or
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Backward Classes or is not a woman, as the case may be, shall be
qualified to be elected to such seat.

136. Disqualification for Membership - (1) Notwithstanding anything

contained in this Act, a person shall be disqualified for election or after
election for holding the post as Mukhiya, member of the Gram
Panchayat, Sarpanch, Panch of the Gram Katchahri, member of the
Panchayat Samiti and member of Zila Parishad, if such person—

(a) is not a citizen of India ;

(b)is so disqualified by or under any law for the time being in force for the
purposes of elections to the Legislature of the State :

Provided that no person shall be disqualified on the ground that he

is less than twenty five years of age, if he has attained the age of twenty

one years;

(c)is in the service of Central or State Government or any local authority ;

(d)is in service of any such institution receiving aid from Central or State
Government or any local authority;

(e)has been adjudged by a competent court to be of unsound mind;

(f) has been dismissed from the service of Central or State Government or
any local authority for misconduct and has been declared to be
disqualified for employment in the public service;

(g)has been sentenced by a criminal court whether within or out of India to
imprisonment for an offence, other than a political offence, for a term
exceeding six months or has been ordered to furnish security for good
behavior under section 109 or section 110 of the Code of Criminal
Procedure 1973 (Act 2, 1974) and such sentence or order not having
subsequently been reversed;

(h)has under any law for the time being in force become ineligible to be a
member of any local authority;

(i) holds any salaried office or office of profit under the Panchayat;
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(j) has been found guilty of corrupt practices,
Provided that on being found gquilty of corrupt practices, the
disqualification shall cease after six years of general election.

(2)If any question arises as to whether a Member of a Panchayat at any
level or Mukhiya of Gram Panchayat or Sarpanch of Gram Katchabhri
was before election or has become after election subject to any of the
disqualifications mentioned in clause (1), the question shall be
referred for the decision of State Election Commissioner. The matter
of disqualification may be brought to the notice of State Election
Commission in the form of a complaint, application or information by
any person or authority. The State Election Commission may also
take suo-motu cognizance of such matters and decide such matters
expeditiously after allowing sufficient opportunity to the affected
parties of being heard.

(3)If a person, who is chosen as a member of Panchayat, a Mukhiya, a
Sarpanch is or becomes member of the Lok Sabha, Rajya Sabha,
State Legislative Assembly or State Legislative Council, or is or
becomes a Municipal Councillor or a Councillor of a Municipal
Corporation or a Member of a Sanitary Board, or a member of a
Nagar Panchayat or a member of any other Panchayat or Mukhiya,
Sarpanch, then within fifteen days from the date of commencement
of the term of office of a member of Lok Sabha, Rajya Sabha, State
Legislative Assembly or State Legislative Council, or of a Councillor of
Municipality or Municipal Corporation or a Member of Sanitary Board
or Nagar Panchayat or a Member of other Panchayat or Mukhiya or
Sarpanch, his seat in the Panchayat shall become vacant unless he
has previously resigned his seat in the Lok Sabha, Rajya Sabha,

State Legislative Assembly or State Legislative Council, Municipality

138



or the Municipal Corporation, Sanitary Board or the Nagar Panchayat
or of any such Panchayat as the case may be.

(4)Oath and affirmation - Immediately after election a member of a
Panchayat, Sarpanch or Panch of a Gram Katchahry and Mukhiya of
Gram Panchayat shall make and subscribe before such person as the
State Election Commission may appoint in this behalf, an oath or
affirmation and if such member of a Panchayat, Sarpanch or Panch of
a Gram Katchahry or Mukhiya declines or otherwise refuses to make
and subscribe such oath or affirmation as aforesaid shall be deemed
to have vacated his office forthwith. If such member of a Panchayat,
Sarpanch or Panch of a Gram Katchahry or Mukhiya fails to make
and subscribe an oath/affirmation after election and within three
months of the date on which his term of office commences, his seat
on the expiry of the said period shall be deemed to have become
vacant.

137. Election Petition- (1) The election to any office of a Panchayat or a
Gram Katchahry shall not be called in question except by an election
petition as prescribed :

Provided that if an election to any office of a Gram Panchayat or
Gram Katchahry is under dispute, the election petition shall lie before
such Munsif within whose jurisdiction such Gram Panchayat or Gram
Katchahry is situated and if the election to any office of Panchayat Samiti
or to a Zila Parishad is under dispute, the election petition shall lie before
such sub-Judge within whose jurisdiction such Panchayat Samiti or Zila
Parishad, as the case may be, is situated.

(2) “Parties to the petition—A petitioner shall join as a respondent
to his petition—

(a)Where the petitioner, in addition to claiming a declaration that the
election of all or any of the returned candidates is void, claims a
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further declaration that he himself or any other candidates has
been duly elected, all the contesting candidates other than the
petitioner, and where no such further declaration is claimed, all
the returned candidates; and

(b)any other candidate against whom allegations of any corrupt

practice are made in the petition.

138. Bar to interference by Courts in electoral matters- Not withstanding

anything contained in this Act-

(@) The validity of any law relating to the delimitation of constituencies

or the allotment of seats to such constituencies, made or purporting

to be made under Article 243 K of the Constitution of India shall not

be called in question in any Court;

(b) no election to any Panchayat shall be called in question except by

an election petition presented to the prescribed authority under this
Act.
139. Grounds for declaring election to be void - (1) Subject to the

provisions of sub section (2) if the prescribed authority is of opinion -

(a)

that on the date of his election, a returned candidate was not

qualified or was disqualified, to be chosen as a member under

this Act; or

that any corrupt practice has been committed by a returned

candidate or his agent or by any other person with the consent of

a returned candidate or his agent; or

that any nomination paper has been improperly rejected; or

that the result of the election, in so far as it concerns a returned

candidate, has been materially affected-

(i) by the improper acceptance of any nomination; or

(i) by any corrupt practice committed in the interests of the
returned candidate by an agent; or
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(i) by the improper reception, refusal or rejection of any vote or reception of

any vote which is void; or

(iv) by any non-compliance with the provisions of this Act or of any rules

or orders made thereunder; the prescribed authority shall declare the election

of the returned candidate to be void.

(2) If in the opinion of the Prescribed Authority, any agent of a returned

candidate has been guilty of any corrupt practice, but the prescribed authority

is satisfied-

(@)

(d)

that no such corrupt practice was committed at the election
by the candidate and every such corrupt practice was
committed contrary to the orders and without the consent of
the candidate;

that the candidate took all reasonable measures for
preventing the commission of corrupt practices at the
election; and

that in all other respects the election was free from any
corrupt practice on the part of the candidate or any of his
agent; then the Prescribed Authority may decide that the
election of the returned candidate is not void.

140. Grounds on which a candidate other than the returned candidate

may be declared to have been elected - (1) If any person who has filed

an election petition has, in addition to calling in question the election of

the returned candidate, claims a declaration that he himself or any other

candidate has been duly elected and the Prescribed Authority is of

opinion-

(a)that in fact the petitioner or such other candidate received a

majority of the valid votes; or

(b) that but for the votes obtained by the returned candidate by

corrupt practices the petitioner or such other candidate would have
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obtained a majority of the valid votes, the Prescribed Authority
shall after declaring the election of the returned candidate to be
void declare the petitioner or such other candidate, as the case
may be, to have been duly elected.

(2) The decision of the Prescribed Authority shall be final.

141. Corrupt Practices - The following shall be deemed to be corrupt

practices for the purposes of this Act-

(i)

bribery as defined in clause (1) of section 123 of the
Representation of the People Act, 1951 (Central Act 48 of
1951), for the time being in force;
undue influences as defined in clause (2) of the said section for
the time being in force;
that appeal by a candidate or his agent or by any other person
with the consent of a candidate or his agent to vote or refrain
from voting for any person on the ground of his religion, race,
caste, community or language or the use of, or appeal to religious
symbols or the use of, or appeal to national symbols such as the
national flag or the national emblem, for the furtherance of the
prospects of the election of that candidate or for prejudicially
affecting the election of any candidate;
the promotion of or attempt to promote feelings of enmity or
hatred between different classes of the citizens of India on
grounds of religion, race, caste, community or language by a
candidate or his agent or any other person with the consent of a
candidate or his election agent for the furtherance of the election
of that candidate to or for prejudicially affecting the election of
any candidate;
the publication by a candidate or his agent or by any other person
with the consent of candidate or his agent of any statement of
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fact which is false and which he either believes to be false or
does not believe to be true in relation to the personal character or
conduct of any candidate or in relation to the candidature or
withdrawal of any candidature being statement reasonably
calculated to prejudice the prospects of that candidate’s election;

(vi) the hiring or procuring whether on payment or otherwise, any
vehicle or vessel by a candidate or his agent or by any other
person with the consent of a candidate or his agent, or the use of
such vehicle or vessel for the free conveyance of any voter (other
than the candidate himself, the member of his family or his agent)
to or from any polling station provided in accordance with the
rules made under this Act :

Provided that the use of any public transport vehicle or vessel
or railway carriage by any voter at his own cost for the purpose of
going to or coming from any such polling station or place fixed for the
poll shall not be deemed to be a corrupt practice under this clause.

Explanation- In this clause, the word “vehicle” means any vehicle
used or capable of being used for the purpose of road transport,
whether propelled by mechanical power or otherwise whether used
for the drawing of other vehicles or otherwise.

(vii) the holding of any meeting at which intoxicating liquors are
served;

(viii) the issuing of any circular, placard or poster having reference to
the election which does not bear the name and address of the
printer and publisher thereof;

(ix) any other practice which the Government may by rule specify to be
a corrupt practice.

142. Order as to corrupt practices - The corrupt practices referred to under
this Act shall entail disqualification for membership of any local authority
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for a period of five years counting from the date on which the finding of

the prescribed authority as to such practices takes effect under this Act.
143. Communication of orders - The prescribed authority under section 142

of this Act shall after announcing the orders made under this Act send a

copy thereof to the District Magistrate.

144 Fresh election, if a seat becomes vacant - If the seat of any member
has become vacant or is deemed to have become vacant under this Act, a
fresh election for the vacancy so caused shall be held in accordance with

provisions of this Act.
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CHAPTER VI

MISCELLANEOUS

145. Revision of decisions of the Committee - Every Panchayat shall
have the power to revise or modify any decision taken by any of its

Committee.

146. Power of Government to make rules - (1) The Government may,
by notification in the Official Gazette, make rules to carry out the purposes of
this Act.

(2) Every rule made under this section shall be laid before each House
of the State Legislature.

(3) A rule under this Act may be made with retrospective effect and
when such a rule is made the reasons for making the rule shall be specified in
a statement and laid before both Houses of the State Legislature. Subject to
any modification made under this Act, every rule made under this Act shall
have effect as if enacted in this Act.

(4) In making a rule under this section the Government may provide that
a person guilty of breach thereof shall, on conviction, be punished with fine
which may extend to five hundred rupees and where the breach is a
continuing one with further fine which may extend to a maximum of twenty-five

rupees for every day on and after the first day on which the breach continues.

147. Power of Gram Panchayats to make bye-laws-(1) A Gram
Panchayat may, subject to the provisions of this Act and the rules made
thereunder and with the previous sanction of the Zila Parishad, make bye-laws
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to carry out the purposes of this Act in so far as it relates to its powers and
duties.

(2) In particular and without prejudice to the generality of the foregoing
power, a Gram Panchayat with the previous sanction of Zila Parishad may
make such bye-laws as may be required to discharge the functions and duties
entrusted to it under this Act.

(3) In making any bye-laws under sub-sections (1) and (2) the Gram
Panchayat may provide that a contravention thereof shall be punishable with
such fine as may be prescribed.

(4) Any such bye-law may also provide that a person contravening the
same shall be required to remedy so far as it lies in his power, the mischief, if
any, caused by such contravention.

(5) All bye-laws made under this section shall be subject to the
condition of previous publication and such publication shall be in such manner
as may be prescribed.

148. Power of Panchayat Samiti to make regulations- (1) A
Panchayat Samiti may, subject to the provisions of this Act and the rules made
thereunder and with the previous sanction of the Government, by notification,
make regulations to carry out the purposes of this Act, in so far as it relates to
its powers and duties.

(2) The regulations made under sub-section (1) shall be subject to the
condition of previous publication and such publication shall be in such

manner as may be prescribed.

149. Power of Zila Parishad to make regulations- (1) A Zila Parishad
may, subject to the provisions of this Act and the rules made thereunder and

with the previous sanction of the Government, by notification, make
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regulations to carry out the purposes of this Act in so far as it relates to its
powers and duties.

(2) The regulations made under sub-section (1) shall be subject to the
condition of previous publication and such publication shall be in such manner
as may be prescribed.

150. Power of Government to make model regulations- (1) The
Government may, subject to the provisions of this Act and the rules made
thereunder and after previous publication of the draft for a period it deems
proper, make model regulations and bye-laws for Gram Panchayats,
Panchayat Samitis and Zila Parishads.

(2) A Gram Panchayat, Panchayat Samiti or Zila Parishad may, by
resolution, adopt the model bye-laws or regulations, as the case may
be, made under sub-section (1) and such bye-laws and regulations
shall come into force within the jurisdiction of the Gram Panchayat,
Panchayat Samiti or Zila Parishad from such date as the Gram
Panchayat, Panchayat Samiti or Zila Parishad, as the case may be,
may specify in a notice published in the prescribed manner.

151. Power of Government to dissolve and reconstitute Panchayats
when the limits of Panchayat areas are altered - (1) When on account
of the reason that the limits of a Panchayat area are altered, the
Government may by order published in the Official Gazette dissolve such
Panchayat, from a date specified in the order, and direct that the Gram
Panchayat, Panchayat Samiti or Zila Parishad concerned -

(i) be reconstituted for the Panchayat area of which the Gram
Panchayat or Block of which Panchayat Samiti or the District of
which Zila Parishad has been dissolved ; or
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(@)

(i) be established for a Panchayat area, Block or District which has
been newly constituted.

The Members of that Gram Panchayat, Panchayat Samiti or Zila
Parishad, which has been dissolved under sub-section(1) shall vacate
their offices from the date specified in the order of the Government.

The Gram Panchayat, Panchayat samiti or Zila Parishad reconstituted
or established under the provisions of sub-section(1) shall consist of
members nominated by the Government and such members shall, as
far as practicable, be persons who were members of the Gram
Panchayat, Panchayat Samiti or Zila Parishad which has been
dissolved under sub-section (1).

The Pramukh of Panchayat Samiti or Adhayaksha of Zila Parishad
shall be elected in the manner provided in this Act. The Mukhiya of
such Gram Panchayat shall be elected from amongst the members of
Gram Panchayat nominated by the Government under provision of
sub-section (3)

The term of the Gram Panchayat, Panchayat Samiti or Zila Parishad
so reconstituted or established shall be for such period not exceeding
six months as the Government may by order specify.

Before the expiry of the term of the Gram Panchayat, Panchayat
Samiti or Zila Parishad constituted under sub-section (5), every Gram
Panchayat or Panchayat Samiti or Zila Parishad shall be constituted
in the manner as provided by this Act :

Provided that where the remainder of the period for which the
dissolved Gram Panchayat, Panchayat Samiti or Zila Parishad would
have continued is less than six months it shall not be necessary to
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hold an election under this section for constituting a Gram Panchayat,
Panchayat Samiti or Zila Parishad for such period.

A Gram Panchayat, Panchayat Samiti or Zila Parishad constituted
under sub-section (6) shall continue only for the remainder of the
period for which the dissolved Gram Panchayat, Panchayat Samiti or
Zila Parishad would have continued had it not been so dissolved.

When a Gram Panchayat, Panchayat Samiti or Zila Parishad has
been dissolved and reconstituted or established under this section,
such of the Gram Panchayat, Panchayat Samiti or Zila Parishad fund
and other property vested in the Gram Panchayat, Panchayat Samiti
or Zila Parishad which has been dissolved shall vest in and such
portion of the debts and obligations shall be transferred to the Gram
Panchayat, Panchayat Samiti or Zila Parishad reconstituted or
established under this section as the Government may, by order in
writing, direct.

The rights and liabilities of the Gram Panchayat, Panchayat Samiti or
Zila Parishad which has been dissolved in respect of civil and criminal
proceedings, contracts, agreements and other matters or things
arising in and relating to any part of the area subject to the authority
of the Gram Panchayat, Panchayat Samiti or Zila Parishad
reconstituted or established shall vest in such Gram Panchayat,
Panchayat Samiti or Zila Parishad.

(10) Any appointment, notification, notice, tax, order, scheme, license,

permission, rule, regulation or form made, issued, imposed or granted
by the Gram Panchayat, Panchayat Samiti or Zila Parishad which has
been dissolved in respect of any part of area subject to the authority
of the Gram Panchayat, Panchayat Samiti or Zila Parishad will
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continue unless and until it is suspended by any appointment,
notification, notice, form, order, scheme, license, permission, rule,
regulation or form, made, issued, imposed or granted by such
reconstituted Gram Panchayat, Panchayat Samiti or Zila Parishad.

(11)If any difficulty arises in giving effect to the provisions of the
preceding sub-sections, the Government may by order published in
the Official Gazette, as the occasion may require, do anything which
appears to be necessary to remove the difficulty.

152. Inquiry into the affairs of the Panchayats - (1) The Government may,
at any time, by a general or special order, cause an inquiry to be made
by Government officers in regard to any matters with respect to which
the sanction, approval, consent or orders of the Government or the
Commissioner is required under this Act.

(2) The Officer holding such inquiry shall have the powers of the Civil
Court under the Code of Civil Procedure, 1908 to take evidence and
to compel attendance of witnesses and production of documents for
the purpose of the inquiry.

(3) The Government or the Commissioner may make orders as to the
cost of inquiries made under sub-section (1) and as to the parties by
whom and the funds out of which they shall be paid and such order
may, on the application of the Commissioner or of any person named
therein, be executed as if it were a decree of a Civil Court.

153. Inspection of the offices of Panchayats and records and accounts
thereof - The Government may prescribe appropriate officials to inspect
the offices of different levels of Panchayats including their records and
accounts at regular intervals. A copy of the inspection note shall be
forwarded to the concerned Panchayat which who shall either remedy the
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defects or irregularities which may be have been pointed out in the
inspection note within two months of its receipt or supply such explanation
to the prescribed authority in regard to such defects or irregularities as it
may wish to give. Copies of such inspection note shall also be forwarded
to such other authorities as may be prescribed.

154. Power of revision and review by Government - (1) The State
Government may, either of its own motion or on an application from any
person interested, call for and examine the records of a Panchayat or of a
Standing Committee thereof in respect of any proceedings to satisfy itself
as to the correctness, legality or propriety of any decision(s) or order(s)
passed therein or as to the regularity of such proceedings and, if in any
case, it appears to the State Government that any such decision or order
should be modified, annulled, reversed or remitted for reconsideration, it
may pass the order accordingly :

Provided that the State Government shall not pass any order
prejudicial to any party unless such party has had a reasonable
opportunity of being heard in the matter.

(2) The State Government may stay the execution of any such decision
or order(s) prejudicial to any party, pending the exercise of its powers
under sub-section (1) in respect thereof.

(3) The State Government may, of its own motion or on an application
received from any person interested, at any time within ninety days of
the passing of an order/orders under sub-section (1) review any such
order(s) if it was passed by it by mistake, whether of fact or of law or
in ignorance of any material fact. The provisions contained in the
proviso to sub-section (1) and in sub-section (2) shall also apply to a
proceeding under this sub-section.

151



155.

156.

Inspection of development schemes - (1) For the purpose of efficient
and economical execution of any works or development schemes
undertaken by a Panchayat, if an Officer or person authorized by or
under any general or special order of the Government considers it
necessary for that purpose to give technical guidance or assistance to
any officer of or under the Panchayat who is charged with the execution
or maintenance of any such works or development scheme, then the
officer or person so authorized may inspect such works or development
schemes and give such guidance, assistance or advice as he thinks
necessary in relation to such works or development schemes and shall
forward to the Panchayat a report on the inspection made pointing out

therein any irregularities noticed and his suggestions for improvement.

(2) In implementing the plans or schemes the rules of implementation
applicable to Government departments such as for purchase,
tender, quality control, technical sanctions, accounts and audit and
supervision shall mutatis mutandis be applicable to the extent and
till such time as separate rules are not made for Panchayats in this

regard.

Directions from Government - (1) Notwithstanding anything contained
in this Act, it shall be lawful for the Government to issue directions to any
Panchayat in matters relating to state and national policies, government
programmes and any other matter of public importance and such
directions shall be binding on the Panchayat.

(2) The Government may-

(a) call for any record or register or other document in possession or
under the control of any Panchayat;
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157.

158.

(b) require any Panchayat to furnish any return, plan, estimate,

statement, account or statistics, and,

(c) require any Panchayat to furnish any information or report on any
matter related/connected with such Panchayat.

Power of the District Magistrate with regard to conduct of special
meetings called to consider no confidence motion — If the District
Magistrate suo motu or upon information being recieved from any
source, is of the opinion that any irregularity or mistake is being
committed so far as provisions related to conduct of any special meeting
of a Panchayat to consider a no confidence motion is concerned, he
shall have the power to issue such directions as considered necessary
for complying with the provisions of the Act in that regard. He may also
depute any officer to be present in such a meeting and to call for a report

from such officer.

Withdrawal of powers and functions from the Panchayats - (1)
Notwithstanding the transfer of any power, functions and duties in
respect of any matter to a Panchayat under this Act, the Government on
a proposal from the Panchayat in that behalf or where it is satisfied that
by reason of a change in the nature of the matter, such as the
conversion of a primary health center into a secondary health center or
hospital or the conversion of a seed multiplication farm into an
agricultural research farm or a road becoming a part of a highway, the
matter would cease to be a matter on the relevant Panchayat Functions
List and if it is deemed to be necessary to withdraw from the Panchayat
the powers, functions or duties in respect of such matter, may, by
notification in the Official Gazette, withdraw such powers, functions and
duties with effect from the date specified in the notification and make
such incidental and consequential orders as may be necessary to
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159.

provide for matters including the taking over of the property, rights and
liabilities, if any, vesting in the Panchayat and of the staff, if any, which
may have been transferred to the Panchayat as the case may be.

(2) The Government may, by notification in the Official Gazette amend or
add any activity, programme or scheme assigned to a Panchayat
under this Act. On the issue of such notification, the relevant
Panchayat Functions List shall be deemed to have been amended
accordingly.

Power of Zila Parishad to suspend the execution of order(s) etc. of
Gram Panchayat - (1) If in the opinion of the Zila Parishad, the
execution of any order or resolution of a Gram Panchayat or any order of
any authority or officer of a Gram Panchayat or any thing which is about
to be done, or is being done, by or on behalf of a Gram Panchayat is
unjust, unlawful or improper or is likely to cause injury or annoyance to
the public or lead to a breach of peace, it may, by order suspend the
execution or prohibit the doing thereof.

(2) When the Zila Parishad makes an order under sub-section(1) it shall
forthwith forward to the Government and to the Gram Panchayat
affected thereby, a copy of the order with a statement of the reasons
for making it, and it shall be the discretion of the Government to
confirm or rescind the order or to direct that that the same shall
continue to be in force with or without modification, permanently or
for such period as the Government thinks fit :

Provided that no order of the Zila Parishad passed under this
section shall be confirmed, revised or modified by the Government
without giving the Gram Panchayat reasonable opportunity of showing
cause against the said order.
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160. Dissolution of Panchayats — (1) If, in the opinion of the Zila Parishad or

the Government, a Gram Panchayat exceeds or abuses its powers or is

not competent to perform or makes persistent default in the performance

of the duties imposed on it under this Act or by any other law for the time

being in force, the Zila Parishad or the Government as the case be, may

by order published in the Official Gazette dissolve such Gram

Panchayat.

(2) If in the opinion of the Government, a Panchayat Samiti or a Zila

Parishad exceeds or abuses its powers or is not competent to
perform or makes persistent default in the performance of the duties
imposed on it under this Act or by any other law for the time being in
force, the Government may, by an order published in the Official
Gazette, dissolve such Panchayat Samiti or Zila Parishad, as the
case may be.

Before publishing an order under sub-section (1) or sub-section(2),
the Zila Parishad or the Government shall communicate to the Gram
Panchayat or the Panchayat Samiti or the Zila Parishad, as the case
may be, the grounds on which it proposes to do so, fix a reasonable
period for the Panchayat concerned to show-cause against the
proposal and consider its explanations and objections, if any.

When a Gram Panchayat or Panchayat Samiti or Zila Parishad is
dissolved all the members of the Gram Panchayat or Panchayat
Samiti or Zila Parishad shall, from the date specified in the order,
vacate their offices as its members.

If a Gram Panchayat or Panchayat Samiti or Zila Parishad is
dissolved-
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(a) all the powers and duties of the Gram Panchayat or Panchayat
Samiti or Zila Parishad shall, during the period of its dissolution
be exercised and performed by such person or persons as the
Zila Parishad or the Government, as the case may be, may
from time to time, appoint in this behalf;

(b) all property vested in the Gram Panchayat or Panchayat Samiti
or Zila Parished shall during the period of dissolution vest in the
Zila Parishad or the Government, as the case may be; and

(c) the persons vacating office on dissolution shall be eligible for

re-election or re-nomination.

161. Creation of District Panchayat Service Cadre -

The Zila Parishad may constitute such cadre of employees on such terms
and conditions as may be prescribed by the State Government. The
members of such cadre may be transferable within the Panchayats of that
district.

162. Power of Panchayat over the employees - (1) The Mukhiya of Gram
Panchayat, Executive Officers of the Panchayat Samiti and the Chief
Executive Officer of the Zila Parishad shall exercise general control over
all officers and employees appointed / engaged by the respective
Panchayats.

(2) The officers mentioned in sub section (1) may award any
punishment, other than dismissal, removal or reduction in rank to

such officer or employee of the Panchayat.

(3) The officer mentioned in sub section (1) may recommend the
dismissal, removal or reduction in rank of such officer or employee
of the Panchayat and submit recommendation to the concerned
Panchayat and the Panchayat may dismiss, remove or demote such
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163.

164.

165.

officer or employee in accordance with the rules made in this
behalf.

(4) No officer or employee of the Panchayat shall be punished by the
Panchayat without giving an opportunity of being heard.

Appeal - (1) In respect to orders passed under sub-section (2) of
section 162, the appeal shall lie with the respective Panchayat .

(2) In respect to orders passed under sub-section (3) of section 162 the
appeal against the orders of the Gram Panchayat and the Panchayat
Samiti shall lie with the District Magistrate or such other authority as may
be prescribed and the appeal against the orders of Zila Parishad shall lie
with the concerned Commissioner or such other authorities as may be
prescribed.

(3) Such appeal may be filed in the prescribed manner in within ninety
days of the order.

Powers and functions of the employees of Panchayat - Subject to
the provisions of the Act, the rules framed thereunder and to any general
or special direction given by the State Government in that respect, the
officers and employees employed by the Panchayat and the officer and
employees whose services have been placed at the disposal of the
Panchayat by the State Government shall exercise such powers,
perform such functions and discharge such duties, as the Panchayat

may determine.

Administrative control of Panchayat over projects, schemes etc. -
(1) Subject to any general or special order of the State Government
notified in the Official Gazette the function and administrative control of
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166.

all State Government institutions, projects, schemes and offices located

within the Gram Panchayat shall vest in the Gram Panchayat.

(2) When such institutions, projects, schemes and offices serve the
jurisdiction beyond one Gram Panchayat, the function and
administrative control over that institution shall vest with the
concerned Panchayat Samiti.

(3) Where the institution, projects, schemes and offices serve the area
beyond that of a Panchayat Samiti, the function and administrative
control over that institution shall vest in the Zila Parishad.

lllustration-(i) Functional and administrative control over Primary, Middle

and Secondary Schools, Health Sub Centres, Charwaha Vidyalayas,

Hand Pumps, Irrigation, Tube wells etc. serving the people of the Gram

Panchayat shall vest in the Gram Panchayat.

(i) The functional and administrative control over the Primary Health
Centre, which serves more than one Gram Panchayat shall vest in the
concerned Panchayat Samiti.

(iii)  The functional and administrative control over Referral Hospital
which serves more than one block shall vest in the Zila Parishad.

Disciplinary and administrative control over officers and employees of
the State Government working in such institutions, projects, schemes
and offices, other than dismissal, removal or reduction in rank, shall vest
in the respective Panchayat including the power of suspension.

Preparation of Development Plans - (1) Every Gram Panchayat shall
prepare every year a development plan and submit it to the Panchayat
Samiti before such date and in such form as may be prescribed.
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167.

(2) Every Panchayat Samiti shall prepare every year a development

plan for its area after including the development plans, of the

concerned Gram Panchayats and submit it to the Zila Parishad

before such date and in such form as may be prescribed.

(3) Every Zila Parishad shall prepare every year a development plan of

the district after including the development plans of the concerned

Panchayat Samitis and submit it to the District Planning Committee

constituted under this Act.

District Planning Committee - (1) The Government shall constitute in

every district a District Planning Committee to consolidate the plans

prepared by the Panchayats and Municipalities in the district and to

prepare a draft development plan for the district as a whole.

(2) The District Planning Committee shall consist of:

(a) Adhyaksha of the Zila Parishad;

(b) Mayor or President of the Municipality having jurisdiction over

(c)

the headquarters of the District;

Such number of persons not less than four-fifth of the total
number of members of the Committee as may be specified by
the Government, elected in the prescribed manner from
amongst the members of the Panchayats and Municipalities in
the district, in proportion to the ratio between the population of
the rural areas and of the urban areas in the district under the
direction, control and supervision of the State Election

Commission :
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Provided that as nearly as practicable, fifty percent of such elected

members shall be women;

Provided further that if there is no elected member from the

Scheduled Castes, Scheduled Tribes or Backward Classes categories,

the Government may nominate such number of members from

Scheduled Castes, Scheduled Tribes or Backward Classes catetgories

as it deems fit from amongst the members of the Panchayats and

Municipalities in the district.

(3)

Members of the Lok Sabha who represent the whole or part of the
district, the members of the Rajya Sabha who are registered as
electors in the district, all the members of the State Legislative
Assembly whose constituencies lie within the district, the members
of the State Legislative Council who are registered as electors in the
district and the District Magistrate and the Chairman of the District
Co-operative Bank/Land Development Bank shall be permanent
invitees of the Committee.

The Chief Executive Officer shall be the Secretary of the Committee.

The Adhyaksha of the Zila Parishad shall be the Chairman of the
District Planning Committee.

The District Planning Committee shall consolidate the plans
prepared by the Panchayats and Municipalities in the district and

prepare a draft development plan for the district as a whole.

Every District Planning Committee shall in preparing the draft

development plan-
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168.

(a) have regard to,

(i)  the matters of common interest between the Zila Parishad,
Panchayat Samitis, Gram Panchayats, Nagar Panchayats,
Municipal Councils and the Municipal Corporations in the
district including local planning, sharing of water and other
physical and natural resource, the integrated development of
infrastructure and environmental conservation.

(i)  the extent and type of available resources whether financial or
otherwise.

(b) consult such institutions and organizations as the Government

may by order specify.

(8) The Chairman of every District Planning Committee shall forward
the development plan, as recommended by such Committee to the

Government.

Finance Commission for Panchayats - (1)The Government shall as
soon as may be from the commencement of this Act and thereafter on
the expiration of every fifth year constitute a Finance Commission to
review the financial position of the Zila Parishads, Panchayat Samitis
and Gram Panchayats and to make recommendations to the
Government with regard to-

(a) the principles which should govern

(i) the distribution between the State and the Zila Parishads,
Panchayat Samitis and Gram Panchayats of the net proceeds
of the taxes, duties and fees livable by the Government which
may be divided between them and allocation between the Zila
Parishads, Panchayat Samitis and Gram Panchayats of their
respective shares of such proceeds;
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(i) the determination of the taxes, duties and fees which may
be assigned to or appropriated by the Zila Parishads,
Panchayat Samitis and Gram Panchayats;

(i) the grants-in-aid to Zila Parishads, Panchayat Samitis and
Gram Panchayats from the Consolidated Fund of the State;

the measures needed to improve the financial position of the Zila
Parishads, Panchayat Samitis and Gram Panchayats;

any other matter referred to the Finance Commission by the
Governor in the interest of sound finance of the Zila Parishads,
Panchayat Samitis and Gram Panchayats.

The Finance Commission shall consist of a Chairman and two other

members.

The Chairman and members of the Finance Commission shall
possess such qualification and shall be appointed in such manner
as may be prescribed.

The Finance Commission shall determine its own procedure.

The Chairman or a member of the Finance Commission may resign
his office by writing under his hand and addressed to the Finance
Secretary to the Government, but he shall continue in office until his
resignation is accepted by the Government.

The casual vacancy created by the resignation of the member or
Chairman under sub-section(5) or for any other reason may be filled
by fresh appointment and a member or Chairman so appointed shall
hold office for the remaining period for which the member or
Chairman in whose place he was appointed, would have held his
office.
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169.

(7)

(8)

The Commission shall have the following powers in the performance

of its functions namely:-
(a) to call for any record from any officer or authority;

(b) to summon any person to give evidence or to produce records,
and

(c) such other powers as may be prescribed.

The Government shall cause every recommendation made by the
Finance Commission under this section, together with an
explanatory memorandum as to the action taken thereon to be laid
before both the Houses of the State Legislature.

Annual Administrative Report - (1) As soon as may be after the first

day of April in every year and not later than such date as may be fixed

by the Government, the Panchayat Secretary shall place before the

Gram Panchayat a report of the administration of the Gram Panchayat

during the preceding year in such form and with such details as the

Government may direct and shall forward the report with the resolution

of the Gram Panchayat thereon to the Zila Parishad.

()

As soon as may be after the first day of April in every year and not
later than such date as may be fixed by the Government, the
Executive Officer shall place before the Panchayat Samiti a report of
the administration of the Panchayat Samiti during the preceding
year in such form and with such details as the Government may
direct and shall forward the report with the resolution of the
Panchayat Samiti thereon to the Zila Parishad.

Zila Parishad shall on receipt of the reports under sub-section (1)
and (2) review the working of the Gram Panchayats and Panchayat

163



(9)

Samitis and shall submit a consolidated report in this behalf to the
Government.

As soon as may be after the first day of April in every year and not
later than such date as may be fixed by the Government, the Chief
Executive Officer of the Zila Parishad shall prepare a report on the
administration of the Zila Parishad during the preceding year in such
form and with such details as the Government may direct and
submit the report to the Zila Parishad. After approval by the Zila
Parishad the report shall be submitted to the Government.

The report submitted to the Government under sub-sections (3) and
(4) shall together with a memorandum by the Government reviewing
the working of the Gram Panchayats, Panchyat Samiti and Zila
Parishad be laid before both Houses of the State Legislature.

170. Public Servant—AIll members, officers and employees of the Gram

Panchayat, Panchayat Samiti and Zila Parishad shall be deemed, when

acting or purporting to act in pursuance of the discharge of their duties, or

in the exercise of their powers under this Act or under the rules or bye-

laws made thereunder, to be public servants within the meaning of
section 21 of the Indian Penal Code, 1860 (Central Act, 45 of 1860)

171. Repeal and savings - The Bihar Panchayat Raj Act, 1993 (Bihar Act 19,

1993) as amended from time to time is hereby repealed,

Provided that such repeal shall not affect-

a.

the previous operations of the said enactments or anything duly done
or suffered thereunder; or
any right, privilege, obligation or liability acquired, accrued or incurred

under the said enactments; or
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c. any penalty, forfeiture or punishment incurred in respect of any
offence committed against the said enactments; or

d. any investigation, legal proceeding or remedy in respect of such
right, privilege, obligation. liability, forfeiture or punishment as
aforesaid, and any such investigation, legal proceeding or remedy
that have been instituted, continued or enforced, and any such
penalty, forfeiture or punishment that might have been imposed, as if
this Act has not been promugalated.

(e) Notwithstanding such repeal, anything done or any action taken in
exercise of any power conferred by or under the said Act shall be
deemed to have been done or taken in exercise of the powers
conferred by or under this Act, as if this Act were in force on the day
on which such things or action was done or taken.

(f) Notwithstanding such repeal the Gram Panchayats, Panchayat
Samiti and Zila Parishads, which were validly constituted under the
repealed Act, shall continue to function till the constitution and the
first meeting of Gram Panchayats, Panchayat Samiti and Zila
Parishads under this Act.

(g) Notwithstanding such repeal all rules made under the repealed Bihar
Panchayat Raj Act, 1993 shall continue to be operative till replaced
by fresh rules made under this Act.

172. Removal of difficulties — If any difficulty arises in giving effect to the
provisions of this Act, the Government, may by order, published in the
Official Gazette, as the occasion may require, do anything which
appears to it to be necessary to remove the difficulty.
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173. Repeal and Saving - (1) The Bihar Panchayat Raj Ordinance, 2006
(Bihar Ordinance no. 1, 2006) is hereby repealed.

(2) Notwithstanding such repeal any thing done or any action taken in
exercise of any power conferred by, or under the said ordinance shall be
deemed to have been done or taken in exercise of the powers conferred by or
under this Act as if this Act inforce on the day on which such thing was done or
action taken.
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fafy faum
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2 IR Iele (3rETURoT), 8 f{dFa 2009

(e s1farf=™ 10, 2009)
fIeR domra wor (AeeE) AfdfEE, 2000
feer daraq o7 arfafm, 2006 (R S1fIfra™, 6, 2006) &1 M &)= & fory rfAifm |
IRA TR & A16d aY # f9eR 0 e wsa g1 =foRaa wu # g srff=afia & —
1. <fdra I, fawrR SR /Y |- (1) I8 ifdfem f9gr darga v (SeE) e,
2009 T ST HH |
(2) s faar ARt fagR w5g # &R |
(3) I GRA UG BT
2. fagR afiR—E 6, 2006 & aRI—2 &1 HeleA |-fIER darE IS ffEH, 2006
(foer erfarf=m 6, 2006) @7 aRI—2 (% ) ffeRad grT ufoRenfua @t SToeft —
"2 (@ ®) — (UM | AT B UM UEEd H afiferd i IoRa I A Maewer
STE YT BT TR IT ISADHT DIs ¥ |
3. fegR afaf=w 6, 2006 @1 gRI—13 &1 FeeA () [ER da@d I &=, 2006
(feer rfSf== 6, 2006) (g9 M S AfATH & wu # faffde) & aR1—13(1) @ fgda wfedr
# vreg fafzd OfY |7 & uvEq wes ] HiAG o fafed & gvErq” sraRenfud fd SR |
(i) Saa AfAfFTT B aR—13(1) BT JAT BISH b gAY AR H ¥ IARG<d! gl J' b
eI ¥R “]T i W Farad & uwEn” saeniud fRd SR |
(iii) Sad AR @ gRI-13(4) ¥ Teg “genfafd Afq ¥ & U T I HiFHG AW
fatad & oeanq” SRt Ry SR |
(iv) Saa AfIFEH @7 aRI—13(4) & AN Soolgd WG “THRI & Fare g gag
ERT 990 &1 Ol & 6 59 Su—aRT & 3efi9 Siqfad S1fa vd Igqfad SI=ollid & Ual & STRefoT
S AT FHIHH RIgI [d8R dam I1oT STfefad, 1993 & U9 B & uvan g¢ o fHafem
H YR BT | freferiRad gRT wfeeenfud @1 S, gern—
“RipTell B AR ¥ TAg §RT BNV @I ORI 2 P 39 SU-URT & el e
ofa, Sgqgfad S, fUser o, fes of @1 ARl den oFRfe o &
AfRATsl & Qi @ AREAT & YASIRS FhihA g f[deR d=maa o rfafH,
2006 & URY BN & U¥EN ¢ UM fatad & U g |
4. fegr Afsfa 6, 2006 @1 gRI—15 &1 WeeA |-() Saa AfRTH o1 a_1—15(5) ()
o fgd sfewr # wreg ‘T vd wderor Y % uwETq v ]l HiHe omH fated & uwEn”
RN o STRIT |
(i) ST FIRIFRE B aRI—15(5)(1) T T BRSHT & TN TR H Teq “IRacd | gAdl H
% U W ]l HiAG M Al & geE” aRenfua fd SIRi |
(iii) Saa AR @ gRI-15()(v) # e fafkd Afq 9 & U T I HiEG A
At & g SR fd ST |
(fv) Saa IffH &1 aRI—15()(iv) & UTEd Scolgd TRIBROT “¥HRI B AR TG
TAg RT HNUT &1 Al & [ 59 IU—URT & 0 JJgfad S Ud SFRI(ed Sollia & Y&l &
JAREVT & FATSTTR] Tehgepd RIgT f[I8R U= o7 ff-RM, 1993 & URH B & Udld gV UM
frates &1 uw 8 | freforRaa g ufaeenfia @ Srefl, aem—
“Riprell B AR ¥ TAg §RT BNV @I ORI 2 [P 39 SU-URT & el Srgugfe
ST, orgqfea Seenta, fUeer o, e 9w @ Afcrel dem MR s &l
AfRATsl & UQl & AREAT & YASIRS FhihA g [deR d=maa o ifafH,
2006 & URY BN & U¥EN ¢ UM fatad & uRe g
5. fagR W, 6, 2006 &1 9RT 28 HT WG |— Iad JAFTIA BT aRT 28 H TIeq
e O I WRBR A WIhd R ARG R QAT 87 S AR AR WE D AR W
JfaRua fHar QT |
6. fagr Srfrfram 6, 2006 @1 aRT—38 &T HIMEF |—(i)Iaa AFTTH B aR1I-38(1) B
fadra ®fsar 4 wes “fafed AT F & v s "7 Hie W e & geae” sraenfua fad
SIRAT |

(i) S AAFRE BT gRI—-38(1) B JAT BISH! & TN I H g ARG (aremi H”
% UEIq e ] HiAG M fafed & gvErq” sraRenfud fad S|

(iii) Saa srfafram @ ar—3s@) # v “fafd Afd A @& uvE U= A HAG AW
fatad & ueanq” e Ry SR |
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(iv) Saa AfIFH @7 aRI-38(4) & UTAN Soolgd WG “THBRI & AR g gag
ERT 9N &1 Sl © o $9 SU—9RT & 31eliF ST_yfd SIfa U ST_I(erd Sl & UGl & STReET0
@ ATl FHgHd g [8R varad o1 JAffFRE, 1993 & URM BIF & UveETq 8¢ U fHarad
| URY g | freferRad gRr forenfua @ S, gen—
“TIpRIl & aRET 8 TAg §RT HINUT &I IR B 6 39 SU-URT & 3 Igqfd
ofa, SIgqgfad o, fUser @, fUes @i @1 ARl den oFRfe o &
ATl & TRl & SMREV & WS Fwrehd Rigra S8R darad It ifdifeas,
2006 & URY BN & U¥EN] ¢ UM farad ¥ uR9 gl
7. fegR Aaff™ 6, 2006 B TRT—40 &1 WIAEA |-(f) Iad JARVTTH BT gRI-40(2) HY
fadra ®fsar # wes “fafed fT 97 & g s "] Hie W Fates & gean” sraenfua fad
SR |

(i) ST AfAFTTH BT TR—40(2) BT JAT BISHI & TA IR H Wk “IARG<d gl J' b
AT ves “TT v W atad & ueEr” o i fhy SR |
(iii) o AfAFTEH @ aRI—40(2)(iv) # wreg “wenfafed AT | @ yvEq we “Ar HiAG A
fatad & oeanq” SR Ry SR |
((v) ST ARAFRE @ gR—40(2)(iv) & UTEN SecilRgd TEIHIOT DRI & AR 7g
T §RT HINOT &1 SRl & 9 SU—oRT & 19 Sqfad i U Sr_Ifad S & Ual &
JREVT & FATSTTR] TehTgehd RIgT f[I8R U= o7 fffRM, 1993 & URH B & Udrd gV UM
frafem | aRw 8 | e gIRT ufoRenfud @1 SiRefl, germ—
“Riprell & AR ¥ TAq §RT BNV @I OIR 2 P 39 SU-aRT & el Srgugfe
ofa, Sgqfad Sonta, fUser avf, fUes @i @1 Al den oFRfed o &
AfZATA & TRl ® SMREAV & WS A Rigra S8R darad It s,
2006 & URY B & U¥EN ¢ UM fatad & U g |
8. fagrR afsifrt 6, 2006 &Y ©RT—65 HT HIEA |—(i) Iad JRAFTTH BT TRI—65(1) B
fadra sfeer # weg “fafed AfT & & v e "< Hfe W FMafew @ ywa” sraenfua fad
SIRIAT |

(i) Sa R BT gR—65(1) B JAT BiEHT & A I H AR AR« At J
@ U e ] HiAG M AT & ugErq” o nfud fhd SR |
(i) Saa SfAfMm & aRT—es5(d) # v “fafgd Afa | @ UTA U= ] BHEG AW
fata & g SR fRd SR |
(iv) Saa AfIfFH @1 aRI—65(4) & UTAN Soolgd WRIHROT “"WHRI & FaRT g gag
ERT GO &1 Sl © o $9 SU—9RT & 31efiF ST_yfad SIfa U ST_I(erd Sl & UGl & STReET0
@ ATl FhIghE g f[deR vara IS JAffFRE, 1993 & URM 8F & UveETq 8¢ U fHarad
W YR BN | freaferiRad gRT ufeenfud @l S, ger—
“RipTel B AR ¥ TAq §RT BNV @I ORI 2 [P 39 SU-URT & el e
ofa, SIgqfad Sonta, fUser o, fUes @i @1 ARl den oFRfed o &
AfZATAl & TRl ® IMREAV & WS Fwrgehd Rgra S8R darad It ifdifras,
2006 & URY B & U¥EN] ¢ UM farad ¥ uR9 gl
9. fagrR Afsifr 6, 2006 &Y &RT—67 HT HIEA (i) Iad JRAFTTH BT TIRI—67(2) B
e wfedr 3 weg “Rrar IR¥ST 1" & year wes "Il Hifd o fFares & gwan’ a-wIud
B SIRAT |
(i) ST AR BT gRI—67(2) B AT BiSH! & TN IF H g IR« (aremi H”
% U W ] HiAG M AT & ugerd” o nfud fhy SR |
(iii) Saa AR @ gRI—67(2)(iv) # ves “fafd A4 ¥ & uwEq v I Hi¥G A
At & ueanq” SR fd SR |
((v) ST AR @ aRT—67(2)(iv) & UTEN SecilRgd TEIHIO DRI B AR 7g
TAg RT HNUT &1 Sl & o 59 IU—URT & 39 Jgqfad S Ud SFRI(ed Sollia & Y&l &
JAREVT & FATSTTR] Tehgehd RIgT 8RR U=mad o7 fff-RM, 1993 & URH B & Uvdl] gU UM
frafem | aRw 8| e gIRT ufoRenfid @1 SiRefl, germ—
“SiTell & fHaRer ¥ TAg gRT Sen @ ol ¥ f5 9 Su-aw1 @ oA
ofa, SIgqfad Sonta, fUser avf, fes @i @1 ARl den oFRfe o &
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AfZATll & TRl ® IMREAV & WS A Rgra S8R darad It ifdifras,
2006 & YR B & U¥EN] ¢ UM farad ¥ uR9 g |
10. faer fSfM 6, 2006 @ ©RT—91 &T WeNed |—(i) Sad AT B TRT-91(1)
3 g sfed # weg “Afza AT 97 & uwaq o 31 Hife W Al & e oraenud
o SIRAT |
(zz)eaﬂaqﬁrﬁwﬁew—m ﬁq-cﬁtlao‘%ma%@amﬁw “Tel Al H B
eI v “]T Hive o fatad & u%dld I R iy SIRiT |
(iii) Saa AR @ gRI—91(4) # vreg “gfafd A7 ¥ & U g I Hi¥G A
fatad & ueanq” SRt Ry SR |
(iv) Saa SfRIfm & aRT—91(4) & uvarq FrafaRad TICIHRoT JrT-wfid &1 SIrEfl, Jerr—
"Rl & ERET 8 TAg §RT HINUT &1 IR B 6 39 SU-URT & 3 gfd
S, oIgqfea S, fUeer o, fUiws 9w @ Aferel dem MR s &l
AfRATsl & YRl & AREAT & YA FhhH e f[deR deama e i rm,
2006 & URY B & U¥EN ¢ UM fatad & U g
11. fegR AfSf=rT 6, 2006 &1 aRI—93 &1 WA |-(i) Saa AAFH o a~1—93(5) (i)
o g afew ¥ g ffka AT 9 & uvarq e <1 Hffe W fafes & gvang” a<enfid
R ST |
(if) Sar e @1 ei-03(s) aﬁgéﬁum%m%@mﬁw “IREH Al H”
% UTA ¥ ]I e 3 fHatae Eﬁ qeET”’ I ¥RIIfUd fhd SR |
(iii) Saa AR @ gaR1-93(5)(iv) # v “fafed Afq ¥ & uwEq T I HiFG AW
fataa & ueanq” ranfid fHd SR |

(iv) S AfRFRH B gR—93(5)(iv) & U FfTRId TSR0 AR BT SRR,

JorT—

“Riprell & AR §g TAq §RT BNV @1 ORI 2 [P 59 SU-aRT & el Srgegfe

ofa, SIgqfad o, fUser avf, fUes @i @1 ARl den MR o &

Azt & TRl ® IMREAV & WSS Fwrehd Rgra S8R darad It ifdifeas,

2006 & URY B & U¥EN] ¢ UM farad ¥ uR9 g |

12. fegr fifM, 6, 2006 # ORT 125 @ SU-—RT (8) & UTA -3 SU-—HURT &I

SITST ST |I-Sad JAfARM @) aRT—125 § SU-—9RI—(8) & uward f=feilRad SUaRT ST SITee,
JorT —

"(9) frafaa & 3g sfdua eI & ST &1 Sudsr T ST |-
@) w9 e fFaea geiffer (d@mrE) g fodlt oo & A&y #§ i ada @
UG B HHAIRAT B U BRI 7 AR HAT SIQ, 9 Gaferd wrferery
I HHAIRAT BI, S W& § Sl Fafed s & JUIed 8 AaId 8, e
USIEBRI Pl IUAET PRI &g dred 8N | Faied dxid & SFiid A, A0,
fafer sgazen & WuRvr, ygifel T, SSIfErerT anfe W Hefed wxiey affaferd 719 ST |
@) SU-"s H b g & foy FEfaRad ey g —
(1) TF W TRHR
(2) BU rfSfTH, 1956 (1956 BT 1) B TRI—617 H IRWINT ARG B
@) BIS I WRen, S A SUSA T b, Uik A1 g fRfm @
Iid wRfud fHar o7 a1 O o a1 I WRGR gRT U Al
U yeE MRl gRT gui: ar onifRre R fear Siar € a1 o uee
foram e 21
13. fegR AfSf=™, 6, 2006 # &RT—125 @& ULAIq A3 ORT &T FAAUA |- Iad
AT @ gaRI—125 & qrg f=ferRad g awy sfd<enfd & SITeEhY, Ter —

"125—%— (1) Al & fau sfdua Q@AW <91 IS — 39 SAEH A
gD IR gAY Y Al & et uRe oru AW ke Al & wmer apgeft
el e & e, 57 o_gd a1 & folv a8 ouferd 2, oo rwafefar & wdey o
fr=iferd favgell & Hafera | 1 20U WR U BT —

() @ gl gd # el smRife d ¥ W Rig /3N gad /S B /T 98
BRI AT 3ffere H fed 2 |

(i) a1 yRARN AET SIRIA B B BE AIE g4 OTAH BT HEM W S1d & HRIEN
P g0S 3T S 9B, B @fed UHROT H RINUT 2 iR SHH MRIY TIR HR foranm
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T ® Qar de ffy =marerm gRr dsE form wam g, afy ver B @ St
faeror |

@ii) vl SEa ufq/ueh, ok W Rerfa & iR S9a nf¥al @ uReufrl (@,
gol Ud I H o7 IfY |fdd) &1 faawon

@v) <@l &1 faRor afe <R &, Ry w0 9 At foxi dxemsl @ sifoeie
SRl d1erar IISTatg <At &7 fqawor |

@) gcareh B Rerfdrs Ay |

S FEERll ¥ Hdfd U uF SUAe 9 $HIU WM W GdfRd gl @
AMIGA AdleT @ FHg et TeIfERl gRT U U Sudel F dRIU oM ©
MR R R fhy o A g 8|

SRE A9T—UF ¥ U YATRN §RT IUAY IRTg T8 ol I T URT Faferd
fard weIfer) & srfad & Aifes 98 W ysRia @ gl den file g
selagie Hifear & el &1 SeRagds Migled don o=y gl A
AT BT AT gRT FRIiRT Yo TR Iuatel Herg AT |

If @15 ufigd! Ul 99d w9 w0 UF R Bl Uidad I AU uF &
AEH W QAT § a9 dfdgal Ul & U9 e uF $l o 6t uemh &
U U & A ST i W I yeRiT fhar Smem |

(2) sittrfrm SR sl @ seala 81 srwaeft gRT e uRgd A1 |- (0 =marer
% oo, fe@T a1 e A1 oy fFarEd ST gRT ORI RiGer, 3freer a1 3esl # &5 ¥l |
B @ dravie drs nweft oo fafes & ddu # @18 Ui o ude W wRgd o @ forg arey
T& g, O 39 oM W gwe orid WY U fgHl @ d8d Ude A1 WA dRA &
IS El B |
(3) frear wuer 43 WA @ foag R |- < enwieft w@d a1 oM TRdTad @ AREW W
fatas & faaifaa 89 @ Seeg 9
(@) SU—GRT (2) ¥ Fard Gar URT BT H FEHA Bl © Al
(@) frear g <1 2 R4 fRear 89 @1 S0 IMeR ® a1 fRewr gF & favamt &
PR SAD I B, AT
(M) uRew =M e o= # a1 o wuey o | Bl Ol e @ fourar @ S e
fpy ST g omferd 2, 98 Iow ugd Ry § |u W FEifa< 89 & daviE Ue
A & PRIEE ¥, ORI U A TP 981 S Fhal © 1 JAF A AT IE A
S BRI |
(4) Fraf=s ot 3g uRER /are=l &1 IR |- () afe 59 WRAR &1 I Udid Bim
g 5 o & fioR At & A6 # —
(@) AASH ®= B WU H TANT B AT AAGM D UTER AQUiCTl B HSRUI Bg
3 URR @1 MITIHAT © T SMATAGAT B9 &I FIET &, AT
(@) AAeH S ¥ Aquiedl & uRded =g A1 At d9red & SRM Savern
¢ I & ol gferd 961 & Wawil & URagd Bq a1 fared s &
JuEE &g B0 AP a1 o=y Afdd & uRasd & forg fhdl ared,
S AT ST B MMALIDAT & I ATaLIDAT 814 DI FAEAT 8, AT WRDR
faIRad ameer gR1 89 UR™R AT d18, S A1 o, S 91 Reyfa &1, &1
JAfIET HR Al § AR AT 31T 3T FR Ahdl & ol 39 IIRREY &
Haer # amaedd A1 AHEN Ui &

Ry bl U aTed, ST A1 Sieg Bl SIfREe 99 ated § AdeM @l weif
qdh &1 B Ahal © o gl AT WD ifiedl g1 fatad a1 & forg
faftrqde vgad fawar < <&t 2 |

(i) HURT W Heall IF dTel AlfeTds AT Afad BT FEIIT HRd gY 90 WRBR g forfRad
IS & TEd AR fhar SIYm iR T oy waifdd fohe v afed & fuiRa ale | afia
BHRIAT ST |

(i) 519 S folt Ul o1 @ — (i) & ST (F) AqaT (@) & ded ARSI 7G ART Bl
S § dF S AT @I Al 99 Srafy | Qe g Brft e forw 9w wuRy @ 39 Suws H
SfectRad TireHl & fory amet 2|
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(V) 39 SU—URT H —
(@) IRTR 4§ AT 8 DIS YA, 999 AT 9aT BT 9T AR TSI, S IT 3= [T AT
IABT PIg AT |
(@) a8 ¥ ARG 8 Fsdh uRasd Bq YJad Pl dred I Ugad 6y S AFg Big
qr8 are e Afdd gRT A7 9T Arferd & |
(v) ST &N Iqd @S (i) dB ded I WRGR fHAl waT &1 AR FRdl g ar Radg
Ffaqal &1 afagii @ R &1 yras e S fSaer feRer fFAEifea o faer 3 w@d gu
faar SIreT -
(@) uRER @ ddu § <7 foxmar @1 e a1 fovmr < 781 & @1 99 & | |A e
IRER & oy < v |
@) afc IR & AR & Heawy Bdee afdd U+ fam a1 Jaary wrd &l
gRafid &= @ forg area ® @ 99 gReaxH 9 omasfie gfaaygaa e (@fe @18
)
ey el feiRa afogii o afr grr afda o fRaeg afd feuiRa v @
YR 9T WRBR DI 3MTIE HRAT & b 59 A BT 7euRey &I fAfdse fouar
QAT YIAE B STdrell @fagiRi o1 0 g8l R S /58 ARBR R
e wemRer fRiRa @y |
R T8l &fgRI UTe PR b 8b @ fold AT &gl Bl RN & gare B ferg
B3 fdare g @ s MuRE & foy WReR gRT 39 Hag H I59 WWER
ERT g #eerer 1 ffde fdhar Sg ok S99 AeRer & ol & a1y
9 feniRRa fam o |
WEAHIO— 39 IU—Ee ¥ Al fiadg Aafdd” & a8 @faa fiud 8 S siituEe & gRa
Ugel URT & I<id AfeifEd Hult & arafasds ey § o Tl dls afad
U qrfds g | 81 o, 98 99 URAR &1 W@ |
M 9 oM Iad s (1) b TR H 5T WWHR Bl a8 a1 S Bl
JERIEY Rl & T AP HAlcTd DI &IfIgRI Pl AR BT YA fBar g
o FERT T AR §RT 9 184, STl a1 S+ & &5 § yarford e
IR D AR W AT S |
wReg Sel FEiRa afogii @1 iy g™ @fed W ares Sieae a1 S $T Alferd
fiRa ¥ & MR T SR PI 3 Rl 2 b 39 AW &7
Aegeel o fAfde fhar QU ar qrae @ Saren afagiRi @ IR a8
BRfl ST 5T IRBR gRT Fga qegeey fFeilRa ax |
WR=] el AR aEd AT ST MATIRAT H R Ugel WSl §h IR D
FHRO "ifels | e {6l afed @ sftueg & @), 98t fuiRa afagiki @
R R & I1fHY 9 Afdd Td AlfeTd & drd AUIdd wU H
BRfT | IR & Afad ¥ 39 99 e | ffa far Srg ST 50 IRaR
g g weave FefRa & |
i) @ (i) @& dga ufky e & a1 W (v) & rva <u afagfi &1 fFeaRer & &
fraR 9 5T WRAR IH FURT ¥ AT fFA GEAT BT U WEBRI BT < BT < [l aafad
DI T FHAI 2 AT YT B Fhall 7 o ameer # fafAfdse faar srgem |
(vii) aRER H yder AR FREer anfe 31 ufed - T WSR §RT 39 Gy H St
Pz AR B IRER H ya=T HR Faha1 & AR [l gRER, a8, Saae a1 =g &l FRIEvr &
o € fb ©s (1) & ded V0 IRWR, 918 STed™ A1 9] & ded ¥ | UBR &1 e faar Sy
s I8 WUS & A= fbY Y fHAT e & gurer &l GHfRed fear Sy |
(viii) aftrrfed aR¥R @ dg@ell |- (@) TS (i) @ d8d e IfffRd aRR & smew
% T o5 afdd S9 IRER R Feall /AT § 1 90 ARGR R 3P fhdl ey gRr S«
9 URMR W eI 9eEd fhar S |
(@) 39 UBR AMNHT Pls USIUGRN ST & drd A8l arell [Bil Alzen &I Jfoagad
TATE < AR YATEROT BT GG a7 & A [l 9ad & bl drel a1 fred= o1 ger a1 @rd
|HAT 2 AT fH¥! SRa™l DI Al FHdT 2 IT 9 J89d B B Plg M BRI B Gl © |
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(ix) aiferreer ¥ uRER @ g —
(@) <9 @vs (i) & ded ifwfed fhy Ty fhedl aReR @1 aftrreer | gaa faar smar
2 T SUBT dell 39 Afdd I ueE fhar Srem e aRR @ it &
Y Peoll foram AT o AT AR TaT BIg Afdd el &1 Al I PR gRT I
IRER & WMl & ®U § AM SHarel Afdd by fear S eiR st &1
AT IR 5T WRER BT W IRIME & a1 <1l | gofa: gad e offe
IRIR & Gdy # fheft ffer &1 wifad =8 v s o o o afaq
IRAR HT Heall U fhy S aTel Afdd & g dRals a3 =g Al o @
UfshaT & d8d haR 8l AT |
(@) el @vs (i) & dgd Afufed fdl uRER & Feall BT Ws (ix) $ =TI U&H
far ST 81 SR g8 wfed T8 urn S A1 gRa gRRed T8 fear Sy A
IFP] TWH A IR WIhd B B Pls o Afdd &1 8 I8l ¥ TRPR §RT
IJE =T B gU GET & g fh U aRER 3T e 9 gad #R A T
21 39 S IR & fHAT ASoIged AN W AT S AR o193 H YHIRId
BT |
M <9 Su-we (@ # ffde @ wos § gela @ o, o S9 gae Ao
fafafde oRR 99 yarM @ fOf W™ a1 I AR S FATT AFT ST 3R
SHS el $ shaR Afdd B GRS fBIT 3 AMT SME AR I IRBR I
fafr & arg Bl @y & oy S uReR & Hay d Bl erfagfiki a1 o g1 &
forg <l 781 =rf
(x) SIfTEeT & Heg H AT WMHR & BN BT A |- 50 WRIR IJoidd o
AR gRT MR &R |adl & & @ (1) 9 (ix) 96 & B waus §R1 SRGR Bl QAT e=f
@ I U Bls widadl A7 ARG dxad U &SR a1 Af¥emial @1 sofl gR1 wgad A
fdfea foar Sroen, <7 fafza fg |
(xi) Iferreer @ Weftra faxft sy & Seowq @ fay wRa -9t @15 af@ s ()
T (vi) & TEd AT MY AR BT oot PRAT & A 98 BREAN DI Aoll, Sl U A 0P & (oY
fowaiRa & <1 @M A1 FAN F AT SH F TSI BN |
14. feerR aifffM, 6, 2006 § ORT—126 & UTAM A3 ORT T JaEMUT |- Iad
AT B IRI—126 & UZATq FHfRad 93 ORT idenfid &1 Seefl, Jor —
"126—%— Ad QA BT IARHR —
() @ N Afed i Fafes e & frafem & 7g 981 < afe 98 39 ofafmm &
fAfde gl fealeil @ = 21

(@) @IE wfad w9 fafeq a5 # U@ | o1fte 7 F81 < Jeift S9e A 39 fates
&3 o fafee g 4 th 9 ffe IR Uoligd B SR Aaf g8 #d <ar g a1 S
fratae et § S99t 7 I '

@) @ N afed fot fafea § 7q 98 <1 9fT 98 SREa 1 Gon a1 Hafas a1 o=
Rerfar # a1 gferd &1 fafdrgol srfiRen &, srmEm § |@ifia 8
R IE SU-GRT B U Afdd & ISR AN T8l s8R A Joa9d uga el fafr &

d

I faR® R Srafa o1rar &
(5) SU-oRT (2) vd (3) # oidfde @IS W ad W e W oAF] TE B RN g9
AffE & =ria Fateds & foflg Wil & wu d 7 <1 & foly g fdar w=n
8, 98 I 98 W afas & foy il & w9 § Aaee $_ar 2
15. fegR AfSf=r, 6, 2006 @ aRI—130 &1 HIAMEA |- Iaq JAAFRH B aR—130 BT
IT-GRI—(16) & TLIHI H YE—FHE 3R gR1—97 (@) &1 faafa fear smem
16. fagr Aff=9, 6, 2006 @ RT 136 &1 HIAEA |- YURT-136 D IU—LRI—(2)
fraq gforenfua foar Strom wd fasies 10 o1lie, 2006 & T ¥ UfcRefid s SIRAT —
“If Al TR W VAT DIs U IS UM vErd &1 gRedn, ded 9hfd & 9ed
7 o1 gRyg &1 Jfeve Afd fhell WR & argd &1 9e, UM ddey] bl aXud
I UM HEe] b1 Ud faea & g a1 fEifa B9 @ ueerq o9 6 IRa &
AU & oTfeue—243(d) W U AT AT § UG gRT—135 AT GRI—136 @
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Su—aRI—(1) ¥ SfoctRaa fAREansil & sremel= 2, ﬁwﬁwﬁmﬁaﬁﬂm{ﬁﬁ
3! fafee & fog gue a1 SR | e @ ar Faes & gear AREar &
Al Y faed o & wme fhdl @fed a1 witeR §RT uRare, sfaee A
AT & WY H AR SRAT | S FarEd S W@d AT U AMEl BT A9 o
HSHIT UG YT Uell Bl G-l BT 9AT 7adR ol g U AMEl $T @iRd rsres
PR FDI |
wReg I8 b g Mafe mnT |faue & orgeee—243(0) & ARy ufsd S @l
ew—137$mﬁ$a§ﬂw@mﬁqﬁaﬁmaﬁﬁﬁﬁ§aﬁqﬁﬁaﬁﬂ
faare Jom ¥ SR, TAd TNId | AMIGT N§ B sde bl fAerRa dxd H
[e el BT |
(2) oR1—136(3) H “TRUA" U & UTAI AT UG e SR fHAT SIQIT |
foRR-T=UE % oew 9,
feefla sgAr fower,
TWHFR & GIFd Gfed |

8 fHawt 2009
To TAOSHO-1-09/2009/c% 68—TFoeR faem Wed R Fomqiid iR oot grr i
1 faamR 2009 @1 ogEd foRR YEm@ TS (Wened) sifuftm, 2009 w1 frefated RS sTgeR
fRR-TTE % WHER ¥ T@E N YRR R Smar @, N9 andE dfaum & sriet 348
% @ (3) ® o9 SFq oAUt w1 STST W W WiHed WS WS SeN:-
fRR-T=TE & AR 9,
feefia HER T,
TWHR & GIFd Ffea |

(Bihar Act 10, 2009)
THE BIHAR PANCHAYAT RAJ (AMENDMENT) ACT, 2009
AN
ACT
TO AMEND THE BIHAR PANCHAYAT RAJ ACT, 2006 (ACT 6, 2006)

BE it enacted in the 60th year of the Republic of India by the State Legislature of Bihar as follows :

1. Short name, extent and commencement.— (1) This act may be called the Bihar
Panchayat Raj (Amendment) Act, 2009.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force at once.

2. Amendment of Section-2 of the Bihar Act 6, 2006.—Section-2 of the Bihar Panchayat
Raj Act, 2006 shall be substituted by the following:-

"2 (am) - "Village" means all revenue villages or group of adjoining revenue villages
or part thereof falling within a Gram Panchayat."

3. Amendment of Section-13 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-13 (1) of the Bihar Panchayat Raj Act, 2006 (Bihar Act 6, 2006) (herein after referred to
as the Act), the words "after two consecutives general elections" shall be inserted after the words
"in the prescribed manner."

(i) In second sentence of third paragraph of section-13(1) of the Act, the words "after
two consecutive general elections” shall be inserted after the words "during subsequent
elections."

(iii) In section-13(4) of the Act, the words "after two consecutive general elections" shall
be inserted after the words "in such manner as may be prescribed."

(iv) The explanation mentioned after section -13(4) of the Act "For the removal of doubts
it is hereby, declared that the principle of rotation for the purpose of reservation of offices for the
scheduled castes and scheduled Tribes under this sub-section shall commence from the first
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election held after the commencement of the Bihar Panchayat Raj Act, 1993." shall be substituted
as under :-
"For the removal of doubts it is, hereby, declared that the principle of rotation for the
purpose of reservation of offices for the Scheduled Castes, Scheduled Tribes,
Backward classes, Women of Backward classes and Women of unreserved
category under this sub-section shall commence from the first election held after
the commencement of the Bihar Panchayat Raj Act, 2006."

4. Amendment of Section-15 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-15 (5)(i) of the Act, the words "after two consecutives general elections" shall be inserted
after the words "control and supervision."

(if) In second sentence of third paragraph of section-15 (5)(i) of the Act, the words "after
two consecutive general elections" shall be inserted after the words "during subsequent
elections."

(iii) In section-15 (5)(iv) of the Act, the words "after two consecutive general elections"
shall be inserted after the words "in such manner as may be prescribed."

(iv) The explanation mentioned after section -15 (5)(iv) of the Act "For the removal of
doubts it is hereby, declared that the principle of rotation for the purpose of reservation of offices
for the scheduled castes and scheduled Tribes under this sub-section shall commence from the
first election held after the commencement of the Bihar Panchayat Raj Act, 1993." shall be
substituted as under :-

"For the removal of doubts it is, hereby, declared that the principle of rotation for the
purpose of reservation of offices for the Scheduled Castes, Scheduled Tribes,
Backward classes, Women of Backward classes and Women of unreserved
category under this sub-section shall commence from the first election held after
the commencement of the Bihar Panchayat Raj Act, 2006."

5. Amendment to the section 28 of Bihar Act, 6, 2006.— English version does not need
any amendment.

6. Amendment of Section-38 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-38(1) of the Act, the words "after two consecutives general elections" shall be inserted
after the words "in the prescribed manner."

(i) In second sentence of third paragraph of section-38(1) of the Act, the words "after
two consecutive general elections” shall be inserted after the words "during subsequent
elections."

(iii) In section-38(4) of the Act, the words "after two consecutive general elections" shall
be inserted after the words "in such manner as may be prescribed."

(iv) The explanation mentioned after section -38(4) of the Act "For the removal of doubts
it is hereby, declared that the principle of rotation for the purpose of reservation of offices for the
scheduled castes and scheduled Tribes under this sub-section shall commence from the first
election held after the commencement of the Bihar Panchayat Raj Act, 1993." shall be substituted
as under :-

"For the removal of doubts it is, hereby, declared that the principle of rotation for the
purpose of reservation of offices for the Scheduled Castes, Scheduled Tribes,
Backward classes, Women of Backward classes and Women of unreserved
category under this sub-section shall commence from the first election held after
the commencement of the Bihar Panchayat Raj Act, 2006."

7. Amendment of Section-40 of the Bihar Act 6, 2006.—(i) In the second paragraph
of section-40(2) of the Act, the words "after two consecutives general elections” shall be inserted
after the words "in the manner prescribed."

(i) In second sentence of third paragraph of section-40(2) of the Act, the words "after
two consecutive general elections” shall be inserted after the words "during subsequent
elections."

(iii) In section-40(2)(iv) of the Act, the words "after two consecutive general elections"
shall be inserted after the words "in such manner as may be prescribed."
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(iv) The explanation mentioned after section -40(2)(iv) of the Act "For the removal of
doubts it is hereby, declared that the principle of rotation for the purpose of reservation of offices
for the scheduled castes and scheduled Tribes under this sub-section shall commence from the
first election held after the commencement of the Bihar Panchayat Raj Act, 1993." shall be
substituted as under :-

"For the removal of doubts it is, hereby, declared that the principle of rotation for the
purpose of reservation of offices for the Scheduled Castes, Scheduled Tribes,
Backward classes, Women of Backward classes and Women of unreserved
category under this sub-section shall commence from the first election held after
the commencement of the Bihar Panchayat Raj Act, 2006."

8. Amendment of Section-65 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-65(1) of the Act, the words "after two consecutives general elections” shall be inserted
after the words "in the prescribed manner."

(i) In second sentence of third paragraph of section-65(1) of the Act, the words "after
two consecutive general elections" shall be inserted after the words "during subsequent
elections."

(iii) In section-65(4) of the Act, the words "after two consecutive general elections" shall
be inserted after the words "in such manner as may be prescribed."

(iv) The explanation mentioned after section -65(4) of the Act "For the removal of doubts
it is hereby, declared that the principle of rotation for the purpose of reservation of offices for the
scheduled castes and scheduled Tribes under this sub-section shall commence from the first
election held after the commencement of the Bihar Panchayat Raj Act, 1993." shall be substituted
as under :-

"For the removal of doubts it is, hereby, declared that the principle of rotation for the
purpose of reservation of offices for the Scheduled Castes, Scheduled Tribes,
Backward classes, Women of Backward classes and Women of unreserved
category under this sub-section shall commence from the first election held after
the commencement of the Bihar Panchayat Raj Act, 2006."

9. Amendment of Section-67 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-67(2) of the Act, the words "after two consecutives general elections" shall be inserted
after the words "Zila Parishads."

(i) In second sentence of third paragraph of section-67(2) of the Act, the words "after
two consecutive general elections" shall be inserted after the words "in subsequent elections."

(iii) In section-67(2)(iv) of the Act, the words "after two consecutive general elections"
shall be inserted after the words "in the manner as may be prescribed."

(iv) The explanation mentioned after section -67(2)(iv) of the Act "For the removal of
doubts it is hereby, declared that the principle of rotation for the purpose of reservation of offices
for the scheduled castes and scheduled Tribes under this sub-section shall commence from the
first election held after the commencement of the Bihar Panchayat Raj Act, 1993." shall be
substituted as under :-

"For the removal of doubts it is, hereby, declared that the principle of rotation for the
purpose of reservation of offices for the Scheduled Castes, Scheduled Tribes,
Backward classes, Women of Backward classes and Women of unreserved
category under this sub-section shall commence from the first election held after
the commencement of the Bihar Panchayat Raj Act, 2006."

10. Amendment of Section-91 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-91(1) of the Act, the words "after two consecutives general elections" shall be inserted
after the words "in the prescribed manner."

(i) In second sentence of third paragraph of section-91(1) of the Act, the words "after
two consecutive general elections” shall be inserted after the words "during subsequent
elections."

(iii) In section-91(4) of the Act, the words "after two consecutive general elections" shall
be inserted after the words "in such manner as may be prescribed."
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(iv) After sub-section - (4) of section — 91 of the Bihar Panchayat Raj Act, 2006 the
following explanation shall be inserted :-

"Explanation — For the removal of doubts it is, hereby, declared that the principle of
rotation for the purpose of reservation of offices for the Scheduled Castes,

Scheduled Tribes, Backward classes, Women of Backward classes and Women

of unreserved category under this sub-section shall commence from the first

election held after the commencement of the Bihar Panchayat Raj Act, 2006."

11. Amendment of Section-93 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-93(5)(i) of the Act, the words "after two consecutives general elections" shall be inserted
after the words "in the manner prescribed."

(if) In second sentence of third paragraph of section-93(5)(i) of the Act, the words "after
two consecutive general elections" shall be inserted after the words "during subsequent
elections."

(iii) In section-93(5)(i) of the Act, the words "after two consecutive general elections"
shall be inserted after the words "in such manner as may be prescribed."

(iv) After clause (iv) of sub-section-(4) of section-93 of the Bihar Panchayat Raj Act,
2006 the following explanation shall be inserted :-

"Explanation —For the removal of doubts it is, hereby, declared that the principle of
rotation for the purpose of reservation of offices for the Scheduled Castes,

Scheduled Tribes, Backward classes, Women of Backward classes and Women

of unreserved category under this sub-section shall commence from the first

election held after the commencement of the Bihar Panchayat Raj Act, 2006."

12. Insertion of a new sub-section after sub-section (8) in section-125 of Bihar Act, 6,
2006.— After sub-section- (8) in section-125 of the said Act, the following new sub-section shall
be inserted, namely :—

“(9) Staff of certain authorities to be made available for election work .—

(a) The authorities specified in clause (b) shall, when so requested by the District

Election Officer, (Panchayat), make available to any returning officer such staff

as may be necessary for the performance of any duties in connection with an

election. Duties related with polling, counting of votes, maintenance of law and
order, patrolling and magistracy etc. shall be deemed to be included under
election duty.

(b) The following shall be the authorities for the purposes of clause (a), namely :

(i) every local authority;

(if) a Government company as defined in section -617 of the Companies Act,
1956 (lof 1956);

(iii) any other institution, concern or undertaking which is established by or
under a Central, provincial or State Act or which is controlled, or financed
wholly or substantially by funds provided, directly or indirectly, by the
Central Government or a State Government.

13. Insertion of a new section after section- 125 of Bihar Act, 6, 2006.— After section-
125 of the said Act, the following new section shall be inserted, namely:—

“125-A — (1) Furnishing of certain information essential for candidates.— A candidate

shall, apart from any information which he is required to furnish in his nomination papers

delivered under the Act or the rules made thereunder, also furnish information on
affidavit on the following aspects in relation to his/her candidature—

(i) Whether he is convicted/acquitted/discharged of any criminal offence in the past- if

any, whether he is punished with imprisonment or fine;

(if) Prior to six months of filing of nominations, whether the candidate is accused in any

pending case, of any offence punishable with imprisonment for more than six
months, and in which a charge has been framed or cognizance has been taken by a
competent court of law. If so, the details thereof.

(iii) The assets (including movable, immovable and bank balances, etc.) of a candidate,

and of his/her spouse and that of dependents.
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(iv) Liabilities, if any, particularly whether there are any over dues of any public

financial institution or government dues.

(v) The educational qualifications of the candidate.

In case of non-furnishing of the affidavit by any candidate, the nomination of the
concerned candidate shall be liable to rejection by the returning officer at the
time of scrutiny of nominations for such non-furnishing of the affidavit.

The information so furnished by each candidate in the aforesaid affidavit shall be
disseminated by the respective returning officer by displaying a copy of the
affidavit on the notice board of his office and also by making the copies thereof
available freely and liberally to the representatives of the print and electronic
media and to any other candidate of person on deposit of fee prescribed by the
Commission.

If any rival candidate furnishes information to the contrary by means of a duly
sworn affidavit, then such affidavit of the rival candidate shall also be
disseminated along with the affidavit of the candidate concerned in the manner
directed above.

(2) Candidate to furnish information only under the Act and the rules.— Notwithstanding
anything contained in any judgment, decree or order of any court or any direction, order or any
other instruction issued by the State Election Commission, no candidate shall be liable to disclose
or furnish any such information, in respect of his election, which is not required to be disclosed or
furnished under this Act or the rules made thereunder.

(3) Penalty for filing false affidavit, etc.— A candidate who himself or through his
proposer, with intent to be elected in an election, —

(i) fails to furnish information relating to sub-section(2) or

(i) gives false information which he knows or has reason to believe to be false; or

(iii) conceals any information, in his nomination paper or in his affidavit which is
required to be delivered, as the case may be , shall, notwithstanding anything
contained in any other law for the time being in force, be punishable with
imprisonment for a term which may extend to one year or with fine, or with
both.

(4) Regquisitioning of premises, vehicles, etc., for election purposes .— (i) If it appears to
the State Government that in connection with an election within the State —

(a) any premises are needed or are likely to be needed for the purpose of being
used as a polling station or for the storage of ballot boxes after a poll has been
taken, or

(b) any vehicle, vessel or animal is needed or is likely to be needed for the purpose
of transport of ballot boxes to or from any polling station, or transport of
members of the police force for maintaining order during the conduct of such
election, or transport of any officer or other person for performance of any
duties in connection with such election, the government may by order in
writing requisition such premises, or such vehicle, vessel or animal, as the case
may be , and may make such further orders as may appear to it to be necessary
or expedient in connection with the requisitioning :

Provided that no vehicle, vehicle or animal which is being lawfully used by a
candidate or his agent for any purpose connected with the election of
such candidate shall be requisitioned under this at such election.

(if) The requisition shall be effected by an order in writing addressed to the person
deemed by the State Government to be the owner or person in possession of the property, and
such order shall be served in the prescribed manner on the person to whom it is addressed.

(iii) Whenever any property is requisitioned under sub-clause(a) or (b) of clause (i), the
period of such requisition shall not extend beyond the period for which such property is required
for any of the purposes mentioned in that sub-clause.
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(iv) In this sub-section —

(a) “Premises” means any land, building or part of a building and includes a hut,
shed or other structure or any part thereof;

(b) “Vehicles” means any vehicle used or capable of being used for the purpose of
road transport, whether propelled by mechanical power or otherwise.

(v) Payment of compensation.— Whenever in pursuance of clause (i) the State
Government requisitions any premises, there shall be paid to the persons interested compensation
the amount of which shall be determined by taking into consideration the

(a) rent payable in respect of the premises or if no rent is so payable, the rent payable
for similar premises in the locality;

(b) if in consequence of the requisition of the premises, the person interested is
compelled to change his residence or place of business, the reasonable expenses
(if any) incidental to such change:

Provided that where any person interested being aggrieved by the amount of
compensation so determined makes an application within the prescribed
time to the State Government for referring the matter to an arbitrator, the
amount of compensation to be paid shall be such as the arbitrator appointed
in this behalf by the State Government may determine:

Provided further that where there is any dispute as to the title to receive the
compensation or as to the apportionment of the amount of compensation, it
shall be referred by the State Government to an arbitrator appointed in this
behalf by the Government for determination, and shall be determined in
accordance with the decision of such arbitrator.

Explanation:— In this sub-clause, the expression “person interested” means the person
who was in actual possession of the premises requisitioned under clause(i)
immediately before the requisition, or where no person was in such actual
possession, the owner of such premises.

(c¢) Whenever in pursuance of clause (i) the State Government requisitions any
vehicle, vessel or animal, there shall be paid to the owner thereof compensation
the amount of which shall be determined by the State Government on the basis of
the fares or rates prevailing in the locality for the hire of such vehicle, vessel or
animal:

Provided that where the owner of such vehicle, vessel or animal being aggrieved
by the amount of compensation so determined makes an application within
the prescribed time to the State Government for referring the matter to an
arbitrator, the amount of compensation to be paid shall be such as the
arbitrator appointed in this behalf by the State Government may determine:

Provided further that where immediately before the requisitioning the vehicle or
vessel was by virtue of a hire purchase agreement in the possession of a
person other than the owner, the amount determined under this sub-section
as the total compensation payable in respect of the requisition shall be
apportioned between that person and the owner in such manner as they
may agree upon, and in default of agreement, in such manner as an
arbitrator appointed by the State Government in this behalf may decide.

(vi) Power to obtain information.—The State Government may with a view to
requisitioning any property under clause (i) or determining the compensation payable under
clause (v) by order, require any person to furnish to such authority as may be specified in the
order such information in his possession relating to such property as may be so specified.

(vii) Powers of entry into and inspection of premises, etc. — Any person authorized in
this behalf by the State Government may enter into any premises and inspect such premises and
any vehicle, vessel or animal therein for the purpose of determining whether, and if so in what
manner, an order under clause (i) should be made in relation to such premises, vehicle, vessel or
animal, or with a view to securing compliance with any order made under that clause
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(viii) Eviction from requisitioned premises.— Any person remaining in possession of any
requisitioned premises in contravention of any order made under clause(ii), may be summarily
evicted from the premises by any officer empowered by the State Government in this behalf.

(2) Any officer so empowered may, after giving to any woman not appearing in public
reasonable warning and facility to withdraw, remove or open any lock or bolt or break open any
door of any building or do any other act necessary for effecting such eviction.

(ix) Release of premises from requisition.— (1) When any premises requisitioned under
clause (ii) are to be released from requisition, the possession thereof shall be delivered to the
person from whom possession was taken at the time when the premises were requisitioned, or if
there were no such person, to the person deemed by the State Government to be the owner of
such premises and such delivery of possession shall be a full discharge of the State Government
from all liabilities in respect of such delivery but shall not prejudice any rights in respect of the
premises which any other person may be entitled by due process of law to enforce against the
person to whom possession of the premises is so delivered.

(2) Where the person to whom possession of any premises requisitioned under clause(ii)
is to be given under clause (ix) cannot be found or is not readily ascertainable or has no agent or
any other person empowered to accept delivery on his behalf, the State Government shall cause a
notice declaring that such premises are released from requisition to be affixed on some
conspicuous part of such premises and publish the notice in the official gazette.

(3) When a notice referred to in sub-clause (b) is published in the Official Gazette, the
premises specified in such notice shall cease to be subject to requisition on and from the date of
such publication and be deemed to have been delivered to the person entitled to possession
thereof; and the State Government shall not be liable for any compensation or other claim in
respect of such premises for any period after the said date.

(x) Delegation of functions of the State Government with regard to requisitioning — The
State Government may, by notification in the Official Gazette, direct that any powers conferred or
any duty imposed on that Government by any of the provisions of clause (i) to (ix) shall, under
such conditions, if any, as may be specified in the direction, be exercised or discharged by such
officer or class of officers as may be so specified.

(xi) Penalty for contravention of any order regarding requisitioning— If any person
contravenes any order made under clause (i) or (vi), he shall be punishable with imprisonment for
a term which may extend to one year, or with fine, or with both.

14. Insertion of a new section after section - 126 of Bihar Act, 6, 2006.—After section -
126 of the said Act, the following new section shall be inserted, namely :—

“126-A Right to vote —

(1) No person shall vote at an election in any constituency if he is subject to any of
the disqualifications referred to in the Act.

(2) No person shall vote at a general or bye election in more than one constituency of
the same class, and if a person votes in more than one such constituency, his votes
in all such constituencies shall be void.

(3) No person shall at any election vote in the same constituency more than one,
notwithstanding that his name may have been registered in the electoral roll for
the constituency more than once, and if he does so vote, all his votes in that
constituency shall be void.

(4) No person shall vote at any election if he is confined in a prison, whether under a
sentence of imprisonment or transportation or otherwise, or is in the lawful
custody of the police;

Provided that nothing in this subjection shall apply to a person subjected to
preventive detention under any law for the time being in force.

(5) Nothing contained in sub-section -(2) and (3) Shall apply to a person who has
been authorized to vote as proxy for an elector under this Act in so far as he votes
as a proxy for such elector.
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15. Amendment of section-130 of Bihar Act, 6, 2006.— In explanation (1) of sub-section
(16) in section 130 of the said Act, the group of words ““and section 97(b)” shall be deleted.

16. Amendment of section - 136 of Bihar Act, 6, 2006.— Sub-Section-(2) of Section — 136
shall be substituted as follows and shall be deemed to have been substituted w.e.f. 10™ of April

"If any question arises as to whether Member of Panchayat at any level including

Mukhiya of Gram Panchayat, Pramukh of Panchayat Samiti or Adhyaksh of Zila
Parishad or Sarpanch of Gram Kutchahry or Panch of Gram Kutchahry was
disqualified before election or has incurred disqualification after election as
provided in Article 243-F of Constitution of India and subject to any
disqualifications mentioned in Section-135 or Sub-section-(1) of Section-136, the
question shall be referred for the decision of State Election Commissioner. The
matter of disqualification before or after election may be brought to the notice of
State Election Commission in the form of complaint, application or information
by any person or authority. The State Election Commission may also take suo
motu cognizance of such disqualification and decide such matters expeditiously
after allowing sufficient opportunity to the affected parties of being heard;

Provided that the State Election Commission shall not be entitled to entertain any

complaint or petition subject matter of which is purely an election dispute such as
corrupt practice, wrongful rejection of nomination etc. in accordance with Article
243-0 of the Constitution of India read with Section-137 of the Act"

(2) In section-136(3), after the word "Sarpanch" the word "or Panch" shall be inserted.

By Order of the Governor of Bihar,
DILIP KUMAR SINHA,
Joint Secretary to Government.
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[Bihar Act 11, 2011]
The Bihar Panchayat Raj (Amendment) Act, 2011
AN
ACT

To Amend the Bihar Panchayat Raj Act, 2006 (Act 6, 2006) (As amended)
Be it enacted by the Legislature of the State of Bihar in the sixty second year of the
Republic of India as follows :-
1. Short Title, Extent and Commencement « (1) This Act may be called the
Bihar Panchayat Raj (Amendment) Act, 2011.

2) It shall extend to the whole of the State of Bihar.

3) It shall come into force at once.
2. Amendment of Section-2 of the Bihar Act 6, 2006 « After clause — (a n) of
Section-2 of the Bihar Panchayat Raj Act, 2006 (Bihar Act 6, 2006) (hereinafter referred
to as the Act) the following new clause (a o) shall be added, namely :-
( a o) "Lok Prahari" means a person appointed as the Lok Prahari under sub-section (5) of
Section-152.
3. Amendment of Section-18 of the Bihar Act 6, 2006 - A new proviso shall be
added to the first paragraph of sub section (5) of Section-18 of the Act as under:-

"Provided when a system of Lok Prahari, instituted under sub-section (5) of
Section-152 comes into force by a valid notification of the State Government, the
Government may only pass order of removal of such Mukhiya or Up-Mukhiya, as the
case may be, in the light of inquiry and recommendation of Lok Prahari for the removal."
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4. Amendment of Section — 27 of the Bihar Act 6, 2006 — After clause (b) of
Sub-Section (1) of Section-27 of the Act, the following a new clause (c) shall be added,
namely :-

“(c) May impose property tax (tax on all type of residential and commercial

holdings) within the local limits of its jurisdiction.”
5. Amendment of Section-31 of the Bihar Act 6, 2006 « (i) In sub-section (1) of
Section-31 of the Act, the words "authority as may be prescribed by the Government"
shall be substituted by The words "Comptroller and Auditor General of India or an
authority authorized by him".

(i1) In sub-section (2) of Section-31 of the Act, the words "Prescribed
authority" shall be substituted by The words "Comptroller and Auditor General of India
or an authority authorized by him."

@iii))  In sub-section (3) of Section-31 of the Act, the words "Prescribed
authority" shall be substituted by The words "Comptroller and Auditor General of India
or an authority authorized by him."

(iv)  After Sub-Section-(3) of Section-31 of the Act, the following new Sub-
Section (4) shall be added, namely:—

"(4) Annual report of the Comptroller and Auditor General of India or an
authority authorized by him shall be laid on before the both houses of the State
Legislature."

6. Amendment of Section—44 of the Bihar Act 6, 2006 - A new proviso shall be
added to the first paragraph of sub section (4) of Section-44 of the Act as under :-

"Provided when a system of Lok Prahari, instituted under sub-section (5) of
Section-152 comes into force by a valid notification of the State Government, the
Government may only pass order of removal of such Pramukh /Up-Pramukh, as the case
may be in the light of in inquiry and recommendation of Lok Prahari for the removal."

7. Amendment of Section-55 of the Bihar Act 6, 2006 «— After clause (b) of sub -
section (1) of Section-55 of the Act, the following new Sub-Section (c) shall be added,
namely :-

“(c) May impose property tax (tax on all type of residential and commercial

holdings) within the local limits of its jurisdiction.”
8. Amendment of Section-59 of the Bihar Act 6, 2006 « (i) In sub-section (1) of
Section-59 of the Act, the words "authority as may be prescribed by the Government"
shall be substituted by The words "Comptroller and Auditor General of India or an
authority authorized by him".

(i) In sub-section (2) of Section-59 of the Act, the words "Prescribed
authority" shall be substituted by The words "Comptroller and Auditor General of India
or an authority authorized by him."

@iii)) In sub-section (3) of Section-59 of the Act, the words "Prescribed
authority" shall be substituted by The words "Comptroller and Auditor General of India
or an authority authorized by him."

(iv)  After sub-section (3) of Section-59 of the Act, the following new sub-
section (4) shall be added, namely:—

"(4) Annual report of the Comptroller and Auditor General of India or an
authority authorized by him shall be laid on before the both houses of the State
Legislature."

9. Amendment of Section-70 of the Bihar Act 6, 2006 A new proviso shall be
added to the first paragraph of sub-section (5) of Section-70 of the Act as under:-
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"Provided when a system of Lok Prahari, instituted under sub-section (5) of
Section-152 comes into force by a valid notification of the State Government, the
Government may only pass order of removal of such Adhyaksha or Upadhyaksha, as the
case may be in the light of inquiry and recommendation of Lok Prahari for the removal."
10. Amendment of Section-82 of the Bihar Act 6, 2006 «— After clause (b) of sub-
section (1) of Section-82 of the Act, the following new Sub-Section (c) shall be added,
namely :-

“(c) May impose property tax (tax on all type of residential and commercial

holdings) within the local limits of its jurisdiction.”
11. Amendment of Section-86 of the Bihar Act 6, 2006 « (i) In sub-section (1) of
Section-86 of the Act, the word "authority as may be prescribed by the Government"
shall be substituted by "Comptroller and Auditor General of India or an authority
authorized by him".

(i) In sub-section (2) of Section-86 of the Act, the words "Prescribed
authority" shall be substituted by The words "Comptroller and Auditor General of India
or an authority authorized by him."

(iii)) In sub-section (3) of Section-86 of the Act, the words "Prescribed
authority" shall be substituted by The words "Comptroller and Auditor General of India
or an authority authorized by him."

(iv)  After sub-section (3) of Section-86 of the Act, the following new sub-
section (4) shall be added, namely:—

"(4) Annual report of the Comptroller and Auditor General of India or an
authority authorized by him shall be laid on before the both houses of the State
Legislature."

12.  Amendment of Section-97 of the Bihar Act 6, 2006 «— A new proviso shall be
added to the first paragraph of sub section (5) of Section-97 of the Act as under:-

"Provided when a system of Lok Prahari, instituted under sub-section (5) of
Section-152 comes into force by a valid notification of the State Government, the
Government may only pass order of removal of such Sarpanch or Up-Sarpanch, as the
case may be in the light of inquiry and recommendation of Lok Prahari for the removal."
13. Amendment of Section-152 of the Bihar Act 6, 2006 « After sub-section (3) of
Section-152 of the said Act, the following new sub sections (4) and (5) shall be added,
namely :-

"(4) Inquiry report in respect of the inquiry conducted under sub-section-(1) shall be
submitted before the Lok Prahari constituted under sub-section-(5) for consideration and
appropriate decision."

"(5) Lok Prahari = (i) The Government shall establish a system of Lok Prahari for
Panchayat and Gram Kutchahary.

(i1))  Appointment, service conditions, functions and powers etc. of the Lok Prahari
shall be such as it may be prescribed.

(iii)) The system of Lok Prahari shall deemed effective from the date on which a valid
notification in respect of the system of Lok Prahari becoming functional is issued by the
State Government."

14. Amendment of Section-168 of the Bihar Act 6, 2006 « (i) The sentence "The
Chairman and members of the Finance Commission shall be appointed in such manner as
may be prescribed" in sub-section (3) of Section-168 of the Act, shall be substituted by
the sentence "qualification and disqualification of the Chairman and the members of the
Finance Commission shall be as follows and their appointment shall be in such manners
as may be prescribed."
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(i) In sub-section (3) of Section-168 of the said Act, the following new
clauses (a) and (b) shall be added, namely :-

(a)

Qualifications of Chairman and Members of Commission :-
The Chairman of the Commission shall be such person who shall

have the experience of social activities and the other two Members shall be appointed
from among such persons who,

(b)

(1) Possesses special knowledge of Finance and Accounts of
the government, or

(i) Possesses wide experience of financial matters and
administration, or who

(11)  1s an expert in Panchayat Raj Administration, Urban Local
Bodies and its functions.

(iv)  has an specialization in economics.

disqualifications for Chairman or Members of the Commission:-
A person shall be ineligible for appointment as Chairman

or Member or to continue as such, if such person :-

(1) is of unsound mind,

(i1) has been declared bankrupt,

(i1i1))  has been punished for the charge of moral turpitude,

(iv)  have economic or other interest which affects improperly in
performance of duty as Chairman or Member.

15. Amendment of Section-170 of the Bihar Act 6, 2006 «— Section-170 of the
aforesaid Act shall be substituted by the following, as :

"170. Public Servant «— All members, Up-Mukhiya, Mukhiya of the Gram
Panchayat, all members, Up Pramukh and Pramukh of the Panchayat Samiti, all
members, Upadhyaksha and Adhyaksha of the Zila Parishad and all Panches, Upsarpanch
and Sarpanch of the Gram Kutchahary and all officers and employee of the aforesaid
institutions shall be deemed to be public servants within the meaning of section 21 of the
Indian Penal Code, 1860 (Act, 45 of 1860), when acting or purporting to act in pursuance
of the discharge of their duties, or in the exercise of their powers under this Act or under
the rules or bye-laws made thereunder."

By order of the Governor of Bihar,
VINOD KUMAR SINHA,
Secretary to Government.

3<fieTen, HiTaTerd HguTer,
TR, Uedr grRT Uhlid vd Hied|

TIeR 397 (TITYURUT) 242-571+400-310¢10410 |

Website: http://egazette.bih.nic.in
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R TR gRT UHIAd

15 AT 1936 (]WNO)
(HO 9cAT 399) gedr, AR, 5 AS 2014

fafag faum

stfergEg
5 W$ 2014
HO TAOSH0-1-3/2014/AT: 57—foer faum dea grr zumf@ fefafea sifufam, faw
TeMfen oAl i 6 A, 2014 H TAfT ¥ g ¥, 3UH g OE-GHRO &kl gEA & ford
weRIeT A S 2
ferR-Twe & smY 4,
IaA FAR I,

TWHR & HgFd e



2 IR ITele (3 ETURT), 5 #AS 2014

faerR varaa o (denes) ifSifaw, 2014
[feer arferf—m 7, 2014]
faeR damgd o rfdf=eW, 2006 ([ER AT 6, 2006) (FAT HMEIG) BT HARME &R & forw
rferferrT |
YRd RIS & didged 99 # IR w=g fue ded gr1 fF=faRad wu & a8 sfaf~afag &

1. <ftra M, fRar @i IR9 - (1) 7' fafem f9eRr damd wo (Weies) iferfam,
2014 GHET ST FHT |

(2) 39T foRaR wwgof fagR g # g |

(3) I1® qa Uga BRI |

2. fesr AfSf9 6, 2006 Y GIRT 18 &T [ |— I AT BT GRT 18 BT SU—RT
(5) ¥ wrex AT YU FNIAl B A H RER BT M U S AT’ S U AR e AU HAT b
e & H ANIRe a1 99RIS AR W e B @ g4 v Rl gRT wnfid wifdeR & ey @
TS AT I AT b SIRiT |

3. fegR AfHf=rT 6, 2006 @ GRT 44 &1 GG |— Iaqd JRATIA BT IRT 44 B IT—GIRT
(4) % wreg A7 U el & AT W HEMER BT QM Ul ST 8 a1 6 9gEr iR e uURING AT
AHRA® AR R Sl & ded & [ B b Y@ v fafd gRr wenfia iR & sree @1 e
a3t Xenfud fHy SR |

4. fevr Ff&faw 6, 2006 B GRT 70 ST A |— I JAFTIH & GRT 70 BT SU—RT
(5) # wreg “sryar TRl @ g H FHEMR BT QMY UM TGl & 3fRMar’ & UvEnq iR U 3ferdr
U HOA b ded Bg TRING A7 ARG wU F e B ST 8 AT’ & gd e A gw
RIS UTIPR & AT Bl AT fraT” =T I b STRIT |

fReR-TUa & aRY 4,
Ioqd HAR A,
TWHR & HgFd e
5 W 2014
YO TAOSH0-1-3/2014/T: 58—TfapR fauH Hed g1 Fomaiid iR Hemfed Tourel gr
fedier 6 W8 2014 W AA foRR dEm@ TS (Wened) sifutwm, 2014 @1 frefafad sist stgER
foRR-Tuel & WRR ¥ 3O% 5 YRR R o €, Y uRdE gfgum & orgess-348 &
We(3) & o soFq aAfufam &1 SfSt W ¥ WifteRd W@ WHEM SRR
fRR-TUa & o=y 4,
oA HAR I,
TWHR & UgFd drEa|

The Bihar Panchayat Raj (Amendment) Act, 2014
[Bihar Act 7, 2014]
AN
ACT
To Amend the Bihar Panchayat Raj Act, 2006 (Bihar Act 6, 2006) (as amended)
Be it enacted by the Legislature of the State of Bihar in the sixty fifth year of the
Republic of India as follows:-
1. Short Title, Extent and Commencement « (1) This Act may be called the Bihar
Panchayat Raj (Amendment) Act, 2014.
2) It shall extend to the whole of the State of Bihar.
3) It shall come into force at once.
2. Amendment of Section-18 of the Bihar Act 6, 2006 « In sub-section (5) of
Section 18 of the Act, the words "Disobidience of order of an authority established by law
or" shall be inserted after the words "or is found to be guilty of misconduct in the discharge
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of his duties" and before the words "or becomes physically or mentally incapacitated for
performing his duties".

3. Amendment of Section—44 of the Bihar Act 6, 2006 « In sub-section (4) of
Section 44 of the Act, the words "Disobidience of order of an authority established by law
or" shall be inserted after the words "or is found to be guilty of misconduct in the discharge
of his duties" and before the words "or becomes physically or mentally incapacitated for
performing his duties".

4. Amendment of Section-70 of the Bihar Act 6, 2006 « In sub-section (5) of
Section 70 of the Act, the words "Disobidience of order of an authority established by law
or" shall be inserted after the words "or is found to be guilty of misconduct in the discharge
of his duties" and before the words "or becomes physically or mentally incapacitated for
performing his duties".

By order of the Governor of Bihar,
UJJAWAL KUMAR DUBEY,
Joint Secretary to Government.

3<fieTen, HiTaTerd HguTer,
fIgR, Uedr grRT Uehlid vd Hied|

fIeR 9157 (3rATUIROT) 399-571+400-810ET0UT0|
Website: http://egazette.bih.nic.in
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R TPR gRT UHILd

30 ATIOT 1936 (RANO)
(HO UcaAT 687) UeHAl, JaIdfady, 21 39Ed 2014

fafag fauar

Aferg=ATd
21 3MTET 2014

[0 TAOSHO-1-06/2014/aT5T: 96 |—TFoer faum dear g gumafi@ @1 feafafaa sifufs,

e wemfen TsaTre fadie 13 SR, 2014 H AN ¥ g €, TEH g WA-GHNO
e & fod ey fRer S R

ferR-Tsaue « ey 4,

afgatyr {AR w4,
WHR & \f=d|



2 TIeR I (THTYUROT), 21 3791 2014

faer Jaraa i (HeneE) srftrfeem, 2014
[feer arferf = 11, 2014]
faerR yamaa o f¥rfw, 2006 (faer sifEf=aw 6, 2006)
BT Gee A B forg arferfren |
HRA TR & d9ad 9y # fIgr g faum dsa gr1 f=falad wu # ug srfafafaa & —
1. Jftra M, fadar iR e — (1) g7 fdfm fER demaa e (SemeE) Srfaifm, 2014
BT ST DT |
@) ga®! faedR wof fagR g # g |
(3) g8 IR UG BT |
2. faer frf s 6, 2006 @ ORT 127 &1 AT — Iaa JAfATH, 2006 B TRT—127 &
fgdiy uRg@ H WS b “2011" T 2001 HEI: Db 2021 UG "2011" FRT WU 5y
SR |

fRR-T=ME & sRY 4,
afadsr /AR <,
THR & qadl
21 ST 2014

W0 TAOS0-1-06/2014/97/A:|—faeR faur Hed gR o @R Hemfen oo
g fedie® 13 oFEa 2014 ® IgAA faeR d=mE@ U (WveA) sifafrm, 2014 @ frefatad
USt qER fRR-Towa & WMER ¥ 3O gN YHivE R wmar ®, TN uardm d@fgum &

AR 348 & We(3) & ol Skq oifufam &1 SfSt wmw # wWifted w8 wwWem SmeRm
fRR-T=ME & Ry 4,

sfeder HAR 39,
WHR & FGf=a|
The Bihar Panchayat Raj (Amendment) Act, 2014
[Bihar Act 11, 2014]
AN
ACT

To amend the Bihar Panchayat Raj Act, 2006 (Bihar Act 6, 2006)
Be it enacted by the Legislature of the State of Bihar in the sixty-fifth year of the
Republic of India as follows :-

1. Short title, extent and commencement — (1) This Act may be called the Bihar
Panchayat Raj (Amendment) Act, 2014.

2) It shall extend to the whole of the State of Bihar.

3) It shall come into force at once.

2. Amendment of Section 127 of the Bihar Act 6, 2006 :- The figure "2011" and
"2001" used in second proviso of Section 127 of the said Act, 2006 shall be substituted by
the figure "2021" and "2011" respectively.
ferR-—T~awe & Ry 9,
afgetyr {AR w4,
WHR & FGied|

3<fieTen, HiTaTerd HguTer,
TR, edr grRT Uehrid vd Hied|

fIeR I1eTe (3 ATUROT) 687-571+300-S10E10WO0|
Website: http://egazette.bih.nic.in
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5 #ATg 1937 (2M10)
(0 e+ 972) UedAl, gg™fda, 27 3= 2015

fof/k foHkkx

vi/kblipuk,:
27 3 2015

To Teloullo—1—17 /2015 /ol 120—8R faume dsal gRT JrmuiRa fr=ferlRaa srferfrm,
RTIuR AeTfed TsudTel el 22 3R 2015 &1 AR © g 8, 39D §RT WI—ARIRET &I Il &
fory gaiRra forar omam € |

fER—TSIUTT & MY ¥,
eukt dekj,

WHR & Ggad AfId |




2 SR 757e (SRITYRYT), 27 30Fd 2015
fcgky mpk;r gk thtkkur vi/kfu;e] 2015
[fcgkj vi/kfu;e 15]2015]
fcgkj 1pk;r jkt vikfu;e] 2006 ifcgkj vi/kfu;e 6] 20064 dk B*kk/ku dju d fy, vi/kfu;eA

TRA—TTORSY & foaed af # fSeR v faum e gr1 f=faRed w0 & g ifafafia
Bl—
1- If{kir uke] foLrkj vkj ikjHA& (1) Iz sriarfias faER d=amad o1 (Femes) &1, 2015
BT ST DT |
2) zEe AR 99l eR g | 8FT |
@) 39 WA ARFRM, 2015 B gRI—15 §RT fbU 7Y HARA B BISIR, I8 gud Ugd
BT 3R gRI—15 §RT {1 17 FeE 1ol Sa™), 2016 & YA I U< 81T |
2- fcgkj vflkfuse 6] 2006 dh /kkjk&2 dk B"kk/ku |— Sa srfaifaH, 2006 &1 aR—2 & TUe
(@ 3) @ gzar fAfiRed @oe (& o) ST Sgm—
(@ OT) “aTS T | SIAUT ® GRT 170 & @7 SU-GRT (1) & SN Ifed are | |”
3- fcgkj vi/kfu;e 6] 2006 dh /kkjk 7 dk D*kk/kuA& S ™, 2006 @1 RT 7 & @WUE
@) & v fefaiad @ve (§) vd @vs (@) Sis Sgi—
“(8) 1S TRl @Y gy
(@) R M T B I H fH qE ¥ AT PIE AUl Al a8 FHT DI HrIarE H
affafera w1 @ T 7, A1 uTE |/ Ul Arornet iR W1 faER @R da |
4- fcgkj vflkfuse 6] 2006 dh /kjk 9 dk B"kk/kuA& Saa =ifSf==™, 2006 @1 &RT 9 & WUS
() & yzarq fA=faRad @ve (31) SrST SITen—
“(31) aTS [l & ufddedl /RN & Hay # faR—{awe SR vd wfud dRa =g I
GETId DI STRIAT H_eAT |
5. fcgkj vfkfu;e 6] 2006 e /kjk 16 di ckn ,d ubl /kjk dk VUriLFkiuA— Saa srferfrem,
2006 @1 ¥RT 16 & Ugarq frHfIRad A3 &RT 16% AARRAMUT &1 STHT—
“16. ef[k;k] mi&ef[k;k ,o vU; InL;k dk HYk— 7 damad & gRean, Su—qRaar ok
I Few IUTfAfed Wt U & gHAR BN |
6. Vi/kfu;e 6] 2006 e v/;k; VIII ,o /kjk 170 o 1"pkr ,d ujk v/;k; ,o0 ,d ubl
gk dk vUrFLFkiuA—faeR dara o1 arfafem, 2006 @ e VI wd gRT 170 & 9wenq
frforRad = sreama IX d =2 9RT 170% 3rReNfid @) Qe —
"W/ sk; IX
okM IHkk
170% (1) WRGR & AHI AR S IFeF I8 gY, M Uadd & Wk drsl & Ydd UIaiie Fara
&3 H IS FH HT IMASH fHar SQIT| 9 F9T O HEM H HA-A—FH Tdh R 30 d8H BT |
S I ¥ TM dARd @ Maffad aew o 9 &1 ufaffea axd 8 ar€ a9 @) 986 BT STer
fafeq ufthametl @ SR TN 3R I5& F) Jeuerd BT | S are & afae &F § A w arel
T AT Iad TS VT & G BT |
(2) R TS WA B o5& AN TG SURER UM ARG HeW 9% o H AWHA B B,
T 9 UM YA S GRIAT AT GRIAT §RT NP fhY ST WR IU—JRGAT 98 BT ARSI B d
TADT AeTdT B |
(3) a€ W H 6B & oIy UGS (BRA) I G D f{o Gl D 9d T AT AN
wew @t SulRefa & @8Rt
(4) are T, =N freEraeh o fafed @ oY, @ srmee fmferRad wifdaat &1 warT Bl gd
frfolad ool &1 frdegd sl —
(@) ae T & &F H ol O drell fdera AroHel & URAE QIR BRAT TRl SHB!
rrfear faffRerd s¥=1 v 39 ™ dod @ fAerg dier § affaford o & Sevg
I YT FHT DI IRATRT BT,
@) g JHcsl @ IR R Raffer! afad M @ oy I 991 & a3 9 99
e urH Afdadl I yga BT |
(M) WHR ¥ AN SR & HAVGHRI FeRdl, I UE Ud AJaM, UId B drel
TFTAT DI YTl BT AT HRAT;
@) o€ w1 & fafegy W) U™ dEgd g @ R Siadl dRals @ dey § gE U

‘DXHT;
@©) faem dommwRl & foayu 9swe a1 o <1 w0 #§ fwe iR Wiss smeE &

NERINRCIESRCAG
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@) J8 GHREa o & TN A1 6 a€ 991 & Fe UM Uard B BRI gd BN
@fs ®1E 8) B FE T B =
®) FRET & FIRY R T dRe, Wie I AHeIe 7d, Advie W[eodl gl gd
mﬂﬁwﬁ?ﬁgﬁmaﬁwsﬁa%mméwa}m#w@mmwﬁ
(@) diefed 9 IS IAT— Weedl, Y6 HI ARE U9 UGVl &I FEEer o vl W
SIATRedhdl UGT BT,
@) a T S &9 H Weodl ARl HTIH IEGE H UM UaRd & GHATRAT BT ASART <A1
T FHeT—HeRT & AR H Wiedh $79eH S,
() arS T B &F H TG Re HRIGH B WcATRd BT
@) wdoIe @Ry Hal $I Ifafafedl, fRyd: I & AHAH U IRAR HATIT BRIGH!
H HEIN AT qAT HEMIRAT UG UTehfare SMUcral &l gesll &I grd ufcafad &= &g
JNMITAD AT BT,
@) T aM & &aF H 9AN @ fafi= @l & 9 gdar iR WiE 9gMT Ud R ani
DI AR BT UgA < TG AIRGIS Scddl Td Wl BT AT BT, AR
(8) VY 3= WAl BT WANT UG U 3 BT BT Adgd &A1 o fafea fg Sy |
(5) aTrS 9T ® SSBI B SIS Ud FaTad &I ufshar a8 g o fafkd &1 S|
(6) TS I & YD dodb B ALILTdl, WA a1 &F A Haifad um vard @ a1 9ew gRT
Td ST Ul § U uAra & gRaar A1 gRaAr gRT SMPHd SU—IRIAT §RT B SIRAT |
(7) a1€ |91 DI d8F H fHN g2 & GdY H T HAdhey IS FIT Bl d8F H IURT Yd AIG
B ATl AERI & FgAd ¥ UIRT by S |
7. fcgkj vilkfuse 6] 2006 dh /kjk 18 dk B*kk/kuA— (1) &=t 18 & SUERT (4) & T (i) &
Yo TR & 3= H [=fIRad are ST QT —
“HRaAT B QA ySTalS H VAT BIg ST U B T aR B AR S AT |
(2) arT 18 @ ITERT (4) & @ (i) 9 gy =g vag grr e fear Sirar 2
(@) a1 18 B SR (4) & Te (i) & UoW WRgd & o # F=faRad arag et

ST~
"IU—GRIAT BT YR USTaf H AT BIS 3ffAvard YK R Yeb R B AT ST FDAT |
(@) arT 18 B ITERT (4) @ @< (i) 7 & wgs vdg R faadifud fasar < = |

8. fcgkj vfkfus;e 6] 2006 dh /kkjk 32 dk B"k/kuA— S <ifSf=™, 2006 &I aRT 32 &I
SU-oRT (1) Fr=faRad gRT gfoRenfud &f SireefT —

“32 (1) 9¥® IM daraa H genfafed Afq | fFgad 9 aren e dErd |fed N dEma
wfeg & faRed, TR IM vad @ JdF S o)A @ oy, TH—999 W, Sa0 9=l §
Sl o1 A1 fafed AT § uewenfia ar ufafgad &R Fa, 9 98 smawas w9 |

o. fcgkj vilkfu;e 6] 2006 dh /kkjk 40 dk B'k/ku — S srfafe=™, 2006 @1 ORT 40(1) &
QuE (@) & U FEfalRad @os (1) ST S —

“(T) TR YOI A P YR T SU-YGRT &Ml UG U 1l Rad B SR U fhdl BRoasT
Iy (Ao oAt Saa el A fhdll v Rad U & fawg fMafes denferd &= 4 srmwed &1 a1 uga
% q@l & faed 8, PRGN Faell & ®U ¥, Tard Al greltie e a3 @ A fAaifd
ARl & 9 ¥ 9Y ¥§ ARG AW, T P WU H, BRI B | BRG] AT & WY H BRI B
el THE P BRIER YU SRR BRMl, d1 JAfAfRm & ureu & R fafed el ugm @
PRIIR FITd & W FATE 81 Sl | gRSSad A §RT Y4 61 [Sar) U8or - 9 falkad wu
H 3R by O W, INGTH AW B I8 S99 H INS TN WEW, U@ P w0 H, IR PN |
PRIUTAS URIEGRI, Uarad dAfa, Jenfafed wu 3, 99 et aaxl & 39 & dadg H Uil &I
FROT W el & w4 § Bl | 39 994 84 & Rfa § aliar a1 fafveeg dfed grr genfafza
UfshaT & AR b Srgm |

10. fegkj vikfuse 6] 2006 dh /kjk 44 dk L"k/kuA— (1) Saa ST, 2006 &1 &RT 44 D1
SUURT 3) & T (i) & o # fr=ferRad ares ST Sime —

TG/ SU-U9 B [ YRTaS § VAT By AT U B Uh R & AT S A |
2) oRT 44 @ SR (3) & @ (iii) BT vag w7 AT fHar sar g1
@) ORI 44 @ SR (3) & @ (iv) BT Ge (iii) & wu H gAdwifha far S |

11. fegkj vilkfu;e 6] 2006 dh /kjk 67 dk D"kk/ku |— Saa iS4, 2006 @ &RT 67 @

IU—EGRT (1) ¥ Fr=IfeiRad WRegd SiTsl SITgm —
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IR TR T uRve & srede dm SURMET M1 U U Wl Rad 8 o vd fhdl SR
I atae ImEnT Sad qFl H el v Rad ug @ fowg Mafeq darfed & @ sramed &1 ar e
% @l & ded g sieN @@en & wu W, e uRye uefe fafe a= @ @Y faffra
el & 419 9 99§ IRNSIH 9e, A b ®Y H, BRI T | SRR JIRT & wY H B B
qrel 3feel P BTG Yoid: SRR BRfY, o M &yl & srgaR fAfted Faifed srae &
PRVR FHTAd 8 Wd: FATK &1 99T | aRSTH Hed gRT 31edel & [STHaRT 89 a9 fofaa wy
H 3PR BT O R IRGTH Fe & 915 I8 H IR gAY 9a, T8 & ©U W, R B | gH
FRiUTae geIfder, frar uRug geunfafa wu & o Faifaa wewdl &1 99 & day # Uoll &7 |
W Fae & 4 H BT | SF G 8F o Rafd § a€ar &1 fafveeg dfed grr wenfafea ufshan
® AR fHar Srg |

12. fcgkj vikfu;e 6] 2006 dh /Akjk 70 dk B"k/ku A& (1) Saa =S¥, 2006 @1 9RT 70
P SURT (@) & Ws (i) & ora # Fm=falRad areg Sirer e —

“Jfege / JUTHET B YN YRTae # VAT Py AfIed W % TP aR & AT S G |

(2) Sad AfATTH, 2006 BT GRT 70 B IUIRT (4) & @ (vii) & vag gnT faafa fear srar

g |

13. fcgkj vfkfu;e 6] 2006 e ,d ub /kjk dk VUrtLFkiuA& S @1faifaM, 2006 &1 €T
95 & U¥ATq fHfeIRad 8 €T 95 XA B ST —

‘o5  Bjip] mi&ljip ,o0 wU; InL;k dk Kk — 7 el & wxuw, Su—axda iR
I Few IUIfAfed Wt U & EHAR BN |

14. fcgkj vflkfu;e 6] 2006 dh /kjk 97 dk B k/kuA& (1) S srfarf+=™, 2006 @1 €RT 97
DI IUERT (4) & TS (i) & YA RGP b = A FrHAIRIT are STt S —

“ERUE B G USEE H VAT Dl favard WK % U aR B AT S AT |

(2) S S1fAfTH, 2006 B GRT 97 B IULRT (4) & e (i) BT gy WRgd g gRI faafua
fopam Smar 2|

(3) Sa AfAFH, 2006 B GRT 97 B IUERT (4) & Es (i) & UoH WRgd & < H

fa N N N

ferferRaa araa SireT e —

"IU—IRYE B QN YRTa § VAT By AfIed W B Uh IR & AT S G|

(4) ST ADRM, 2006 BT GRT 97 B IVGRT 4) B T (i) BT G WRgd vdg gRT fAamud
fopar Sar 2|

15. fcgky vikfu;e 6] 2006 dh /kjk 136 e B*kk/ku A& mDr vi/kfu;e] 2006 dh /kkjk 136
dh mi/kkgk 1% d [kM %% di ckn futufyf[kr u;k [kM %V% tkMk €k, xk &

"(€) darad &= # A w1l U Jufadsd JEel uRAR &1 9ew 7, O 1 SEad, 2016
TH D AAfT I IS Yd U TR H HH-—I—FH Ud Irdrera &7 aAfor =& fomam 2|

Li"hdj.k t& (1) 99 waiormel dafdae evr uRaR & «iftid = ofd, ooh, onf3a =g ud
3 A, T | g1a e 2g S99 idd @l AU AHIDT U & A1 $H AR B A9 I3 Y
HAT R & 9@ R H U@ diarad Suae € |

(2) faER daraa fafas e, 2006 # ordfde foddl a1@ & 8 g0 W, I8 FREQT @ad
AR A | gl g9 @ U N B, R g9 @ U 1 9u 98 IR a9 Bg e
fRfET =21 =11

[AER-—ITSIUTA & 3T 9,
eukt dekj]
WBR & Fgad afad |

27 IFTRA 2015
o Telosilo—1—17 /2015 /o 121—fI8R fau™ ded gRT JamaiRd #eMmfed IoauTtd gRT
22 AR 2015 BT IJAd [I8R U6l d=mgd (i) sifefrd, 2015 @ f=iforiRad SUSh srgare
[ER—ITUTE & UGR § 9 gRT USIRIG (Ha1 SIar &, o7 wRdg Gfaus & srwos—348 & s
(3) & a1efie Qo M &1 Sl W # uifdad ute \HSI SR |
[ER—TIUTd & 37T<Y 9,
eukt dekj]
AR D AYad Alad |
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The Bihar Panchayat Raj (Amendment) Act, 2015
[Bihar Act 15,2015]
AN
ACT
TO AMEND THE BIHAR PANCHAYAT RAJ ACT, 2006 (ACT 62006)

Be it enacted in the sixty sixth year of the Repubf India by the Legislature of the State
of Bihar as follows:-

1. Short title, extent and commencement(1) This Act may be called the Bihar Panchayat

Raj (Amendment) Act, 2015.

(2) It shall extend to the whole of the Stat®dfar.

(3) It shall come into force at once excluding #treendment made by section 15 of this
Amendment Act, 2015 and the amendment made bydsets shall come into force with effect
from 1° January, 2016.

2. Amendment of section 2 of the Bihar Act 6, 2066After clause (a n) of section 2 of the
said Act, 2006 the following clause (a o) shalbloeled : —

"(@ 0) "Ward Sabha" means the Ward Sabha congtitubeder sub-section (1) of
section 170 A."

3. Amendment of section 7 of the Bihar Act 6, 2006After clause (d) of section 7 of the
said Act, 2006, the following clauses (e) and iglkbe added : —

"(e) Recommendations of Ward Sabhas.

() If in the opinion of Gram Sabha any impaittacheme related to a Ward has not
been included in the proceeding of the Ward SatitfeaGram Sabha may consider
on such schemes also."

4. Amendment of section 9 of the Bihar Act 6, 2006After clause (h) of section 9 of the
said Act, 2006, the following clause (i) shall lelad : —

"(i) Discussing and recommending appropriatecactd the Gram Panchayat with
regard to the reports/recommendations of Ward Sabha

5. Insertion of a new Section in the Bihar Act 60Q6 — after Section 16 of the said Act,
the following new section 16 A shall be inserted:-

"16 A. Allowances to the Mukhiya, UpMukhiya and others members :Mukhiya, Up-
Mukhiya and others members of the Gram Panchaydit ks entitled to such allowances as may be
prescribed.”

6. Insertion of a new chapter and new section in thénhBr Act 6, 2006.— After Chapter-
VIII and Section 170 in the Bihar Panchayat Raj, &€06, the following new Chapter IX and new
section 170 A shall be inserted :-

"CHAPTER IX
WARD SABHA

170A (1) Subject to the general orders of the Gawvent, a ward Sabha shall be organised
in each territorial electoral constituency of thards within the Gram Panchayat. The Ward Sabha
shall meet once in three months. The elected meofd8ram Panchayat, who represents the Ward,
shall convene the meetings of Ward Sabha as pscrived procedure and preside over the meeting.
Every voter residing in the electoral territorytbé Ward shall be a member of that Ward Sabha.

(2) If the Gram Panchayat member responsible toerms the meeting fails to convene the
meeting of the Ward Sabha, the Mukhiya of the GRanchayat or the Up-Mukhiya, if authorised
by the Mukhiya, shall convene the meeting and deceier it.

(3) The quorum for the meeting of a Ward Sabhal $leapresent with the presence of the
members of one tenth of the total number of membktise Ward Sabha or fifty members. As far as
possible not less than thirty percent of the vo&tsnding the Ward Sabha, shall be women. As far
as possible persons belonging to the Schedulec&t€asd Scheduled Tribes may be represented in
the Ward Sabha in proportion to their populatiothi& Ward Sabha.

(4) Ward Sabha shall, subject to such rules as Ineaprescribed, exercise the following
powers and discharge the following functions :-

(@ to generate proposals and determine the prioritysadfemes and development
programmes to be implemented in the area of thel\8abha and forward the same
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to place it before the Gram Sabha for inclusiorGiam Panchayat development
plan ;

(b)  to identify the most eligible persons from the acéaVard Sabha for beneficiary
oriented schemes on the basis of criteria fixed;

(c) to verify the eligibility of persons getting variekinds of welfare assistance from
Government such as pensions and subsidies ;

(d) to getinformation from the Gram Panchayat on #t®nale of every decision of the
Gram Panchayat concerning the area of the WardaSabh

(¢) to provide and mobilize voluntary labour and cdmitions in cash and kind for
development work and supervise such developmerksitbrough volunteer teams ;

® to make efforts to ensure that the members of VEaioha pay taxes and fees (if
any) to the Gram Panchayat ;

(g0 to suggest, on the request of Mukhiya, the locatdnstreetlights, street or
community water taps, public sanitation units, awth other public amenity
schemes within the area of the Ward Sabha ;

(h)  to impart awareness on matters of public intenesh s1s cleanliness, preservation of
the environment and prevention of pollution ;

0) to assist the employees of the Gram Panchayanitasan arrangements in the area
of Ward Sabha and render voluntary service in ¢ngoval of garbage ;

() to promote programme of adult education withindahea of Ward Sabha ;

(K)  to assist the activities of public health centershie area of Ward Sabha especially
in disease prevention and family welfare and taaterearrangements to quickly
report the incidence of epidemics and natural ciiesr

() to promote harmony and unity among various groupgeople in the area of the
Ward Sabha and to arrange cultural festivals andSspneets to give expression to
the talents of the people of the locality ; and

(m) to exercise such other powers and discharge suoér dunctions as may be
prescribed.

(5) The procedure for convening and conductingnieetings of the Ward Sabha shall be
such as may be prescribed.

(6) Every meeting of a Ward Sabha shall be presided by the ward member of the Gram
Panchayat elected from the area of the concernad fad in his absence by the Mukhiya of the
Gram Panchayat or the Up-Mukhiya authorised byMbkhiya.

(7) All resolutions in respect of any issue in theeting of the Ward Sabha shall be passed
by a majority of the members present and votindpénmeeting of the Ward Sabha."

7. Amendment of Section 18 of the Bihar Act, 200g1) The following sentence shall be
added at the end of the first proviso of clausef(gub-section (4) of section 18 :—

"Such a no confidence motion may be brought ontyedn the whole tenure of Mukhiya."

(2) The second proviso of clause (i) of sub-sectijrof section 18 is hereby deleted.

(3) The following shall be added in the first pignv of clause (ii) of sub-section (4) of
section 18 :—

"Such a no confidence motion may be brought onlgeom the whole tenure of Up-
Mukhiya."

(4) The second proviso in clause (ii) of sub-sec{®) of section 18 shall be deleted.

8. Amendment of Section 32 of the Bihar Act, 2006The sub-section (1) of Section 32 of
the said Act shall be substituted by the following

"32(1). There shall be a Panchayat Secretary irm@Panchayat to be appointed in the
manner as may be prescribed. In addition to a RematiSecretary, the State Government may post
or depute such number of other staff to work urtderGram Panchayat, in the prescribed manner
which it may consider necessary."

9. Amendment of section 40 of the Bihar Act, 2006 The following clause (c) shall be
added after clause (b) in section 40(1) of the Aaigl 2006 :-

"(c) If both the posts of Pramukh and Up-PramukhPanchayat Samiti fall vacant
simultaneously and the State Election Commissiomtsable to conduct election to
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any one of the said vacant posts due to some reasaworking arrangement, the
seniormost member in age from amongst the membdecsed directly from the
territorial electoral constituency of Panchayat Biashall act as the Pramukh. The
tenure of Pramukh acting under working arrangenshall be purely temporary and
shall terminate automatically on assumption of ghdry the duly elected Pramukh
in accordance with provisions of the Act. In caderefusal in writing by the
seniormost member to accept the responsibilityrafriikh, the member, who falls
next in order of seniority of age after the seniosinmember, shall act as the
Pramukh. The Executive Officer of Panchayat Saragi,a standing arrangement,
shall maintain a register regarding age of all telcmembers in the manner
prescribed. In case of equality of age, the sdwighall be decided by draw of lot in
accordance with the prescribed procedure.

10. Amendment of Section 44 of the Bihar Act 6, 2006(1) The following sentence shall
be added at the end of the first proviso of clgusef sub-section (3) of section 44 of the saidtA
2006 :—

"Such a no confidence motion may be brought onisean the whole tenure of Pramukh/
Up-Pramukh."

(2) The clause (iii) of sub-section (3) of secti¥his hereby deleted.

(3) The clause (iv) of sub-section (3) of sectidnshall be renumbered as clause (iii).

11. Amendment of section 67 of the Bihar Act 6, 2006 The following proviso shall be
added in sub-section (1) of section 67 of the saitj 2006 :-

"Provided that if both the posts of Adhyaksha bipddhyaksha of Zila Parishad fall
vacant simultaneously and the State Election Cosionsis not able to conduct

election to any one of the said vacant posts dusotne reason, as a working
arrangement, the seniormost member in age from gstidhe members elected
directly from the territorial electoral constitugnof Zila Parishad shall act as the
Adhyaksha. The tenure of Adhyaksha acting undekiwg arrangement, shall be

purely temporary and shall terminate automaticaltyassumption of charge by the
duly elected Adhyaksha in accordance with provisiohthe Act. In case of refusal

in writing by the seniormost member to accept gsponsibility of Adhyaksha, the

member, who falls next in order of seniority of after the seniormost member,
shall act as the Adhyaksha. The Chief Executivac®ffof Zila Parishad, as a

standing arrangement, shall maintain a registeardigg age of all elected members
in the manner prescribed. In case of equality ef #ge seniority shall be decided by
draw of lot in accordance with the prescribed pdote.

12. Amendment of Section 70 of the Bihar Act 6, 2006(1) The following sentence shall
be added at the end of clause (ii) of sub-sectpof section 70 of the said Act, 2006 :—

"Such a no confidence motion may be brought ontigeoin the whole tenure of
"Adhyaksha or Upadhyaksha"

(2) The clause (vii) of sub-section (4) of sectith of the said Act, 2006 is hereby
deleted.

13. Insertion of a new Section in the Bihar Act 8006.—- After Section 95 of the said Act,
2006, the following new section 95 A shall be insdr.-

"95 A. Allowances to the Sarpanch, Ugsarpanch and others members :-Sarpanch, Up-
Sarpanch and others members of the Gram Katchhhflylse entitled to such allowances as may be
prescribed.”

14. Amendment of Section 97 of the Bihar Act 6, 2006(1) The following sentence shall
be added at the end of the first proviso of clasef sub-section (4) of section 97 of the said,Ac
2006 : —

"Such a no confidence motion may be brought onlyedn the whole tenure of Sarpanch.”

(2) The second proviso of clause (i) of sub-secf#) of section 97 is hereby deleted.
(3) The following sentence shall be added at titedd the first proviso of clause (ii) of
sub-section (4) of section 97 of the said Act, 2606
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"Such a no confidence motion may be brought onlgeoim the whole tenure of Up-
Sarpanch.”

(4) The second proviso of clause (ii) of sub-sett{4) of section 97 of the said Act,
2006 is hereby deleted.
15. Amendment of section 136 of the Bihar Act, 2066The following new clause (k) shall
be added after clause (j) of sub-section (1) ofieed 36 of the said Act 2006:—
"(k) is a member of such individual householdanifg residing in the Panchayat area,
which has not constructed at least one latrinésihduse by the period of* January
2016 or prior to it.

EXPLANATION:- (1) An "individual householder family' for this purposeans husband and
wife, their dependent children and dependent parefihe person
intending to contest election shall have to furrestthe time of filing
his nomination paper an affidavit to the effect thdatrine exists in his/
her house.

(2) Notwithstanding anything contained in the &iHPanchayat Election
Rules, 2006, this disqualification shall be apgiieaonly for being a
candidate in the Panchayat election and not fongoed proposer
provided he is not disqualified otherwise for bemgroposer."

By order of the Governor of Bihar,
MANOJ KUMAR,
Joint Secretary to Gover nment.

3refteres, AfAATeRT qsumed,
fIgR, 9e1 gRT yaIfea wa gfsal

fIgR oI (SMATERUT) 972-571+400-S10ST0dto|
Website: http://egazette.bih.nic.in
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(e s1farf=™ 10, 2009)
fIeR domra wor (AeeE) AfdfEE, 2000
feer daraq o7 arfafm, 2006 (R S1fIfra™, 6, 2006) &1 M &)= & fory rfAifm |
IRA TR & A16d aY # f9eR 0 e wsa g1 =foRaa wu # g srff=afia & —
1. <fdra I, fawrR SR /Y |- (1) I8 ifdfem f9gr darga v (SeE) e,
2009 T ST HH |
(2) s faar ARt fagR w5g # &R |
(3) I GRA UG BT
2. fagR afiR—E 6, 2006 & aRI—2 &1 HeleA |-fIER darE IS ffEH, 2006
(foer erfarf=m 6, 2006) @7 aRI—2 (% ) ffeRad grT ufoRenfua @t SToeft —
"2 (@ ®) — (UM | AT B UM UEEd H afiferd i IoRa I A Maewer
STE YT BT TR IT ISADHT DIs ¥ |
3. fegR afaf=w 6, 2006 @1 gRI—13 &1 FeeA () [ER da@d I &=, 2006
(feer rfSf== 6, 2006) (g9 M S AfATH & wu # faffde) & aR1—13(1) @ fgda wfedr
# vreg fafzd OfY |7 & uvEq wes ] HiAG o fafed & gvErq” sraRenfud fd SR |
(i) Saa AfAfFTT B aR—13(1) BT JAT BISH b gAY AR H ¥ IARG<d! gl J' b
eI ¥R “]T i W Farad & uwEn” saeniud fRd SR |
(iii) Sad AR @ gRI-13(4) ¥ Teg “genfafd Afq ¥ & U T I HiFHG AW
fatad & oeanq” SRt Ry SR |
(iv) Saa AfIFEH @7 aRI—13(4) & AN Soolgd WG “THRI & Fare g gag
ERT 990 &1 Ol & 6 59 Su—aRT & 3efi9 Siqfad S1fa vd Igqfad SI=ollid & Ual & STRefoT
S AT FHIHH RIgI [d8R dam I1oT STfefad, 1993 & U9 B & uvan g¢ o fHafem
H YR BT | freferiRad gRT wfeeenfud @1 S, gern—
“RipTell B AR ¥ TAg §RT BNV @I ORI 2 P 39 SU-URT & el e
ofa, Sgqgfad S, fUser o, fes of @1 ARl den oFRfe o &
AfRATsl & Qi @ AREAT & YASIRS FhihA g f[deR d=maa o rfafH,
2006 & URY BN & U¥EN ¢ UM fatad & U g |
4. fegr Afsfa 6, 2006 @1 gRI—15 &1 WeeA |-() Saa AfRTH o1 a_1—15(5) ()
o fgd sfewr # wreg ‘T vd wderor Y % uwETq v ]l HiHe omH fated & uwEn”
RN o STRIT |
(i) ST FIRIFRE B aRI—15(5)(1) T T BRSHT & TN TR H Teq “IRacd | gAdl H
% U W ]l HiAG M Al & geE” aRenfua fd SIRi |
(iii) Saa AR @ gRI-15()(v) # e fafkd Afq 9 & U T I HiEG A
At & g SR fd ST |
(fv) Saa IffH &1 aRI—15()(iv) & UTEd Scolgd TRIBROT “¥HRI B AR TG
TAg RT HNUT &1 Al & [ 59 IU—URT & 0 JJgfad S Ud SFRI(ed Sollia & Y&l &
JAREVT & FATSTTR] Tehgepd RIgT f[I8R U= o7 ff-RM, 1993 & URH B & Udld gV UM
frates &1 uw 8 | freforRaa g ufaeenfia @ Srefl, aem—
“Riprell B AR ¥ TAg §RT BNV @I ORI 2 [P 39 SU-URT & el Srgugfe
ST, orgqfea Seenta, fUeer o, e 9w @ Afcrel dem MR s &l
AfRATsl & UQl & AREAT & YASIRS FhihA g [deR d=maa o ifafH,
2006 & URY BN & U¥EN ¢ UM fatad & uRe g
5. fagR W, 6, 2006 &1 9RT 28 HT WG |— Iad JAFTIA BT aRT 28 H TIeq
e O I WRBR A WIhd R ARG R QAT 87 S AR AR WE D AR W
JfaRua fHar QT |
6. fagr Srfrfram 6, 2006 @1 aRT—38 &T HIMEF |—(i)Iaa AFTTH B aR1I-38(1) B
fadra ®fsar 4 wes “fafed AT F & v s "7 Hie W e & geae” sraenfua fad
SIRAT |

(i) S AAFRE BT gRI—-38(1) B JAT BISH! & TN I H g ARG (aremi H”
% UEIq e ] HiAG M fafed & gvErq” sraRenfud fad S|

(iii) Saa srfafram @ ar—3s@) # v “fafd Afd A @& uvE U= A HAG AW
fatad & ueanq” e Ry SR |
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(iv) Saa AfIFH @7 aRI-38(4) & UTAN Soolgd WG “THBRI & AR g gag
ERT 9N &1 Sl © o $9 SU—9RT & 31eliF ST_yfd SIfa U ST_I(erd Sl & UGl & STReET0
@ ATl FHgHd g [8R varad o1 JAffFRE, 1993 & URM BIF & UveETq 8¢ U fHarad
| URY g | freferRad gRr forenfua @ S, gen—
“TIpRIl & aRET 8 TAg §RT HINUT &I IR B 6 39 SU-URT & 3 Igqfd
ofa, SIgqgfad o, fUser @, fUes @i @1 ARl den oFRfe o &
ATl & TRl & SMREV & WS Fwrehd Rigra S8R darad It ifdifeas,
2006 & URY BN & U¥EN] ¢ UM farad ¥ uR9 gl
7. fegR Aaff™ 6, 2006 B TRT—40 &1 WIAEA |-(f) Iad JARVTTH BT gRI-40(2) HY
fadra ®fsar # wes “fafed fT 97 & g s "] Hie W Fates & gean” sraenfua fad
SR |

(i) ST AfAFTTH BT TR—40(2) BT JAT BISHI & TA IR H Wk “IARG<d gl J' b
AT ves “TT v W atad & ueEr” o i fhy SR |
(iii) o AfAFTEH @ aRI—40(2)(iv) # wreg “wenfafed AT | @ yvEq we “Ar HiAG A
fatad & oeanq” SR Ry SR |
((v) ST ARAFRE @ gR—40(2)(iv) & UTEN SecilRgd TEIHIOT DRI & AR 7g
T §RT HINOT &1 SRl & 9 SU—oRT & 19 Sqfad i U Sr_Ifad S & Ual &
JREVT & FATSTTR] TehTgehd RIgT f[I8R U= o7 fffRM, 1993 & URH B & Udrd gV UM
frafem | aRw 8 | e gIRT ufoRenfud @1 SiRefl, germ—
“Riprell & AR ¥ TAq §RT BNV @I OIR 2 P 39 SU-aRT & el Srgugfe
ofa, Sgqfad Sonta, fUser avf, fUes @i @1 Al den oFRfed o &
AfZATA & TRl ® SMREAV & WS A Rigra S8R darad It s,
2006 & URY B & U¥EN ¢ UM fatad & U g |
8. fagrR afsifrt 6, 2006 &Y ©RT—65 HT HIEA |—(i) Iad JRAFTTH BT TRI—65(1) B
fadra sfeer # weg “fafed AfT & & v e "< Hfe W FMafew @ ywa” sraenfua fad
SIRIAT |

(i) Sa R BT gR—65(1) B JAT BiEHT & A I H AR AR« At J
@ U e ] HiAG M AT & ugErq” o nfud fhd SR |
(i) Saa SfAfMm & aRT—es5(d) # v “fafgd Afa | @ UTA U= ] BHEG AW
fata & g SR fRd SR |
(iv) Saa AfIfFH @1 aRI—65(4) & UTAN Soolgd WRIHROT “"WHRI & FaRT g gag
ERT GO &1 Sl © o $9 SU—9RT & 31efiF ST_yfad SIfa U ST_I(erd Sl & UGl & STReET0
@ ATl FhIghE g f[deR vara IS JAffFRE, 1993 & URM 8F & UveETq 8¢ U fHarad
W YR BN | freaferiRad gRT ufeenfud @l S, ger—
“RipTel B AR ¥ TAq §RT BNV @I ORI 2 [P 39 SU-URT & el e
ofa, SIgqfad Sonta, fUser o, fUes @i @1 ARl den oFRfed o &
AfZATAl & TRl ® IMREAV & WS Fwrgehd Rgra S8R darad It ifdifras,
2006 & URY B & U¥EN] ¢ UM farad ¥ uR9 gl
9. fagrR Afsifr 6, 2006 &Y &RT—67 HT HIEA (i) Iad JRAFTTH BT TIRI—67(2) B
e wfedr 3 weg “Rrar IR¥ST 1" & year wes "Il Hifd o fFares & gwan’ a-wIud
B SIRAT |
(i) ST AR BT gRI—67(2) B AT BiSH! & TN IF H g IR« (aremi H”
% U W ] HiAG M AT & ugerd” o nfud fhy SR |
(iii) Saa AR @ gRI—67(2)(iv) # ves “fafd A4 ¥ & uwEq v I Hi¥G A
At & ueanq” SR fd SR |
((v) ST AR @ aRT—67(2)(iv) & UTEN SecilRgd TEIHIO DRI B AR 7g
TAg RT HNUT &1 Sl & o 59 IU—URT & 39 Jgqfad S Ud SFRI(ed Sollia & Y&l &
JAREVT & FATSTTR] Tehgehd RIgT 8RR U=mad o7 fff-RM, 1993 & URH B & Uvdl] gU UM
frafem | aRw 8| e gIRT ufoRenfid @1 SiRefl, germ—
“SiTell & fHaRer ¥ TAg gRT Sen @ ol ¥ f5 9 Su-aw1 @ oA
ofa, SIgqfad Sonta, fUser avf, fes @i @1 ARl den oFRfe o &
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AfZATll & TRl ® IMREAV & WS A Rgra S8R darad It ifdifras,
2006 & YR B & U¥EN] ¢ UM farad ¥ uR9 g |
10. faer fSfM 6, 2006 @ ©RT—91 &T WeNed |—(i) Sad AT B TRT-91(1)
3 g sfed # weg “Afza AT 97 & uwaq o 31 Hife W Al & e oraenud
o SIRAT |
(zz)eaﬂaqﬁrﬁwﬁew—m ﬁq-cﬁtlao‘%ma%@amﬁw “Tel Al H B
eI v “]T Hive o fatad & u%dld I R iy SIRiT |
(iii) Saa AR @ gRI—91(4) # vreg “gfafd A7 ¥ & U g I Hi¥G A
fatad & ueanq” SRt Ry SR |
(iv) Saa SfRIfm & aRT—91(4) & uvarq FrafaRad TICIHRoT JrT-wfid &1 SIrEfl, Jerr—
"Rl & ERET 8 TAg §RT HINUT &1 IR B 6 39 SU-URT & 3 gfd
S, oIgqfea S, fUeer o, fUiws 9w @ Aferel dem MR s &l
AfRATsl & YRl & AREAT & YA FhhH e f[deR deama e i rm,
2006 & URY B & U¥EN ¢ UM fatad & U g
11. fegR AfSf=rT 6, 2006 &1 aRI—93 &1 WA |-(i) Saa AAFH o a~1—93(5) (i)
o g afew ¥ g ffka AT 9 & uvarq e <1 Hffe W fafes & gvang” a<enfid
R ST |
(if) Sar e @1 ei-03(s) aﬁgéﬁum%m%@mﬁw “IREH Al H”
% UTA ¥ ]I e 3 fHatae Eﬁ qeET”’ I ¥RIIfUd fhd SR |
(iii) Saa AR @ gaR1-93(5)(iv) # v “fafed Afq ¥ & uwEq T I HiFG AW
fataa & ueanq” ranfid fHd SR |

(iv) S AfRFRH B gR—93(5)(iv) & U FfTRId TSR0 AR BT SRR,

JorT—

“Riprell & AR §g TAq §RT BNV @1 ORI 2 [P 59 SU-aRT & el Srgegfe

ofa, SIgqfad o, fUser avf, fUes @i @1 ARl den MR o &

Azt & TRl ® IMREAV & WSS Fwrehd Rgra S8R darad It ifdifeas,

2006 & URY B & U¥EN] ¢ UM farad ¥ uR9 g |

12. fegr fifM, 6, 2006 # ORT 125 @ SU-—RT (8) & UTA -3 SU-—HURT &I

SITST ST |I-Sad JAfARM @) aRT—125 § SU-—9RI—(8) & uward f=feilRad SUaRT ST SITee,
JorT —

"(9) frafaa & 3g sfdua eI & ST &1 Sudsr T ST |-
@) w9 e fFaea geiffer (d@mrE) g fodlt oo & A&y #§ i ada @
UG B HHAIRAT B U BRI 7 AR HAT SIQ, 9 Gaferd wrferery
I HHAIRAT BI, S W& § Sl Fafed s & JUIed 8 AaId 8, e
USIEBRI Pl IUAET PRI &g dred 8N | Faied dxid & SFiid A, A0,
fafer sgazen & WuRvr, ygifel T, SSIfErerT anfe W Hefed wxiey affaferd 719 ST |
@) SU-"s H b g & foy FEfaRad ey g —
(1) TF W TRHR
(2) BU rfSfTH, 1956 (1956 BT 1) B TRI—617 H IRWINT ARG B
@) BIS I WRen, S A SUSA T b, Uik A1 g fRfm @
Iid wRfud fHar o7 a1 O o a1 I WRGR gRT U Al
U yeE MRl gRT gui: ar onifRre R fear Siar € a1 o uee
foram e 21
13. fegR AfSf=™, 6, 2006 # &RT—125 @& ULAIq A3 ORT &T FAAUA |- Iad
AT @ gaRI—125 & qrg f=ferRad g awy sfd<enfd & SITeEhY, Ter —

"125—%— (1) Al & fau sfdua Q@AW <91 IS — 39 SAEH A
gD IR gAY Y Al & et uRe oru AW ke Al & wmer apgeft
el e & e, 57 o_gd a1 & folv a8 ouferd 2, oo rwafefar & wdey o
fr=iferd favgell & Hafera | 1 20U WR U BT —

() @ gl gd # el smRife d ¥ W Rig /3N gad /S B /T 98
BRI AT 3ffere H fed 2 |

(i) a1 yRARN AET SIRIA B B BE AIE g4 OTAH BT HEM W S1d & HRIEN
P g0S 3T S 9B, B @fed UHROT H RINUT 2 iR SHH MRIY TIR HR foranm
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T ® Qar de ffy =marerm gRr dsE form wam g, afy ver B @ St
faeror |

@ii) vl SEa ufq/ueh, ok W Rerfa & iR S9a nf¥al @ uReufrl (@,
gol Ud I H o7 IfY |fdd) &1 faawon

@v) <@l &1 faRor afe <R &, Ry w0 9 At foxi dxemsl @ sifoeie
SRl d1erar IISTatg <At &7 fqawor |

@) gcareh B Rerfdrs Ay |

S FEERll ¥ Hdfd U uF SUAe 9 $HIU WM W GdfRd gl @
AMIGA AdleT @ FHg et TeIfERl gRT U U Sudel F dRIU oM ©
MR R R fhy o A g 8|

SRE A9T—UF ¥ U YATRN §RT IUAY IRTg T8 ol I T URT Faferd
fard weIfer) & srfad & Aifes 98 W ysRia @ gl den file g
selagie Hifear & el &1 SeRagds Migled don o=y gl A
AT BT AT gRT FRIiRT Yo TR Iuatel Herg AT |
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(Bihar Act 10, 2009)
THE BIHAR PANCHAYAT RAJ (AMENDMENT) ACT, 2009
AN
ACT
TO AMEND THE BIHAR PANCHAYAT RAJ ACT, 2006 (ACT 6, 2006)

BE it enacted in the 60th year of the Republic of India by the State Legislature of Bihar as follows :

1. Short name, extent and commencement.— (1) This act may be called the Bihar
Panchayat Raj (Amendment) Act, 2009.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force at once.

2. Amendment of Section-2 of the Bihar Act 6, 2006.—Section-2 of the Bihar Panchayat
Raj Act, 2006 shall be substituted by the following:-

"2 (am) - "Village" means all revenue villages or group of adjoining revenue villages
or part thereof falling within a Gram Panchayat."

3. Amendment of Section-13 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-13 (1) of the Bihar Panchayat Raj Act, 2006 (Bihar Act 6, 2006) (herein after referred to
as the Act), the words "after two consecutives general elections" shall be inserted after the words
"in the prescribed manner."

(i) In second sentence of third paragraph of section-13(1) of the Act, the words "after
two consecutive general elections” shall be inserted after the words "during subsequent
elections."

(iii) In section-13(4) of the Act, the words "after two consecutive general elections" shall
be inserted after the words "in such manner as may be prescribed."

(iv) The explanation mentioned after section -13(4) of the Act "For the removal of doubts
it is hereby, declared that the principle of rotation for the purpose of reservation of offices for the
scheduled castes and scheduled Tribes under this sub-section shall commence from the first
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election held after the commencement of the Bihar Panchayat Raj Act, 1993." shall be substituted
as under :-
"For the removal of doubts it is, hereby, declared that the principle of rotation for the
purpose of reservation of offices for the Scheduled Castes, Scheduled Tribes,
Backward classes, Women of Backward classes and Women of unreserved
category under this sub-section shall commence from the first election held after
the commencement of the Bihar Panchayat Raj Act, 2006."

4. Amendment of Section-15 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-15 (5)(i) of the Act, the words "after two consecutives general elections" shall be inserted
after the words "control and supervision."

(if) In second sentence of third paragraph of section-15 (5)(i) of the Act, the words "after
two consecutive general elections" shall be inserted after the words "during subsequent
elections."

(iii) In section-15 (5)(iv) of the Act, the words "after two consecutive general elections"
shall be inserted after the words "in such manner as may be prescribed."

(iv) The explanation mentioned after section -15 (5)(iv) of the Act "For the removal of
doubts it is hereby, declared that the principle of rotation for the purpose of reservation of offices
for the scheduled castes and scheduled Tribes under this sub-section shall commence from the
first election held after the commencement of the Bihar Panchayat Raj Act, 1993." shall be
substituted as under :-

"For the removal of doubts it is, hereby, declared that the principle of rotation for the
purpose of reservation of offices for the Scheduled Castes, Scheduled Tribes,
Backward classes, Women of Backward classes and Women of unreserved
category under this sub-section shall commence from the first election held after
the commencement of the Bihar Panchayat Raj Act, 2006."

5. Amendment to the section 28 of Bihar Act, 6, 2006.— English version does not need
any amendment.

6. Amendment of Section-38 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-38(1) of the Act, the words "after two consecutives general elections" shall be inserted
after the words "in the prescribed manner."

(i) In second sentence of third paragraph of section-38(1) of the Act, the words "after
two consecutive general elections” shall be inserted after the words "during subsequent
elections."

(iii) In section-38(4) of the Act, the words "after two consecutive general elections" shall
be inserted after the words "in such manner as may be prescribed."

(iv) The explanation mentioned after section -38(4) of the Act "For the removal of doubts
it is hereby, declared that the principle of rotation for the purpose of reservation of offices for the
scheduled castes and scheduled Tribes under this sub-section shall commence from the first
election held after the commencement of the Bihar Panchayat Raj Act, 1993." shall be substituted
as under :-

"For the removal of doubts it is, hereby, declared that the principle of rotation for the
purpose of reservation of offices for the Scheduled Castes, Scheduled Tribes,
Backward classes, Women of Backward classes and Women of unreserved
category under this sub-section shall commence from the first election held after
the commencement of the Bihar Panchayat Raj Act, 2006."

7. Amendment of Section-40 of the Bihar Act 6, 2006.—(i) In the second paragraph
of section-40(2) of the Act, the words "after two consecutives general elections” shall be inserted
after the words "in the manner prescribed."

(i) In second sentence of third paragraph of section-40(2) of the Act, the words "after
two consecutive general elections” shall be inserted after the words "during subsequent
elections."

(iii) In section-40(2)(iv) of the Act, the words "after two consecutive general elections"
shall be inserted after the words "in such manner as may be prescribed."
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(iv) The explanation mentioned after section -40(2)(iv) of the Act "For the removal of
doubts it is hereby, declared that the principle of rotation for the purpose of reservation of offices
for the scheduled castes and scheduled Tribes under this sub-section shall commence from the
first election held after the commencement of the Bihar Panchayat Raj Act, 1993." shall be
substituted as under :-

"For the removal of doubts it is, hereby, declared that the principle of rotation for the
purpose of reservation of offices for the Scheduled Castes, Scheduled Tribes,
Backward classes, Women of Backward classes and Women of unreserved
category under this sub-section shall commence from the first election held after
the commencement of the Bihar Panchayat Raj Act, 2006."

8. Amendment of Section-65 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-65(1) of the Act, the words "after two consecutives general elections” shall be inserted
after the words "in the prescribed manner."

(i) In second sentence of third paragraph of section-65(1) of the Act, the words "after
two consecutive general elections" shall be inserted after the words "during subsequent
elections."

(iii) In section-65(4) of the Act, the words "after two consecutive general elections" shall
be inserted after the words "in such manner as may be prescribed."

(iv) The explanation mentioned after section -65(4) of the Act "For the removal of doubts
it is hereby, declared that the principle of rotation for the purpose of reservation of offices for the
scheduled castes and scheduled Tribes under this sub-section shall commence from the first
election held after the commencement of the Bihar Panchayat Raj Act, 1993." shall be substituted
as under :-

"For the removal of doubts it is, hereby, declared that the principle of rotation for the
purpose of reservation of offices for the Scheduled Castes, Scheduled Tribes,
Backward classes, Women of Backward classes and Women of unreserved
category under this sub-section shall commence from the first election held after
the commencement of the Bihar Panchayat Raj Act, 2006."

9. Amendment of Section-67 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-67(2) of the Act, the words "after two consecutives general elections" shall be inserted
after the words "Zila Parishads."

(i) In second sentence of third paragraph of section-67(2) of the Act, the words "after
two consecutive general elections" shall be inserted after the words "in subsequent elections."

(iii) In section-67(2)(iv) of the Act, the words "after two consecutive general elections"
shall be inserted after the words "in the manner as may be prescribed."

(iv) The explanation mentioned after section -67(2)(iv) of the Act "For the removal of
doubts it is hereby, declared that the principle of rotation for the purpose of reservation of offices
for the scheduled castes and scheduled Tribes under this sub-section shall commence from the
first election held after the commencement of the Bihar Panchayat Raj Act, 1993." shall be
substituted as under :-

"For the removal of doubts it is, hereby, declared that the principle of rotation for the
purpose of reservation of offices for the Scheduled Castes, Scheduled Tribes,
Backward classes, Women of Backward classes and Women of unreserved
category under this sub-section shall commence from the first election held after
the commencement of the Bihar Panchayat Raj Act, 2006."

10. Amendment of Section-91 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-91(1) of the Act, the words "after two consecutives general elections" shall be inserted
after the words "in the prescribed manner."

(i) In second sentence of third paragraph of section-91(1) of the Act, the words "after
two consecutive general elections” shall be inserted after the words "during subsequent
elections."

(iii) In section-91(4) of the Act, the words "after two consecutive general elections" shall
be inserted after the words "in such manner as may be prescribed."
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(iv) After sub-section - (4) of section — 91 of the Bihar Panchayat Raj Act, 2006 the
following explanation shall be inserted :-

"Explanation — For the removal of doubts it is, hereby, declared that the principle of
rotation for the purpose of reservation of offices for the Scheduled Castes,

Scheduled Tribes, Backward classes, Women of Backward classes and Women

of unreserved category under this sub-section shall commence from the first

election held after the commencement of the Bihar Panchayat Raj Act, 2006."

11. Amendment of Section-93 of the Bihar Act 6, 2006.—(i) In the second paragraph of
section-93(5)(i) of the Act, the words "after two consecutives general elections" shall be inserted
after the words "in the manner prescribed."

(if) In second sentence of third paragraph of section-93(5)(i) of the Act, the words "after
two consecutive general elections" shall be inserted after the words "during subsequent
elections."

(iii) In section-93(5)(i) of the Act, the words "after two consecutive general elections"
shall be inserted after the words "in such manner as may be prescribed."

(iv) After clause (iv) of sub-section-(4) of section-93 of the Bihar Panchayat Raj Act,
2006 the following explanation shall be inserted :-

"Explanation —For the removal of doubts it is, hereby, declared that the principle of
rotation for the purpose of reservation of offices for the Scheduled Castes,

Scheduled Tribes, Backward classes, Women of Backward classes and Women

of unreserved category under this sub-section shall commence from the first

election held after the commencement of the Bihar Panchayat Raj Act, 2006."

12. Insertion of a new sub-section after sub-section (8) in section-125 of Bihar Act, 6,
2006.— After sub-section- (8) in section-125 of the said Act, the following new sub-section shall
be inserted, namely :—

“(9) Staff of certain authorities to be made available for election work .—

(a) The authorities specified in clause (b) shall, when so requested by the District

Election Officer, (Panchayat), make available to any returning officer such staff

as may be necessary for the performance of any duties in connection with an

election. Duties related with polling, counting of votes, maintenance of law and
order, patrolling and magistracy etc. shall be deemed to be included under
election duty.

(b) The following shall be the authorities for the purposes of clause (a), namely :

(i) every local authority;

(if) a Government company as defined in section -617 of the Companies Act,
1956 (lof 1956);

(iii) any other institution, concern or undertaking which is established by or
under a Central, provincial or State Act or which is controlled, or financed
wholly or substantially by funds provided, directly or indirectly, by the
Central Government or a State Government.

13. Insertion of a new section after section- 125 of Bihar Act, 6, 2006.— After section-
125 of the said Act, the following new section shall be inserted, namely:—

“125-A — (1) Furnishing of certain information essential for candidates.— A candidate

shall, apart from any information which he is required to furnish in his nomination papers

delivered under the Act or the rules made thereunder, also furnish information on
affidavit on the following aspects in relation to his/her candidature—

(i) Whether he is convicted/acquitted/discharged of any criminal offence in the past- if

any, whether he is punished with imprisonment or fine;

(if) Prior to six months of filing of nominations, whether the candidate is accused in any

pending case, of any offence punishable with imprisonment for more than six
months, and in which a charge has been framed or cognizance has been taken by a
competent court of law. If so, the details thereof.

(iii) The assets (including movable, immovable and bank balances, etc.) of a candidate,

and of his/her spouse and that of dependents.
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(iv) Liabilities, if any, particularly whether there are any over dues of any public

financial institution or government dues.

(v) The educational qualifications of the candidate.

In case of non-furnishing of the affidavit by any candidate, the nomination of the
concerned candidate shall be liable to rejection by the returning officer at the
time of scrutiny of nominations for such non-furnishing of the affidavit.

The information so furnished by each candidate in the aforesaid affidavit shall be
disseminated by the respective returning officer by displaying a copy of the
affidavit on the notice board of his office and also by making the copies thereof
available freely and liberally to the representatives of the print and electronic
media and to any other candidate of person on deposit of fee prescribed by the
Commission.

If any rival candidate furnishes information to the contrary by means of a duly
sworn affidavit, then such affidavit of the rival candidate shall also be
disseminated along with the affidavit of the candidate concerned in the manner
directed above.

(2) Candidate to furnish information only under the Act and the rules.— Notwithstanding
anything contained in any judgment, decree or order of any court or any direction, order or any
other instruction issued by the State Election Commission, no candidate shall be liable to disclose
or furnish any such information, in respect of his election, which is not required to be disclosed or
furnished under this Act or the rules made thereunder.

(3) Penalty for filing false affidavit, etc.— A candidate who himself or through his
proposer, with intent to be elected in an election, —

(i) fails to furnish information relating to sub-section(2) or

(i) gives false information which he knows or has reason to believe to be false; or

(iii) conceals any information, in his nomination paper or in his affidavit which is
required to be delivered, as the case may be , shall, notwithstanding anything
contained in any other law for the time being in force, be punishable with
imprisonment for a term which may extend to one year or with fine, or with
both.

(4) Regquisitioning of premises, vehicles, etc., for election purposes .— (i) If it appears to
the State Government that in connection with an election within the State —

(a) any premises are needed or are likely to be needed for the purpose of being
used as a polling station or for the storage of ballot boxes after a poll has been
taken, or

(b) any vehicle, vessel or animal is needed or is likely to be needed for the purpose
of transport of ballot boxes to or from any polling station, or transport of
members of the police force for maintaining order during the conduct of such
election, or transport of any officer or other person for performance of any
duties in connection with such election, the government may by order in
writing requisition such premises, or such vehicle, vessel or animal, as the case
may be , and may make such further orders as may appear to it to be necessary
or expedient in connection with the requisitioning :

Provided that no vehicle, vehicle or animal which is being lawfully used by a
candidate or his agent for any purpose connected with the election of
such candidate shall be requisitioned under this at such election.

(if) The requisition shall be effected by an order in writing addressed to the person
deemed by the State Government to be the owner or person in possession of the property, and
such order shall be served in the prescribed manner on the person to whom it is addressed.

(iii) Whenever any property is requisitioned under sub-clause(a) or (b) of clause (i), the
period of such requisition shall not extend beyond the period for which such property is required
for any of the purposes mentioned in that sub-clause.
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(iv) In this sub-section —

(a) “Premises” means any land, building or part of a building and includes a hut,
shed or other structure or any part thereof;

(b) “Vehicles” means any vehicle used or capable of being used for the purpose of
road transport, whether propelled by mechanical power or otherwise.

(v) Payment of compensation.— Whenever in pursuance of clause (i) the State
Government requisitions any premises, there shall be paid to the persons interested compensation
the amount of which shall be determined by taking into consideration the

(a) rent payable in respect of the premises or if no rent is so payable, the rent payable
for similar premises in the locality;

(b) if in consequence of the requisition of the premises, the person interested is
compelled to change his residence or place of business, the reasonable expenses
(if any) incidental to such change:

Provided that where any person interested being aggrieved by the amount of
compensation so determined makes an application within the prescribed
time to the State Government for referring the matter to an arbitrator, the
amount of compensation to be paid shall be such as the arbitrator appointed
in this behalf by the State Government may determine:

Provided further that where there is any dispute as to the title to receive the
compensation or as to the apportionment of the amount of compensation, it
shall be referred by the State Government to an arbitrator appointed in this
behalf by the Government for determination, and shall be determined in
accordance with the decision of such arbitrator.

Explanation:— In this sub-clause, the expression “person interested” means the person
who was in actual possession of the premises requisitioned under clause(i)
immediately before the requisition, or where no person was in such actual
possession, the owner of such premises.

(c¢) Whenever in pursuance of clause (i) the State Government requisitions any
vehicle, vessel or animal, there shall be paid to the owner thereof compensation
the amount of which shall be determined by the State Government on the basis of
the fares or rates prevailing in the locality for the hire of such vehicle, vessel or
animal:

Provided that where the owner of such vehicle, vessel or animal being aggrieved
by the amount of compensation so determined makes an application within
the prescribed time to the State Government for referring the matter to an
arbitrator, the amount of compensation to be paid shall be such as the
arbitrator appointed in this behalf by the State Government may determine:

Provided further that where immediately before the requisitioning the vehicle or
vessel was by virtue of a hire purchase agreement in the possession of a
person other than the owner, the amount determined under this sub-section
as the total compensation payable in respect of the requisition shall be
apportioned between that person and the owner in such manner as they
may agree upon, and in default of agreement, in such manner as an
arbitrator appointed by the State Government in this behalf may decide.

(vi) Power to obtain information.—The State Government may with a view to
requisitioning any property under clause (i) or determining the compensation payable under
clause (v) by order, require any person to furnish to such authority as may be specified in the
order such information in his possession relating to such property as may be so specified.

(vii) Powers of entry into and inspection of premises, etc. — Any person authorized in
this behalf by the State Government may enter into any premises and inspect such premises and
any vehicle, vessel or animal therein for the purpose of determining whether, and if so in what
manner, an order under clause (i) should be made in relation to such premises, vehicle, vessel or
animal, or with a view to securing compliance with any order made under that clause
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(viii) Eviction from requisitioned premises.— Any person remaining in possession of any
requisitioned premises in contravention of any order made under clause(ii), may be summarily
evicted from the premises by any officer empowered by the State Government in this behalf.

(2) Any officer so empowered may, after giving to any woman not appearing in public
reasonable warning and facility to withdraw, remove or open any lock or bolt or break open any
door of any building or do any other act necessary for effecting such eviction.

(ix) Release of premises from requisition.— (1) When any premises requisitioned under
clause (ii) are to be released from requisition, the possession thereof shall be delivered to the
person from whom possession was taken at the time when the premises were requisitioned, or if
there were no such person, to the person deemed by the State Government to be the owner of
such premises and such delivery of possession shall be a full discharge of the State Government
from all liabilities in respect of such delivery but shall not prejudice any rights in respect of the
premises which any other person may be entitled by due process of law to enforce against the
person to whom possession of the premises is so delivered.

(2) Where the person to whom possession of any premises requisitioned under clause(ii)
is to be given under clause (ix) cannot be found or is not readily ascertainable or has no agent or
any other person empowered to accept delivery on his behalf, the State Government shall cause a
notice declaring that such premises are released from requisition to be affixed on some
conspicuous part of such premises and publish the notice in the official gazette.

(3) When a notice referred to in sub-clause (b) is published in the Official Gazette, the
premises specified in such notice shall cease to be subject to requisition on and from the date of
such publication and be deemed to have been delivered to the person entitled to possession
thereof; and the State Government shall not be liable for any compensation or other claim in
respect of such premises for any period after the said date.

(x) Delegation of functions of the State Government with regard to requisitioning — The
State Government may, by notification in the Official Gazette, direct that any powers conferred or
any duty imposed on that Government by any of the provisions of clause (i) to (ix) shall, under
such conditions, if any, as may be specified in the direction, be exercised or discharged by such
officer or class of officers as may be so specified.

(xi) Penalty for contravention of any order regarding requisitioning— If any person
contravenes any order made under clause (i) or (vi), he shall be punishable with imprisonment for
a term which may extend to one year, or with fine, or with both.

14. Insertion of a new section after section - 126 of Bihar Act, 6, 2006.—After section -
126 of the said Act, the following new section shall be inserted, namely :—

“126-A Right to vote —

(1) No person shall vote at an election in any constituency if he is subject to any of
the disqualifications referred to in the Act.

(2) No person shall vote at a general or bye election in more than one constituency of
the same class, and if a person votes in more than one such constituency, his votes
in all such constituencies shall be void.

(3) No person shall at any election vote in the same constituency more than one,
notwithstanding that his name may have been registered in the electoral roll for
the constituency more than once, and if he does so vote, all his votes in that
constituency shall be void.

(4) No person shall vote at any election if he is confined in a prison, whether under a
sentence of imprisonment or transportation or otherwise, or is in the lawful
custody of the police;

Provided that nothing in this subjection shall apply to a person subjected to
preventive detention under any law for the time being in force.

(5) Nothing contained in sub-section -(2) and (3) Shall apply to a person who has
been authorized to vote as proxy for an elector under this Act in so far as he votes
as a proxy for such elector.
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15. Amendment of section-130 of Bihar Act, 6, 2006.— In explanation (1) of sub-section
(16) in section 130 of the said Act, the group of words ““and section 97(b)” shall be deleted.

16. Amendment of section - 136 of Bihar Act, 6, 2006.— Sub-Section-(2) of Section — 136
shall be substituted as follows and shall be deemed to have been substituted w.e.f. 10™ of April

"If any question arises as to whether Member of Panchayat at any level including

Mukhiya of Gram Panchayat, Pramukh of Panchayat Samiti or Adhyaksh of Zila
Parishad or Sarpanch of Gram Kutchahry or Panch of Gram Kutchahry was
disqualified before election or has incurred disqualification after election as
provided in Article 243-F of Constitution of India and subject to any
disqualifications mentioned in Section-135 or Sub-section-(1) of Section-136, the
question shall be referred for the decision of State Election Commissioner. The
matter of disqualification before or after election may be brought to the notice of
State Election Commission in the form of complaint, application or information
by any person or authority. The State Election Commission may also take suo
motu cognizance of such disqualification and decide such matters expeditiously
after allowing sufficient opportunity to the affected parties of being heard;

Provided that the State Election Commission shall not be entitled to entertain any

complaint or petition subject matter of which is purely an election dispute such as
corrupt practice, wrongful rejection of nomination etc. in accordance with Article
243-0 of the Constitution of India read with Section-137 of the Act"

(2) In section-136(3), after the word "Sarpanch" the word "or Panch" shall be inserted.

By Order of the Governor of Bihar,
DILIP KUMAR SINHA,
Joint Secretary to Government.
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[Bihar Act 11, 2011]
The Bihar Panchayat Raj (Amendment) Act, 2011
AN
ACT

To Amend the Bihar Panchayat Raj Act, 2006 (Act 6, 2006) (As amended)
Be it enacted by the Legislature of the State of Bihar in the sixty second year of the
Republic of India as follows :-
1. Short Title, Extent and Commencement « (1) This Act may be called the
Bihar Panchayat Raj (Amendment) Act, 2011.

2) It shall extend to the whole of the State of Bihar.

3) It shall come into force at once.
2. Amendment of Section-2 of the Bihar Act 6, 2006 « After clause — (a n) of
Section-2 of the Bihar Panchayat Raj Act, 2006 (Bihar Act 6, 2006) (hereinafter referred
to as the Act) the following new clause (a o) shall be added, namely :-
( a o) "Lok Prahari" means a person appointed as the Lok Prahari under sub-section (5) of
Section-152.
3. Amendment of Section-18 of the Bihar Act 6, 2006 - A new proviso shall be
added to the first paragraph of sub section (5) of Section-18 of the Act as under:-

"Provided when a system of Lok Prahari, instituted under sub-section (5) of
Section-152 comes into force by a valid notification of the State Government, the
Government may only pass order of removal of such Mukhiya or Up-Mukhiya, as the
case may be, in the light of inquiry and recommendation of Lok Prahari for the removal."
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4. Amendment of Section — 27 of the Bihar Act 6, 2006 — After clause (b) of
Sub-Section (1) of Section-27 of the Act, the following a new clause (c) shall be added,
namely :-

“(c) May impose property tax (tax on all type of residential and commercial

holdings) within the local limits of its jurisdiction.”
5. Amendment of Section-31 of the Bihar Act 6, 2006 « (i) In sub-section (1) of
Section-31 of the Act, the words "authority as may be prescribed by the Government"
shall be substituted by The words "Comptroller and Auditor General of India or an
authority authorized by him".

(i1) In sub-section (2) of Section-31 of the Act, the words "Prescribed
authority" shall be substituted by The words "Comptroller and Auditor General of India
or an authority authorized by him."

@iii))  In sub-section (3) of Section-31 of the Act, the words "Prescribed
authority" shall be substituted by The words "Comptroller and Auditor General of India
or an authority authorized by him."

(iv)  After Sub-Section-(3) of Section-31 of the Act, the following new Sub-
Section (4) shall be added, namely:—

"(4) Annual report of the Comptroller and Auditor General of India or an
authority authorized by him shall be laid on before the both houses of the State
Legislature."

6. Amendment of Section—44 of the Bihar Act 6, 2006 - A new proviso shall be
added to the first paragraph of sub section (4) of Section-44 of the Act as under :-

"Provided when a system of Lok Prahari, instituted under sub-section (5) of
Section-152 comes into force by a valid notification of the State Government, the
Government may only pass order of removal of such Pramukh /Up-Pramukh, as the case
may be in the light of in inquiry and recommendation of Lok Prahari for the removal."

7. Amendment of Section-55 of the Bihar Act 6, 2006 «— After clause (b) of sub -
section (1) of Section-55 of the Act, the following new Sub-Section (c) shall be added,
namely :-

“(c) May impose property tax (tax on all type of residential and commercial

holdings) within the local limits of its jurisdiction.”
8. Amendment of Section-59 of the Bihar Act 6, 2006 « (i) In sub-section (1) of
Section-59 of the Act, the words "authority as may be prescribed by the Government"
shall be substituted by The words "Comptroller and Auditor General of India or an
authority authorized by him".

(i) In sub-section (2) of Section-59 of the Act, the words "Prescribed
authority" shall be substituted by The words "Comptroller and Auditor General of India
or an authority authorized by him."

@iii)) In sub-section (3) of Section-59 of the Act, the words "Prescribed
authority" shall be substituted by The words "Comptroller and Auditor General of India
or an authority authorized by him."

(iv)  After sub-section (3) of Section-59 of the Act, the following new sub-
section (4) shall be added, namely:—

"(4) Annual report of the Comptroller and Auditor General of India or an
authority authorized by him shall be laid on before the both houses of the State
Legislature."

9. Amendment of Section-70 of the Bihar Act 6, 2006 A new proviso shall be
added to the first paragraph of sub-section (5) of Section-70 of the Act as under:-
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"Provided when a system of Lok Prahari, instituted under sub-section (5) of
Section-152 comes into force by a valid notification of the State Government, the
Government may only pass order of removal of such Adhyaksha or Upadhyaksha, as the
case may be in the light of inquiry and recommendation of Lok Prahari for the removal."
10. Amendment of Section-82 of the Bihar Act 6, 2006 «— After clause (b) of sub-
section (1) of Section-82 of the Act, the following new Sub-Section (c) shall be added,
namely :-

“(c) May impose property tax (tax on all type of residential and commercial

holdings) within the local limits of its jurisdiction.”
11. Amendment of Section-86 of the Bihar Act 6, 2006 « (i) In sub-section (1) of
Section-86 of the Act, the word "authority as may be prescribed by the Government"
shall be substituted by "Comptroller and Auditor General of India or an authority
authorized by him".

(i) In sub-section (2) of Section-86 of the Act, the words "Prescribed
authority" shall be substituted by The words "Comptroller and Auditor General of India
or an authority authorized by him."

(iii)) In sub-section (3) of Section-86 of the Act, the words "Prescribed
authority" shall be substituted by The words "Comptroller and Auditor General of India
or an authority authorized by him."

(iv)  After sub-section (3) of Section-86 of the Act, the following new sub-
section (4) shall be added, namely:—

"(4) Annual report of the Comptroller and Auditor General of India or an
authority authorized by him shall be laid on before the both houses of the State
Legislature."

12.  Amendment of Section-97 of the Bihar Act 6, 2006 «— A new proviso shall be
added to the first paragraph of sub section (5) of Section-97 of the Act as under:-

"Provided when a system of Lok Prahari, instituted under sub-section (5) of
Section-152 comes into force by a valid notification of the State Government, the
Government may only pass order of removal of such Sarpanch or Up-Sarpanch, as the
case may be in the light of inquiry and recommendation of Lok Prahari for the removal."
13. Amendment of Section-152 of the Bihar Act 6, 2006 « After sub-section (3) of
Section-152 of the said Act, the following new sub sections (4) and (5) shall be added,
namely :-

"(4) Inquiry report in respect of the inquiry conducted under sub-section-(1) shall be
submitted before the Lok Prahari constituted under sub-section-(5) for consideration and
appropriate decision."

"(5) Lok Prahari = (i) The Government shall establish a system of Lok Prahari for
Panchayat and Gram Kutchahary.

(i1))  Appointment, service conditions, functions and powers etc. of the Lok Prahari
shall be such as it may be prescribed.

(iii)) The system of Lok Prahari shall deemed effective from the date on which a valid
notification in respect of the system of Lok Prahari becoming functional is issued by the
State Government."

14. Amendment of Section-168 of the Bihar Act 6, 2006 « (i) The sentence "The
Chairman and members of the Finance Commission shall be appointed in such manner as
may be prescribed" in sub-section (3) of Section-168 of the Act, shall be substituted by
the sentence "qualification and disqualification of the Chairman and the members of the
Finance Commission shall be as follows and their appointment shall be in such manners
as may be prescribed."
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(i) In sub-section (3) of Section-168 of the said Act, the following new
clauses (a) and (b) shall be added, namely :-

(a)

Qualifications of Chairman and Members of Commission :-
The Chairman of the Commission shall be such person who shall

have the experience of social activities and the other two Members shall be appointed
from among such persons who,

(b)

(1) Possesses special knowledge of Finance and Accounts of
the government, or

(i) Possesses wide experience of financial matters and
administration, or who

(11)  1s an expert in Panchayat Raj Administration, Urban Local
Bodies and its functions.

(iv)  has an specialization in economics.

disqualifications for Chairman or Members of the Commission:-
A person shall be ineligible for appointment as Chairman

or Member or to continue as such, if such person :-

(1) is of unsound mind,

(i1) has been declared bankrupt,

(i1i1))  has been punished for the charge of moral turpitude,

(iv)  have economic or other interest which affects improperly in
performance of duty as Chairman or Member.

15. Amendment of Section-170 of the Bihar Act 6, 2006 «— Section-170 of the
aforesaid Act shall be substituted by the following, as :

"170. Public Servant «— All members, Up-Mukhiya, Mukhiya of the Gram
Panchayat, all members, Up Pramukh and Pramukh of the Panchayat Samiti, all
members, Upadhyaksha and Adhyaksha of the Zila Parishad and all Panches, Upsarpanch
and Sarpanch of the Gram Kutchahary and all officers and employee of the aforesaid
institutions shall be deemed to be public servants within the meaning of section 21 of the
Indian Penal Code, 1860 (Act, 45 of 1860), when acting or purporting to act in pursuance
of the discharge of their duties, or in the exercise of their powers under this Act or under
the rules or bye-laws made thereunder."

By order of the Governor of Bihar,
VINOD KUMAR SINHA,
Secretary to Government.
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[Bihar Act 5, 2016]
The Bihar Panchayat Raj (Amendment) Act, 2016
AN
ACT
TO AMEND THE BIHAR PANCHAYAT RAJ ACT, 2006 (BIHAR ACT 6, 2006)
Be it enacted by the Legislature of the State of Bihar in the Sixty Seventh year of the
Republic of India as follows:-
1. Short title, extent and commencement.—(1) This Act may be called the Bihar
Panchayat Raj (Amendment) Act, 2016.
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(2) It shall extend to the whole of the State of Bihar excepting the areas to which the
provisions of the Bihar Municipal Act, 2007 (Bihar Act No. 11 of 2007) or Cantonment Act, 1924
(Act II of 1924) apply.
(3) It shall come into force at once.
2. Amendment in Section 136 of the Bihar Act 6, 2006.—The Clause (k) after Clause (j)
of Sub-Section (1) of Section 136 of the said Act 2006, is hereby deleted.
3. Repeal and Savings.—(1) Bihar Panchayat Raj (Amendment) Ordinance, 2016 (Bihar
Ordinance No. 2, 2016) is hereby repealed.
(2) Notwithstanding such repeal, anything done or any action taken in exercise of any power
conferred by or under the said Ordinance shall be deemed to have been done or taken in excercise of
the powers conferred by or under this Act as if this Act was come into force on the day on which

such thing was done or action taken.
By order of the Governor of Bihar,
SANJAY KUMAR,
Secretary to the Government
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